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RULES AND REGULATIONS
1. Rules Governing Service Matters
1.1 Terms and Conditions of service of Non-teachingmployees of the University
GENERAL

1.1.1 These rules may be called the “The EnglighFaoreign Languages University Employees TermsGamtlitions of
Service Rules”, hereinafter, ‘EFL University'.

These Rules shall be deemed to have come into fameethe date of approval of these Rules by thechkive Council.
1.1.2. Subject to the provisions in the Act andiBés, these rules shall apply to the employediseoEFL University.
DEFINITIONS AND INTERPERETATIONS

1.1.3 Unless the context otherwise requires, thowa terms used in these rules will have the nregnas explained
below:

(i) Average Pay means the average monthly pay dadneng the 10 complete calendar months immediatel
preceding the month in which the event occurs whietessitates the calculation of average pay.

(i) Cadre means the strength of a service or tigia service sanctioned as a separate unit.

(i) Compensatory Allowance means an allowancentg@d to an employee to meet the personal experditur
necessitated by the special circumstances in whithis performed.It includes traveling allowance.

(iv) Duty includes (a) service on probation provided thathsservice is followed by confirmation; (b) joining
time. An employee may be treated as on duty duhiegourse of instruction or training.

(v) Employeemeans a University Employee (both Teaching and-Neaching Staff).

(vi) Fee means a recurring or non-recurring paymeade to an employee from a source other thanuihesfof
the University whether made directly to the emptoge indirectly through the intermediary of the \dmisity
but it does not include unearned income such asnmiecfrom property, dividends and interests on sgesr
and income from literary, artistic, cultural, sdiéin and technological efforts.

(vii) Honorarium means a recurring or non-recurring payment grattedn employee from the funds of the
University as remuneration for special work of @easional or intermittent character.

(viii) Foreign Servicemeans in which an employee receives his/her p#ly the sanction of the University from a
source other than the funds of the University.

(ix) Joining Time means the time allowed to an employee toetrtovor from a station to which he/she is posted
on transfer from one station to another withinjtiesdiction of the University.

(x) Leave Salarymeans the monthly amount paid by University t@aployee who is on leave.

(xi) Lien means the title of an employee to hold substalyteither immediately, or on the termination ofexipd
or periods of absence, a permanent post, includingnure post, to which he/she has been appointed
substantively.

(xii) Month means a calendar month. In calculating a periqatessed in terms of months and days, complete
calendar months, irrespective of the number of daysach, should first be calculated and the oddber of
days calculated subsequently.

(xiii) Officiating means an employee who officiates in a post wheéshkeperforms the duties of a post on which
another employee is holding a lien. An employee rabp officiate in a vacant post on which no other
employee holds a lien.

(xiv) Pay means the amount drawn monthly by an employee as:

(a) the pay other than special pay or pay gramedew of his/her personal qualifications which Heen
sanctioned for a post held by him/her substantiwglyn an officiating capacity or to which he/sle i
entitled by reason of his/her position in a cadre]

(b) special pay and personal pay.
(xv) Personal Paymeans additional pay granted to an employee

(a) to save him/her from loss of substantive paggpect of a permanent post, other than a teraste gue
revision of pay or to any reduction of such subtstarpay, otherwise than as a disciplinary measure;
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(b) in exceptional circumstances on other persooasiderations.

(xvi) Probation: A person on probation in a post is one appointethat post for determining his/her fitness for
eventual substantive appointment to the post.

(xvii) Special Paymeans an addition of the nature of pay, to thel@ments of a post or of an employee, granted in
consideration of

(8) the specially arduous nature of duties or
(b) a specific addition to the work or responsiiili

(xviii) Permanent Postmeans a post carrying a definite rate of pay samet without limit of time except the
retirement age.

(xix) Substantive Paymeans the pay other than special pay or persayalgwhich an employee is entitled to on
account of a post to which he/she has been applosntestantively.

(xx) Subsistence Grantmeans monthly grant made to an employee who isneteipt of pay or leave salary.
(xxi) Temporary Postmeans a post carrying a definite rate of pay samed for a limited time.
(xxii) Time Scale Paymeans pay which rises by periodical incrementhfeominimum to a maximum.

(xxiii) Traveling Allowance means an allowance granted to an employee to theaxpenses which he/she incurs
in traveling in the interests of the University.

(xxiv) University means The English and Foreign Languages University.
1.1.4 GENERAL CONDITIONS OF SERVICE
(Non-Teaching)

As per the provisions contained in Statute 24 ef3katutes of the University, terms and conditioftservice and code
of conduct of other employees (non-teaching staif)e been provided in these Rules:

a) The non-teaching posts in the University maglbssified into four categories as below;
Group A: (Rs.13500 and above which may be revised by th€ dGGovernment from time to time)

Registrar, Finance Officer, Librarian, Controllelr Bxaminations, Deputy Registrar/Deputy Financeiceff Deputy
Librarian/Deputy Controller of Examinations AssigtaRegistrar/Assistant Finance Officer/Assistantnttaller of
.Examinations/Assistant Librarian/ Engineer/ Progmeer /System Analyst and such other equivalentspitstt may be
created in future.

Group B: (Rs.9000-13500 which may be revised by the UGGa@rernment)

Section Officer, Secretary to The Vice-Chancel®enior PA/Senior Assistant/Professional Assistadtsuch other
equivalent posts that may be created in future.

Group C: (Rs. 4000- 9000 which may be revised by the UGGavernment)

Office Assistant./Computer Operator/StenographaidilOffice Assistant Drivers/Library Attendant asdch other
equivalent posts that may be created in future.

Group D: (Rs. 4000 or less which may be revised by the W&Government)
All other posts carrying a pay or a scale of phg, thaximum of which is Rs.4000/- or less.

(b) the University will make all appointments byedit recruitments through open advertisement extept
promotion posts as per Recruitment Rules approyegixiecutive Council

(c) The Selection Committee shall comprise theofeihg:

(i) Selection Committee for the post of Group A @h¢except statutory posts for which constitutispiovided in
Statute18)

The Vice-Chancellor: Chairperson
The Pro-Vice-Chancellor
Two members from among the members of the Ekec@ouncil to be nominated by the Vice-Chancellor.

Two experts not in service of this Universityb® nominated by the Vice-Chancellor.

o > NP

One SC/ST member to be co-opted, if he/shetialneady in the Selection Committee.
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6. Registrar (Member-Secretary)

(Note: In the absence of the Vice-Chancellor, the-Wce-Chancellor. shall be the Chairperson of ®mlection
Committee)

(ii) Selection Committee for the posts of Groupr@ ®.

1.

2
3
4
5

Registrar: Chairperson
One member of Executive Council to be nominatgthe Vice-Chancellor
Two members of the teaching staff of the Uniwgr® be nominated by the Vice- Chancellor
One expert not in service of this Universitypmnominated by the Vice-Chancellor
One SC/ST member to be co-opted, if he/shetialneady in the Selection Committee.
(i) The candidates for selection to the posts afuprA will be selected by the Selection Committee.
(ii) A competitive written test will be held for ketion to the posts under Group B and C.

(iif) Candidates for selection to the posts of Grdw will be selected by the Selection Committe@tigh personal
interview.

(iv) The Chairperson will be entitled to vote at tineeting and shall have an exercise to cast arvotese of a tie.

(v) The recommendations of the Selection Committespect of the posts of Groups A and B will bbrsitted
to the Executive Council and orders of appointmarvits be issued only after the approval of the Bxae
Council except in case of emergency wherein in Miee-Chancellor may issue orders as per the
recommendations of the Selection Committee andrtepe matter to the Executive council at its neeting
for ratification.

(vi) The rules and procedure laid down by the Goftlndia in regard to Reserved Categories shaliobewed.
The candidates will have to produce the Caste fibate from the concerned authorities. The rule§o¥t. of
India in regard to Pay and Allowances, Leave, Rensind Provident Fund shall be followed subject to
amendments if any, from time to time.

(vii) The selection committee may decide its ownthod of evaluating the performance of the cand&late
interview.

(viii) If two or more candidates are selected, theommendations shall be made in order of merthefselected
candidates.

(ix) No recommendation should be made with a comdliattached to the occurrence of the future events

(x) The University will have the right to relax anythe qualifications, experience, age, etc.,apatving cases of
all posts on the recommendations of the Selectimmi@ittee.

(xi) Selection Committee will consider the relagatin age, qualification etc. applicable to the SIG,Physically
Challenged and OBC candidates as per rules.

(xii) If any candidate is recommended by the Sé&ctommittee for appointment in relaxation of avfythe
prescribed conditions relating to qualificationgeaetc. it shall be so stated and recorded.

(xiii) When the Selection Committee considers tittdi recommend a higher initial pay or advanceeénwnt to be
offered, the same may be mentioned clearly onegbemmendation by the Selection Committee.

(xiv) The University may fix qualifications and esqence higher than the minimum prescribed to icsthe
number of candidates to be called for interviews.

(xv) It would be open to the University to considier post of category A, the names of persons whg not have
applied.

(xvi) The Selection Committee after considering tiamdidate for the post applied for, may, if ifsthe opinion
that he/she or she will be suitable choice forrtbet lower post, make such recommendations.

(xvii) The in-service candidates should apply thlylowproper channel. The conditions of Age, Qualtfaa and
experience will be relaxed for in-service candidaten the recommendations of the Selection Comenitte

(xviii) Outstation candidates belonging to SC/STy/$lbally Challenged categories called for intervieil be paid
equivalent to return single second class railwae feowards journey expenses on production of Ticket
numbers/proof.
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(xix) The Chairperson shall have the power to lay#d the procedure in respect of any matter not imeedl in the
Statutes/ Ordinances/ Regulations.

(xx) Canvassing in any form on behalf of any caatidwill disqualify such candidate.

(xxi) The Selection committee’s recommendationsemviapproved shall remain valid for a period of signths
from the date of such approval.

(xxii) The application forms will be sold and thegistration fee will be collected as prescribedifiyy University
from time to time.The SC/ST/Physically Challengeandidates and in-service candidates of the EFL
University need not pay registration fee.

1.1.4.A. (1) The non-teaching posts in the Uniwgrshall be subject to such classifications as Gawent by any
general order or special order make from timertetbe classified as follows:-

Sl.

No.

Description of posts

Classification

of No.

A post carrying a pay or a scale of
pay with a maximum of not less than
Rs.13,500/-*.

Group ‘A’

A post carrying a pay or a scale of

pay with a maximum of not less than

Rs.9,000/-* but less than Rs.13,500/-*.

Group ‘B’

A post carrying a pay or a scale of
pay with a maximum of over Rs.
4,000/-* but less than Rs.9,000/-*.

Group ‘C’

A post carrying a pay or a scale of
pay with a maximum of which is
Rs.4,000/-* or less.
(Ref.DOPT.F.No. 13012/1/98-Estt
(D) dt. 20.4.1998).

Group ‘D’

*subject to change

(2) Qualifications for Appointments:

The age, qualifications and method of recruitmentppointment to various posts in the Universitglsbe such as may
be prescribed in the relevant recruitment ruleasodetermined by the Executive Council from timére.

(3) Fitness:

(a) appointment of persons by direct recruitmengfperiod for more than 3 months shall be sulifetteir being
found medically fit by the Medical Officer of thenliversity or any other Medical Authority authoriztmxt the
purpose or by a Medical Officer not below the raffiln Civil Surgeon.

(b) No person shall be appointed to any post urtfesé\ppointing Authority is satisfied that he/ghessesses good
character and conduct.

(4) Methods of Recruitment:

Recruitment to posts may be made— (i) by directuitment or (ii) by promotion or (iii) by transfesr (iv) by
deputation from Government Departments and othec&ibnal institutions.
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(5) Recruitment by Promotion :

(i) Appointment to a post in any grade by promot&irall be made, whether in a permanent or officiati
capacity, from amongst employees serving in postag next lower grade.

(ii) Every appointment by promotion shall be on Hasis of suitability, due regard being paid toicety.
(6) Appointments:

(i) Appointment to a post shall be made by the Efge Council or by the Officer authorised by it fthe
purpose on the recommendations of Selection Comenitbnstituted for the purpose from time to time.

(i) The age, educational and other qualificatidois appointment to the post and the methods ofuroent
shall be such as may be determined by the ExecGtwencil from time to time.

(7) Ad hoc Appointments:

Notwithstanding anything contained in the abovesrdhe Executive Council may by a general or spewider and
subject to such conditions as it may specify inhsoier delegate to any authority in the Univerditye power to make
ad hoc appointments.

(8) Appointments in the place of employees dismiss@r removed or reduced:

Where an employee has been dismissed, removediaced from any cadre in the service, no vacancgezhthereby
arising subsequently in such cadre in the serviad e substantively filled to the prejudice otbkuperson until the
appeal, if any, preferred by him/her against susmissal, or reduction is decided, and except mfaanity with such
decision or until the time allowed for preferring appeal has expired, as the case may be.

(9) Re-employment in service beyond the date of segannuation:
Notwithstanding anything contained in these rtifesExecutive Council shall have power:
(i) to extend the services of employees of the Brsity beyond the age of superannuation;

(i) to re-employ persons who have worked under @entral Government or State Government or Union
Territory Government or other Universities and wheve retired from service on superannuation or on
other grounds except on invalid grounds.

(i) To absorb permanently Government servants Wwaee been on deputation to the University andetaim
them on re-employment basis.

The over-riding consideration by the Executive Guufor the grant of extension of Service/re-empt@nt is that it
must be in the interest of the University and idiidn satisfy one of the following two conditions;

(a) that no suitable person could be made availablta the lower cadre on pro- motion or there iertdge in
that cadre;

(b) that the retiring officer is of outstanding riteProvided that no officer shall be retainedhe service of the
University beyond two years from the date of supeuation prescribed by the University.

(20) Except as otherwise provided in these rulesvthole time of an employee of the Universitytishe disposal
of the University which pays him/her and he/she hayemployed in any manner required by proper aityhaithout
claim for additional remuneration.

1.1.5 (a) the absence of an employee of the Uritydrem duty, whether on leave or on foreign seevshall not render
him/her ineligible to the privileges in respectsehiority, promotion and confirmation which he/steuld have enjoyed
but for his/her absence if he/she is fit otherwise.

(b) No permanent employee shall be granted leaempkind for a continuous period exceeding fivarge

(c) When an employee does not resume duty afteaireng on leave for a continuous periods of fivange or
where an employee after the expiry of his/her leamains absent from duty, otherwise than on foreig
service or on account of suspension, or for anjogerhich together with the period of the leavergea to
him/her exceeds five years, he/she shall unless Bkecutive Council in view of the exceptional
circumstances of the case otherwise determinedebmed to have resigned and shall accordingly dease
be in the University service.

1.1.6 TENURE

1. Every Non-Teaching employee appointed on redodeis to a post in the University whether by prbomoor by

direct recruitment, shall be on probation in thastpfor a period of two years. Provided that thpaapting authority
may, in any individual case, extend the period mbgation for a further period not exceeding two rgethe reasons
thereof to be recorded in writing.
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2. Where a person appointed to a post in the Usityeon probation is, during his/her regular peradgrobation,
or extended period of probation found unsuitablehfmding that post or has not completed his/heiopeof probation
satisfactorily the appointing authority may;

(i) inthe case of person appointed by promotiorerehim/her to the post held by him/her immediatefore such
appointment; and

(i) in the case of a person appointed by directu#ment terminate his/her services under the &nsity without
notice.

3 Every person appointed to a permanent post utidetniversity by promotion or by direct recruitmeshall, on
satisfactory completion of his/her period of pratwatoe eligible for confirmation on that post.

4. No employee shall be confirmed in any post untbe service of the employee under the Univeisigpproved by
the Appointing Authority.

1.1.7 The seniority of an employee in a particgeade shall be determined with reference to the datsatisfactory
completion of probation, provided that the relathemiority of all direct recruits shall be deteredrby the order of merit
in which they are selected for such appointmergssgns appointed as a result of earlier selectadngbsenior to those
appointed as a result of a subsequent selection.

1.1.8 (i) an employee shall be a temporary emplafethe University until he/she is confirmed in asp under the
University.

(i) An employee confirmed in any post under theivérsity shall be a permanent employee of the ensity.

1.1.9 (1) The services of a temporary employee bwyerminated by the Vice-Chancellor/Executive Qiluwithout
assigning any reason at any time by a notice ofroasth in writing given to the employee or forthwlty payment to
him/her of a sum equivalent to the amount of hisfiay plus allowance for the period of the notit¢he same rates at
which he/she was drawing them immediately befoeetérmination of his/her services, or as the caag be, for the
period by which such notice falls short of one nhont

(2) The services of a permanent employee may banated by the Vice-Chancellor/ Executive Countimay time by a
notice of three months or on payment of pay anomahces drawn by him/her immediately before theniteation of
his/her service for such period as the noticediadirt of three months, or without notice on paynadrthree month’s pay
plus allowances drawn by him/her immediately betbeetermination of his/her service, if the postinich he/she was
confirmed is abolished.

(3) An employee who is given notice of terminatiminservice under clause (2) may be granted, dutiegperiod of
notice, such earned leave, as may be admissiltiertther, and, where the leave so admissible anatepiais more than
three months, his/her services shall be terminatethe expiry of such leave.

1.1.10 (1) Except as otherwise provided in thigravery employee of the University shall retirenfr service on the
afternoon of the last day of the month in whichshe/attains the age of 60 years provided that grioge whose date
of birth is first of a month shall retire from se&® on the afternoon of the last day of the prewgdnonth on attaining
the age of sixty years.

(2) No employee shall be granted extensicservice beyond the age of retirement of 60 yésave under special
circumstances with the sanction of Executive Cdnci

However, in any case of service exigencies, theices of any employee are required, beyond theohgaperannuation,
such employee, on a case to case basis may besdlimacontinue in service on “re- employment teamd conditions”
for a maximum period of two years or till such tinseich exigencies ceases, whichever is earlier thighapproval of
Executive Council.

Provided that no extension under this clause &igagiranted beyond the age of sixty-two years.

(3) Notwithstanding anything contained in this rulge Vice-Chancellor shall, if he/she is of theénggn that it is in the
interest of the University to do so, have the alitsotight to retire any employee by giving him/hetice of not less than
three months in writing or three months pay andvedinces in lieu of such notice;

(i) If he/she is in Group A or Group B service arspand had entered the University service beftiegning the
age of thirty-five years

(i) In any other case after he/she has attainedte of fifty-five years.

(4) Any employee may, by giving notice of not lekan three months in writing to the Vice-Chancelletire from
service after he/she has attained the age ofyfdars if he/she is in Group A or Group B servicgost and had entered
the University service before attaining the agéhaty five years and in all other cases after he/kas attained the age
of fifty-five years;
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Provided that it shall be open to the Vice-Chameeab withhold permission to an employee under saosn who seeks
retirement under this clause.

(5) At any time after an employee has completedytlyears qualifying service-
(&) he/she may retire from service, or

(b) helshe may be required by the Appointing Autlidp retire in the interest of the University aimdthe case
of such retirement the employee shall be entitbed tetiring pension:

Provided that-

(@) an employee shall give notice in writing to Miee-Chancellor at least three months before the @n
which he/she wishes to retire.

(b) The Vice-Chancellor may also give a notice hitimg to an employee at least three months betioeedate
on which he/she is required to retire in the irde the University or three months pay and alloges in
lieu of such notice:

Provided further that where the employee givingagotnder clause (a) of the preceding proviso @eursuspension, it
shall be open to the Vice-Chancellor to withholdnpission to such employee to retire under this.rule

(6) (i) At any time after an employee has compldtgenty years qualifying service, he/she may, iving notice
of not less than three months in writing to thee/€hancellor, retire from service.

(i) The notice of voluntary retirement given undsub-rule (1) shall require acceptance by the Vice-
Chancellor;

Provided that where the Vice-Chancellor does niatse to grant the permission for retiremeafobe
the expiry of the period specified in the said oetithe retirement shall become effective fromdat of
expiry of the said period.

(i) An employee, who has elected to retire unttes rule and has given the necessary notice toefffect to
the Vice-Chancellor, shall be precluded from withwling his/her notice except with the specific appfo
of such authority;

Provided that the request for withdrawal shall llenbefore the intended date of his/her retirement.

1.1.11Subject to the acceptance of resignation by tlee\hancellor a permanent/temporary employee mawnplice
of three months/one month as the case may be ifimgvaddressed to the Vice-Chancellor resign ftmservice of the
University, or by payment of salary in lieu thereof

Provided that the Vice-Chancellor may, if it degunsper in any case, permit a permanent/temporapl@mee
to resign from service on notice of less than thmeaths/one month.

MISCELLANEOUS

1.1.12Every person holding a post under the Univerdiiglishe deemed to have been appointed under théspmos of
these rules and shall draw the pay drawn by himrherediately before the issue of these rules.

1.1.13(i) The University shall maintain a Service Boak £ach employee in such form as may be presctilyeithe
Executive Council.

(ii) The entries in the Service Book of an emplogeall be made by the officer authorized in thieddeby The
Vice-Chancellor.

1.1.14Such officers of the University as may be presttilby the Executive Council, shall report confideiyt each

year in the form prescribed by the University oa tork and conduct of the employee who had serwelguthem for
periods not less than three months in the (findngear immediately preceding and forward theiramp to the Registrar
or any other officer authorised for the purpose.

(i) The Reviewing Officer, the next higher authgriwill have the discretion to determine which urdeable
reports or portions thereof are weighty enoughega@®mmunicated to the officer reported against.aédliterse
entries should be communicated within a specifitggeto the officials concerned. Any representatgainst
the adverse remarks will have to be made within tmanths and would lie to the next higher authotiitgn
the Reviewing Officer.

1.1.15 University employee shall be required to pass sdepartmental and other tests or examination as loeay
prescribed by the Executive Council. The Execu@egincil may also lay down rules regarding the miiaithin which
the tests should be passed, the consequencesdisging the tests and other cognate matters.
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1.1.16Any matter relating to the conditions of serviédean employee for which no provision is made irstheules shall
be determined by the Executive Council.

1.1.17 Not withstanding anything contained in these Rules Vice-Chancellor may, if he/she is satisfiedttthere
existed an extraordinary situation, notify certasttegories and number of employees as he/she nesy decessary, as
essential to perform certain duties for maintairéegvices considered indispensable for a periocerceeding 90 days.
Refusal to attend to such duties will render theiolé for major penalty including dismissal frormsee.

1.1.18Notwithstanding anything contained in these rullke,Executive Council may, in the case of any eys#, relax
any of the provision of these rules to relieve tien/of any undue hardship arising from the openatibsuch provisions,
or in the interest of the University.

1.1.19Where a doubt arises as to the interpretatiorppfi@ation of any of the provisions of these rulide matter will
be referred to the Executive Council and its decisihall be final.

1.1.20 PAY AND ALLOWANCES*

The standard scales of pay for the posts edeat the University service shall be as detailekbw:

Classification Scale of pay Revised (w.e.f.01.01.96)
Group A Rs.25000 (fixed)

Group A Rs.18400-500-22400/-

Group A Rs.16400-450-20900-500-22400
Group A Rs.12000-420-18300

Group A Rs.10000-325-15200

Group A Rs.8000-275-13500

Group E Rs.6501-20C-1050(

Group B Rs.5500-175-9000

Group C Rs.5001-15C-800(

Group C Rs.4500-125-7000

Group C Rs.4000-100-6000

Group C Rs.3200-85-4900

Group C Rs.3050-75-3950-80-4590
Group C Rs.275\-70-380(-75-440(
Group D Rs.2650-65-3300-70-4000
Group D Rs.2550-55-2660-60-3200

* Subject to change

Note: The pay scales which have been extended to tlstinex incumbents with prior permission of the catgnt

authorities, but are different from those approbgdhe Government shall be given as personal tethent incumbents
of those posts on the consideration that they lanemady been drawing benefits of the grade in tiger@vised scale.
Once the incumbents vacate the post, the pay sevaletd be reverted to the approved level, whichstsxin the

Government.

No post shall ordinarily be created in a scaleaf pther than those approved by UGC.

1.1.21 An employee shall, on his/her appointmerat pmst on a time-scale of pay, draw pay at themmim of the time-
scale unless the Appointing Authority decides tiedshe shall draw pay at any higher stage:

Provided that, when such appointment is made bmption-

(i) The pay of the employee will first be increagsdone increment in the lower scale, and therdfixethe higher
scale at the stage next above. The employee $loalgver, have the option to be exercised in writirithin a
period of three months of his/her promotion, eitttehave his/her pay fixed in the higher scale af from the
date of promotion or from the date on which histext annual increment falls due. The option, cexercised
shall be final.

(ii) If he/she had previously served in the samst jpo in any other post or in any other post uriderUniversity on
the same or identical time-scale of pay, and wasvihg pay higher than the pay admissible to him(heter
clause (i) he/she shall draw such higher pay aado#riod of his/her duty in such post on such g}l @lso
count for purpose of increment in the higher post.

(iii) Fixation of pay of superannuated persons: Thigal pay of a pensioner including officers pemed off and
retired on contributory provident fund and from tkervice of State Government, Railways and Defence
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Establishments, etc., re-employed in the Universitguld be fixed in such a way that the total amairpay
plus the gross amount of pension and/or the peresijmivalent of other forms of retirement benefites not
exceed:-

Q) The pay he/she drew before his/her retiremiere-fetirement pay) or
(2) Rs. 26,000/- whichever is less

Note: (1) In all cases where either of these limitsxsezded the pension and other retirements bemeéijsbe paid in
full and the necessary adjustment made in the pasdo ensure that the total of pay and pensiob@ngfits is within
the prescribed limits.

After the pay is fixed either at the minimum or linég stage, or below the minimum as a result ofsdid adjustments,
increase in pay may be allowed after each yeaenfice at the rate of increments admissible, dedfpay had been
fixed at the minimum or the higher stage as the caay be.

Note: (2) Pay last drawn before retirement will be takebe substantive pay plus special pay, if any,grawn in an
officiating appointment may be taken into accodiittwas drawn continuously for at least one yeefiobe retirement.

* May change

In case where the minimum pay of the post in whiwdh officer is re-employed is more than the last deawn, the
officer concerned may be allowed the minimum ofghescribed scale of the post less pension andgeagquivalent of
other retirement benefits.

Once initial pay of re-employed pensioner has deexd in the manner indicated above he/she mayllbeved to draw
normal increments in the time scale of the postwtich he/she is appointed provided that the pay grubs
pension/pension equivalent of the retirement beregfen together does not at any time exceed R¥06,

In the case of Officers holding Group A post whoireebefore attaining of 55 years their 1st Rs.¥500Pension, shall
be ignored in fixing their initial pay on re-emplognt.

Persons who were in re-employment in the Universétivice as on 1.1.96 and who were drawing pakiémte-revised
scale of pay, the initial pay of such re-employethbyees of the University, shall be fixed in thammer indicated in
the Govt. of India O.M. Dept. of Personnel & TraigiO.M.N0.3/12/97-Esst,dt.19.11.1997.

Not withstanding anything contained in the foregpparagraphs the Vice-Chancellor, in special cirstamces, shall
have the power to fix the pay of the re-employedspgmer at a higher stage and permit him/her tevdree normal
increments in the time-scale of the post to whielshe is appointed.

1.1.22 An increment shall ordinarily be drawn anater of course unless it is withheld by the corapeauthority if the
conduct of the employee has not been good or hig/bek has not been satisfactory.

1.1.23 (a) All duty in a post on a time-scale of paunts for increments in that time-scale.
(b) Service in another equivalent or higher pasiifyn service and joining time will count for iecnents.
(c) Allleave except extraordinary leave taken withmedical certificate will also count for incrente.

(d) The extraordinary leave sanctioned for theofelhg purposes shall automatically count as qualifyservice
for pension and increments without any further tans:-

(i) Extraordinary leave granted due to inabilityaofniversity employee to join or rejoin duty orcaont of
civil commotion.

(i) Extraordinary leave granted to a University mayee for prosecuting higher technical and sciienti
studies.

(i) Extraordinary leave for taking up an acadefmitucational assignment.

1.1.24 (1) An employee under suspension shallndutie period of suspension, draw subsistence aiioes equivalent
to half the rate of pay which is admissible to hier/immediately before the commencement of theensipn and in
addition the dearness allowance as admissible erbdisis of that pay and such compensatory allovgaademissible
from time to time on the basis of pay which he/galas in receipt on the date of suspension, suljeiifillment of other

conditions laid down for the drawl of such allowaac

Provided that where the period of suspension exctede months, the authority which made or is éekbtm have made
the order of suspension shall be competent to theryamount of subsistence allowance for any pesudzsequent to the
period of the first three months as follows:

(i) The amount of subsistence allowance may becam®d by a suitable amount, not exceeding 50 peoféhe
subsistence allowance admissible during the peoiothe first three months, if, in the opinion ofetlsaid
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authority, the period of suspension has been pgaldnfor reasons, to be recorded in writing not afiye
attributable to the employee.

(i) The amount of subsistence allowance may beuged by a suitable amount, not exceeding 50% of the
subsistence allowance admissible during the pasfatie first three months, if in the opinion of thathority,
the period of suspension has been prolonged f@orsato be recorded in writing, directly attribuéato the
employee.

(iii) The rate of the dearness allowance will bedzhon the increased or, as the case may be theaded amount
of subsistence allowance admissible under sub-elGuand (ii) above.

(2) No payment under sub-rule (i) shall be madesssithe employee furnishes a declaration that édsésiot

engaged in any other employment, business, professivocation during the period of suspensionyvigied that in the

case of an employee dismissed/terminated fromaeon compulsorily retired from service who is deénto have been
placed or to continue to be under suspension floendiate of such dismissal or termination of sergiceompulsory

retirement and who fails to produce such a dedétardor any period or periods during which he/skeleemed to be
placed or to continue to be under suspension, daftsall be entitled to the amount by which hiséemnings during such
period or periods as the case may be, fall shothh@famount of subsistence allowance and othewaltioes that would
otherwise be admissible to him/her; where the stéste allowance and other allowances admissiblanher are

equal to or less than the amount earned by himfimhing in this proviso shall apply to him/her.

3) The permissible deductions from the subsistatioavance will be of the following two categories:
(a) Compulsory deductions
(b) Optional deductions

Compulsory Deductions:

(i) Income-tax (Provided the employee’s yearly imeocalculated with reference to subsistence allowan
taxable.)

(i) House Rent and allied charges, i.e., elediriavater etc.

(iii) Repayment of loans and advances other thamfprovident fund taken from University at suchesats the
Registrar may decide.

Optional Deductions:

The deductions falling under this category showtlre made except with the employee’s written conse
(i) Premium due on Life Insurance Policies,
(i)  Amount due to Co-operative Stores and Co-opezaCredit societies.

(i) Refund of advance taken from Provident Fulile deduction of the following nature should notnhede from
the subsistence allowance.

(iv) Subscription to Provident Fund. Recovery afddo University in which an employee is respomsibl

1.1.25 The University may sanction to an employaeany special circumstances, such special paysopal pay,
honorarium or fee on such conditions as may becpbesi by Rules/ Regulations.

1.1.26 (i) an employee shall be entitled to dragvply of the post to which he/she is appointed filoendate on which
he/she assumed charge of the post, if joining erfdrenoon of that day; otherwise, from the next da

(i)  Unless the Vice-Chancellor, in view of speat@icumstances, otherwise orders, pay in respeghpfimonth
shall become payable on the last working day ofrtfmath to which it relates; except for the month of
March which will be disbursed only on the first \imrg day of April.

(i) Unless the Vice-Chancellor otherwise direats employee resigning from service of the Univgngitthout
giving the prescribed notice shall not be allowedtaw pay due but not drawn.

1. 1.27 (i) An employee appointed to hold full g@dial charge of the duties of a higher post walteive pay of the
higher post.

(i)  An employee placed in charge of the full dst@f a post of status equivalent to his/her owrichyasst will
receive allowances at the rate of 10% of the presimn pay of the additional post.

(i) No allowance will be admissible when an emye holding one post is placed in charge of theecir
duties of a post of equivalent status of his/hen dasic post. The employee concerned will receareip
his/her basic post only.
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(iv) An employee holding one post when placed iarge of the current duties of a lower post will neteive
any allowance for the additional work.

Note: The additional pay or allowance will not be adnfikesif the period of additional charge is 30 daydess.

1.1.28 The employees of the University will be #lig to draw Dearness Allowance, House Rent AlloeeanCity
Compensatory Allowance, Traveling Allowance andeothllowances as sanctioned by the University aliagrto the
rules in force from time to time and subject to ¢oaditions prescribed for the drawl of these allages.

1.1.29 Unless there is anything repugnant in thglisim and Foreign Languages University Act, Statut@rdinances,
any amendments to Fundamental Rules and Supplemédttides shall be deemed to be the amendmenteakthvant
provisions of these rules or any orders or any athtnative instructions already issued/to be isdmethe UGC/Central
Government shall be deemed to be the orders oméstnaitive instructions under these rules with effeom the date of
such amendments/orders brought into force by th€i@8ntral Government.

1.2. CONDUCT RULES OF THE EMPLOYEES OF THE UNIVERSITY, INCLUDING TEACHERS
1.2.1 These rules may be called the “EFL Univer&itgnduct) Rules”.

1.2.2 These rules shall be deemed to have comdadnte from the date of approval of these Ruleghsy Executive
Council.

In this chapter unless the context otherwise reguir
(&) “Employee” means teaching and non-teaching eyegs of the University.
(b) “Members of family” in relation to an employeeludes:

i. The wife or husband, as the case may be, oéthgloyee whether residing with the employee or bot,
does not include a wife or husband, as the casebmageparated from the employee by a decree ersord
of a competent court.

ii. Son or daughter or step-son or step-daughteh@femployee wholly dependent on him/her, but dugs
include a child or step-child who is no longer imyavay dependent on the employee, or of whose dysto
the employee has been deprived by or under any law:

iii. Any other person related whether by blood oarriage to the employee or to the employee’s wife o
husband, and wholly dependent on the employee.

(c) “Prescribed Authority” means the Vice-Chancetio the authority prescribed by the Executive Guluior the
purpose of these rules as a whole or for any pdaticule.

1.2.3 (1) Every employee shall at all times:
(i) Maintain absolute integrity;
(i) Show devotion to duty and
(iii) Do nothing which is unbecoming of an employafehe University.

(2) (i) Every employee, holding a supervisory patstll take all possible steps to ensure the irttegnd devotion
to duty of all employees for the time being undftter control and authority;

(i) (a) No employee shall, in the performance fter official duties, or in the exercise of poseonferred
on him/her, act otherwise than in his/her best @idgnt except when he/she is acting under the glireot
his/her official superior.

(b) The direction of the official superior shaldamarily be in writing. Oral direction to subordiea shall be
avoided, as far as possible. Where the issue éfdextion becomes unavoidable, the official sigrer
shall confirm it in writing immediately thereafter;

(c) An employee who has received oral direcfrom his/her official superior shall seek confation of

the same in writing as early as possible, whereiipsimall be the duty of the official superior tondirm
the direction in writing.

(i) Unless otherwise stated specifically in thernhs of appointment and the contract, every whate-t
employee may be called upon to perform such datgesnay be assigned to him/ her by the competent
authority, beyond scheduled working hours and osed holidays and Sundays.

(iv) An employee shall observe the scheduled hafirarorking during which he/she must be presenthat t
place of his/her duty.
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(v) Except for valid reasons and/or unforeseeningatcies, no employee shall be absent from dutlout
prior permission. If an employee is absent fronyduthout permission for a continuous period ofd#ys,
he/she shall be treated as absconding from duthafiter service shall be deemed as terminated.

Explanation: Nothing contained in clause (ii) of sub-rule 3tals be construed as empowering an employee toeevad
his/her responsibilities, by seeking instructiomenf or approval of, as superior officer or authorivhen such
instructions are not necessary under the schemistobution of powers and responsibilities.

1.2.4 (i) No employee shall use his/her positioinfluence directly or indirectly to secure emplagmb for any member
of his/her family in any company or firm having iofél dealings with the University.

(i) No employee shall, in the discharge of his/lbéficial duties deal with any matter or give omston any
contract to any company or firm or any other pergomny member of his/her family is employed inttha
company or firm or under that person or if he/shamy other member of his/her family is interesteduch
matter or contract in any other manner.

1.2.5 No employee shall:

(i) join or continue to be a member of an assazmtthe object or joining of activities of whicheaprejudicial to
India, public order, decency or morality.

(i) engage himself/herself or participate in argmnstration or strike directed against the intggsf India, the
security of the state, friendly relations with figne states, public order, decency or morality, dich involves
contempt of court, defamation or incitement to #arcce; or

(iii) abet any form of coercion or physical durésgoin a strike or any other form of agitationdgonnection with
any matter pertaining to his/her services or theise of any other employee.

(iv) except with the previous sanction of the Umsiy give evidence in connection with any enquionducted by
any person, committee or authority.

Nothing in this rule shall apply to —

(a) the evidence given at an enquiry before an aaityh appointed by the University, UGC, Government,
Parliament or any State Legislature; or

(b) the evidence given in any judicial enquiry; or
(c) the evidence given in any departmental enquidgred by authorities subordinate to the Vice-ChkéHar.

1.2.6 No employee shall, except in accordance aiy general or special order of the universityrothie performance
in good faith of the duties assigned to him/hemuownicate, directly or indirectly any official daoent, or any part
thereof or information to any other employee or ather person to whom he/she is not authorise@mnaontunicate such
document or information.

1.2.7 No employee shall, except with the previcaiscion of the University or of the prescribed awity, ask for or
accept contribution to, or otherwise associate &lffierself with the raising of any funds or ottwetlections in cash or
in kind in pursuance of any object whatsoever.

1.2.8 No employee shall except with the previougsan of the University, engage directly or inditlg in any trade or
business or undertake any other employment:

Provided that an employee may, without such sametio
(i) undertake honorary work of a social or chafigatature; or
(i) undertake occasional work of a literary, diti®r scientific character; or

(i) participate in sports activities as amateubject to the condition that in all the cases las#ificial duties do
not thereby suffer. he/she shall not undertakehali sliscontinue such work or activity, if so dited by the
University.

1.2.9 An employee may take part in the registratimomotion or management of—

(i) a co-operative society substantially for thendft of the employees registered under the Coaiper
Societies Act, 1912 (2 o f 1912) or any other lawthe time being in force; or

(ii) a literary, educational, scientific or chabta society registered under the Societies Regjmtract, 1960 (2
of 1960) or any other law for the time being incer

1.2.10 No employee may accept any fee for any wiorke by him/her for any private or public body ow grivate
person without the sanction of the competent aitthof the University.
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1.2.11 An employee shall so manage his/her priedf@irs so as to avoid habitual indebtedness oolwesicy. An
employee against whom any legal proceedings istutestl for the recovery of any debt due from him/loe for
adjudging him/her as an insolvent shall forthwitpart the full facts of the legal proceedings t® thiversity.

1.2.12 No employee shall bring or attempt to brémy political or other outside influence to beabmwmany superior
authority to further his/her interests in respdatnatters pertaining to his/her service under thésersity.

1.2.13 An employee shall not be under the influesfcany intoxicating drinks or drug during the ceaiof his/her duty
and shall also take due care that the performahhbesther duties at any time is not affected in ammy by the influence
to such drink or drug;

1.2.14 No employee shall indulge in forgery, framdsconduct and insubordination

1.2.15 If any question arises relating to the tetation of these rules, it shall be referredh® Executive Council
whose decision thereon shall be final.

1.3 RULES REGARDING CONTROL AND APPEAL OF THE EMPLO YEES OF THE UNIVERISTY,
INCLUDING TEACHERS

1.3.1 (1) These rules shall be called the EFL Uit (Control and Appeal) Rules

(2) They shall be deemed to have come fiotoe from the date of approval of these Rules Hry Executive
Council.

1.3.2 Inthese rules unless the context otherveigaires -
(a) “Appointing Authority” means the authority empered to make appointments.

(b) “Disciplinary Authority” in relation to the impsition of penalty on an employee means the authas such
competent under these rules to impose on him/heofthe penalties specified in rule 6.

(c) “Employee” means any person in the servicehef tiniversity who is a member of a cadre on on¢hef
categories of posts created under the Universityl includes any such person on foreign servicghmse
services are temporarily placed at the disposahother University or any other authority the University
and also any person in the service of a State Gowent or Central Government or a local or otheheaity or
any other autonomous body whose services are tamlyoplaced at the disposal of the Universit

1.3.3 These rules shall apply to all the employ#eébe University except persons on daily wagessotidated.

If any doubt arises as to whether these rules grofithem apply to any person or person to whonsehwiles apply
belongs to a particular cadre, the matter shatebarred to the Executive Council which shall dedide same.

1.3.4 Nothing in these rules shall operate to depany employee of any right or privilege to whitd/she is entitled by
the terms of any agreement subsisting betweenwtymerson and the University on the commencenfehese rules.

SUSPENSION

1.3.5 (1) The appointing authority or any disciply authority to which it is subordinate or any ethauthority
empowered by the University in that behalf may plan employee under suspension —

(a) where a disciplinary proceeding against himiti@ontemplated or is pending or
(b) where a case against him/her in respect otamyinal offence is under investigation, enquirytioal.

Provided that where the order of suspension is rbgden authority lower than the appointing authertuch authority
shall forthwith report to the appointing authoribye circumstances in which the order was made.

(2) An employee shall be deemed to have pé&red under suspension by an order of appointitigpaity -

(a) with effect from the date of his/her detentibhe/she is detained in custody, whether on aioahtharge, for a
period exceeding forty-eight hours;

(b) with effect from the date of his/her convictjdfy in the event of a conviction for an offente/she is sentenced
to a term of imprisonment exceeding forty-eight tsowlnd is not forthwith dismissed or removed or
compulsorily retired consequent to such conviction.

Explanation: The period of forty-eight hours referred to inuda (b) of this sub-rule shall be computed from the
commencement of the imprisonment after the coroncéind for this purpose intermittent period of ilmpnment, if any,
shall be taken into account.

(3) Where a penalty of dismissal, removal or corspuy retirement from service, imposed upon an eygdounder
suspension is set aside on appeal or on reviewrdhdse rules and the case is remitted for furémepuiry or action or



432 THE GAZETTE OF INDIA : EXTRAORDINARY [RRT IlI—SEC. 4]

with any direction, the orders of his/her suspemsball be deemed to have continued in force onfammd the date of
the original order of dismissal, removal or compuysretirement and shall remain in force until hat orders.

(4) Where a penalty of dismissal, removal or corspry retirement from service imposed upon an engedyg set aside
or declared or rendered void in consequence ofyoa decision of a court of law and the disciplinanthority, on a
consideration of the circumstances of the casdddedo hold further enquiry against him/her on allegation which
the penalty of dismissal, removal, or compulsoyreéenent was originally imposed, the employee shalldeemed to
have been placed under suspension by the appogntitingrity from the date of the original order adrdissal, removal
or compulsory retirement and shall continue to riermader suspension until further orders:

Provided that no such further enquiry shall be mrdeunless it is intended to meet a situation witegecourt has passed
an order purely on technical grounds without gairig the merits of the case.

(5) (a) An order of suspension made or deemede haen made under this rule shall continue to ireimaorce until
it is modified or revoked by the authority competendo so.

(b) Where an employee is suspended or is deemiavi® been suspended (whether in connection withdaayplinary
proceeding or otherwise) and any other disciplinagceeding is commenced against him/her duringtimtinuance of
that suspension, the authority competent to plaoéhler under suspension may, for reasons to bededdy him/her in
writing, direct that the employee shall continue lde@ under suspension until the termination of allaoy such
proceedings.

(c) An order of suspension made or deemed to haea made under this rule may at any time be malddrerevoked
by the authority which made or is deemed to havelerihe order or by any authority to which that atitly is
subordinate.

1.3.6 The following penalties may for good and isight reasons and as he/she here in after proyvimetnposed on an
employee namely -

Minor penalties
(i) Censure/Debarring from holding any administratposition in the University, ex-officio or othass
(i)  Withholding of promotion

(i) Recovery from the pay of the whole or part afly pecuniary loss caused him/her to the Universit
negligence or breach of rules of the Universitglioection of superior authorities.

(iv) Withholding of increments of pay

Major penalties

(v) Reduction to a lower stage in the time scalpayf for a specified period, with further directoss to whether or
not the employee will earn increments of pay dutimg period of such reduction and whether on thgrgof
such period the reduction will or will not have tiéect of postponing the further increments ofties pay.

(vi) Reduction to a lower time-scale of pay, grateost or service shall ordinarily be a bar toghemotion of the
employee to the time-scale of pay grade, postmicgefrom which he/she was reduced with or withfuuther
directions regarding conditions of restorationhe grade or post or service from which such redndtias been
made.

(vii) Compulsory retirement
(viil) Removal from service
(ix) Dismissal from service
Explanation : The following shall not amount to a penalty witthe meaning of this rule, namely

(i) Non-promotion of an employee, whether in a sabtve or officiating capacity, after consideratiof his/her
case for promotion to a grade or post to whichetimployee is eligible;

(i) Reversion of an employee appointed on prolat@many other grade or post, to his/her permageade or post
during or at the end of the period of probatiomatordance with the terms of his/her appointmenthe rules
and orders governing such probation.

(iii) Reversion of an employee officiating in a h&y grade or post to a lower grade or post, orgtband that the
employee is considered to be unsuitable for sugneni grade or post or on any administrative ground
unconnected with the conduct.

(iv) Replacement of the services of an employeeysetservices had been borrowed from outside atighati the
disposal of such authority.
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(v) Compulsory retirement of an employee in accoogawith the provisions relating to his/her supatation or
retirement.

(vi) Termination of the services —

(a) of an employee appointed on probation duringtdhe end of the period of his/her probatioradnordance
with the terms of his/her appointment or the ralad orders governing such probation; or

(b) of a temporary employee in accordance withi¢hms of appointment; or
(c) of an employee employed under an agreemeatdardance with the terms of such agreement.
1.3.7 (1) The Executive Council may impose anyhefpenalties specified in rule 6 on any employee.

(2) The Vice-Chancellor may impose on an employsed the penalties specified in clauses (i), (ii)) and (iv)
of rule 6.

(3) (8 The Registrar shall have power to take igis@ry action against such of the employees, w@wkicg
teachers and academic staff, as may be specifidttinorders of the Executive Council and to suspaec
pending inquiry, to administer warnings to themtorimpose on them the penalty of the censure or the
withholding of increment.

Provided that no such penalty shall be imposedssrtiee person concerned has been given a reasapgaeunity of
showing cause against the action proposed to lem takregard to him/her.

(b) An appeal shall lie to the Vice-Chancellor agaiany order of the Registrar imposing any ofggbpalties
specified in sub-clause (a).

(c) In a case where the inquiry discloses thatrigtument beyond the powers of the Registrar isddibr,
the Registrar shall, upon conclusion of the inquigke a report to the Vice-Chancellor along wit/tnér
recommendations.

Provided that an appeal shall lie to the Execufleeincil against an order of the Vice-Chancellorasipg any penalty.
1.3.8 (1) The Executive Council or any other autij@@mpowered by it by general or special order may
(a) institute disciplinary proceedings against amployee;

(b) direct a disciplinary authority to institutesdiplinary proceedings against any employee on whwanh
disciplinary authority is competent to impose unitherse rules any of the penalties specified in 6ule

(2) A disciplinary authority competent under theskes to impose any of the penalties specifiedanses (i) to
(iv) of rule 6 may institute disciplinary proceedsagainst any employee for the imposition of ahyhe penalties
specified in clause (v) to (ix) of rule 6 notwithetling that such disciplinary authority is not catgmt under those rules
to impose any of the latter penalties.

1.3.9. PROCEDURE FOR IMPOSING PENALTIES

(1) No order imposing any of the penalties spedifieclauses (v) to (ix) of rule 6 shall be madeept after an enquiry
held as may be, in the manner provided in this anlé rule 11.

(2) Whenever the disciplinary authority is of thpiroon that there are grounds for enquiry into theth of any
imputation of misconduct or misbehavior against amployee, it may itself enquire into, or appoinder this rule an
authority to enquire into the truth thereof.

Explanation : Where the disciplinary authority itself holds taiequiry, any reference in sub-rule (7) to sub-auid in
sub rule (20) (22) to the enquiring authority shellconstrued as a reference to the disciplinatyoaity.

(3) Where it is proposed to hold an enquiry agaamsemployee under this rule and rule 11, the pliseiry authority
shall draw up or cause to be drawn up -

(i) the substance of the imputations of misconawahisbehavior into definite and distinct artictfscharge;

(i) a statement of the imputations of misconductrasbehavior in support of each article of chawgech shall
contain —

(a) a statement of all relevant facts including adynission or confessions made by the employee;
(b) alist of documents by which and a list of wises by whom the articles of charge are propaskd sustained.

(4) The disciplinary authority shall deliver or sauto be delivered to the employee a copy of ttieles of charge, the
statement of the imputations of misconduct or nfislvéor and a list of documents and a witnessesliighweach article
of charge is proposed to be sustained, and slwplireethe employee to submit, within such time ag/ e specified, a
written statement of his/her defence and to stéuetier he/she desires to be heard in person.
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(5) (a) On receipt of the written statement ofethele the disciplinary authority may itself enquinéo such of the

articles of charge as are not admitted, or if ingiders it necessary to do so, appoint under sigb(®) an inquiring

authority for the purpose and where all the arsiadé charge have been admitted by the employeasihén written

statement of defence the disciplinary authorityllstegord its findings on each charge after taksugh evidence as it
may think fit and shall act in the manner laid dawiRule 10.

(b) If no written statement of defence is submitigdhe employee, the disciplinary authority magit inquire into the
articles of charge, or may, if it considers it resagy to do so, appoint, under sub-rule (2) anifimguauthority for the
purpose.

(c) Where the disciplinary authority itself inqusrénto any article of charge of appoints an ineqgriauthority for
holding an inquiry into such charge, it may by ades, appoint an employee to be known as the “ptegg officer” to
present on its behalf the case in support to ttieles of charge.

(6) The disciplinary authority shall, wherestriot the inquiring authority forward to the inqog authority :
(i) acopy of the articles of charge and the stetetnof the imputations of misconduct or misbehgvior
(i) a copy of the written statement of defencegrify, submitted by the employee;
(i) a copy of the statements of withesses, if,aeferred to in sub-rule (3)
(iv) evidence proving the delivery of the documemeterred to in sub-rule (3) to them;
(v) acopy of the order appointing the Presentifiicer.

(7) The employee shall appear in person beforeetiwiiring authority on such day and at such timthiwififteen
working days from the date of receipt by him/hertioé articles of charge and the statement of theutations of
misconduct or misbehavior as the inquiring autlyoniiay, by a notice in writing specify in this befhalr within such
further time, not exceeding fifteen days, as thiinng authority may allow.

(8) The employee may take the assistance of angr @mployee to present the case on his/her bebalhmall not
engage a legal practitioner for the purpose.

(9) If the employee who has not admitted any ofdheles of charge in his/her written statementiefence, appears
before the inquiring authority, such authority $lask him/her whether he/she is guilty or has agfedce to make and if
he/she pleads guilty to any of the articles of ghathe inquiring authority shall record the pls@n the record and
obtain the signature of the employee thereon.

(10) The inquiring authority shall return a finding guilt in respect of those articles of chargemuoich the employee
pleads guilty.

(11) The inquiring authority shall, if the employils to appear within the specified time or refsi®r omits to plead
guilty, require the Presenting Officer to prodube evidence by which he/she proposes to provertitdea of charge
and shall adjourn the case to a later date noteebwg thirty days, after recording an order thapleryee may for the
purpose of preparing his/her evidence.

(i) inspect within five days of the order or withguch further time not exceeding five days as tiwiring
authority may allow, the documents specified inlisereferred to in sub-rule (3).

(i) Submit a list of withesses to be examined @itter behalf.

Note : If the employee applies orally or in writing fdret supply of copies of the statement of witnessestioned in the
list referred to in sub-rule (2) the inquiring aotity shall furnish to the employee with such capées early as possible
and in any case not less than three days beforeotinenencement of the examination of the witnesselsealf of the
disciplinary authority.

(i) Give a notice within ten days of the orderwithin such further time not exceeding ten daysh&sinquiring
authority may allow, the production of any docunsewthich are in the possession of the University rimift
mentioned in the list referred to in sub-rule 3.

Note: The employee shall indicate the relevance of thmithents required by him/her to be produced byJthieersity.

(12) The inquiring authority shall, on receipt betnotice for the production of documents forwdrel $ame or copies
thereof to the authority in whose custody or posisesthe documents are kept, with a requisitionttier production of
the documents by such date as may be specifiattmrequisition.

Provided that, the inquiring authority may, for seas to be recorded by it in writing, refuse touisifion such of the
documents as are, in its opinion, not relevanhéodase or not in the best interests of the Unityers
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(13) On receipt of the requisition referred to ibsgule (12) every authority having the custodypossession of the
requisitioned documents shall produce the sameddfie inquiring authority.

Provided that, if the authority having the cust@dypossession of the requisitioned documents isfigat for reasons to
be recorded by it in writing that the productionatifor any of such documents could be againsptlidic interest of the
University, it shall inform the inquiring authoritgccordingly and the inquiring authority shall, being so informed,
communicated the information to the employee anthdvaw the requisition made by it for the produetiof such
documents.

(14) On the date fixed for the inquiry the oral almtumentary evidence by which the articles of gbare proposed to
be proved shall be produced by or on behalf ofdikeiplinary authority. The witness shall be exaadirby or on behalf
of the employee. The Presenting Officer shall biitled to re-examine the witnesses on any pointsvhith they have
been cross examined. The inquiring authority mag aut such questions to the witnesses as it thinks

(15) If it shall appear necessary before the ctdgbe case on behalf of the disciplinary authotity inquiring authority,
may in its discretion, allow the Presenting Offitemproduce evidence not included in the list giterthe employee, or
may itself call for new evidence or recall and res@ine any witnesses and in such case the empihdiebe entitled to
have, if he/she demands it, a copy of the listuthier evidence proposed to be produced and amumajent of the
inquiry for at least three clear days before thedpction of such new evidence, exclusive of the afagdjournment and
the day to which the inquiry is adjourned. The iiniqg authority shall give the employee an oppoitiuof inspecting

such documents before they are taken on the reddlinquiring authority may also allow the empleye produce
new evidence if it is of the opinion that the protion of such evidence is necessary in the interafsiustice.

Note : New evidence shall not be permitted or calleddorany witness shall not be recalled to fill upyayap in the
evidence. Such evidence may be called for only wthere is an inherent lacuna or defect in the exgdewhich has
been produced originally.

(16) When the case for the disciplinary authontyliosed, the employee shall be required to siathdr defence, orally
or in writing as he/she may prefer. If the defeiscenade orally, it shall be recorded and the engroghall be required
to sign the record. In either case a copy of tlaestent of defence shall be given to the Preser@iffiger, if any,
appointed.

(17) The evidence on behalf of the employee slehtbe produced. The employee may examine himsedih in
his/her own behalf if he/she so prefers. The widpesproduced by the employee shall then be exansinédshall be
liable to cross-examination, re-examination anch@ration by the inquiring authority.

(18) The inquiring authority may, after the empleyaoses his/her case, and shall if the employsenba examined
himself/herself generally question him/her on tirewnstances appearing against the employee ievitgence for the
purpose of enabling the employee to explain arguaistances appearing in evidence against him/her.

(19) The inquiring authority shall record the predmgs on day-to-day basis, whenever an inquirlgeisl and such
proceedings are signed by the employee concernegyrésenting officer and the inquiring authority.

(20) If the employee to whom the copy of the agicbf charge has been delivered, does not subenittitten statement
of the defence on or before the date specifiedhferpurpose, or does not appear in person befermtjuiring authority
or otherwise fails or refuses to comply with theyisions of this rule, the inquiring authority magld the inquiry ex-
parte.

(21) (a) Where a disciplinary authority competenimpose any of the penalties specified in clagds (v) of the rule

has itself enquired into or caused to be inquirgd the articles of any charge and that authordityirg regard to its own
findings or having regard to its decision on anytle findings of any inquiring authority appointeg it, is of the

opinion that the penalties specified in clausestdvjix) that authority shall forward the recordstioe inquiry to such
disciplinary authority as is competent to impose ltst mentioned penalties.

(b) The disciplinary authority to which the recoate so forwarded may act on the evidence on twdeor may, if it is
of the opinion that further examination of any bé twitnesses is necessary in the interests ot@stécall the witness
and examine, cross-examine and re-examine the sgiseand may impose on the employee such penattynay deem
fit in accordance with these rules.

(22) Whenever any inquiring authority, after havimgard and recorded the whole of any part of théeexee in an
inquiry ceases to exercise jurisdiction thereind @&1succeeded by another inquiring authority whiels, and which
exercises such jurisdiction, the inquiring authosb succeeding may act on the evidence so recdryléd predecessor,
or partly recorded by its predecessor and partgnaed by itself.

Provided that if the succeeding inquiring authorgyof the opinion that further examination of amfythe witnesses
whose evidence has already been recorded is neg@sshe interests of justice, it may recall, exae cross -examine
and re-examine any such witnesses as herein bafoveled.
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(23) (i) After the conclusion of the inquiry, repshall be prepared and it shall contain:
(a) the articles of charge and the statement ointipeitations of misconduct or misbehavior;
(b) the defence of the employee in respect of eatitle of charge;
(c) an assessment of the evidence in respect bfaticle of charge;
(d) the findings on each article of charge andarasherefore.

Explanation : If in the opinion of the inquiring authgritthe proceedings of the inquiry establish amicle of
the charge different from the original article§ the charge, it may record its findings ontsadticle of charge.

Provided that the findings on such article of cleargshall not be recorded unless the employee hhsreidmitted the
facts on which such articles of charge is basegasrhad a reasonable opportunity of defendingdiftherself against
such article of charge.

(i) The inquiring authority, where it is not it$¢he disciplinary authority shall forward to thiesciplinary authority
the records of inquiry which shall include -

(a) the report prepared by it under clause (i)
(b) the written statement of defence, if any, sutediby the employee;
(c) the oral and documentary evidence producelarcourse of the enquiry;

(d) written briefs, if any, filed by the Presenti@ficer or the employee or both during the cousééhe inquiry
and

(e) the order, if any, made by the disciplinaryhawity and the inquiring authority in regard to thquiry.

1.3.10 (1) The disciplinary authority, if it is nisself the inquiring authority may, for reasonsht® recorded in writing,
remit the case to the inquiring authority for fumthinquiry and report and the inquiring authorityak thereupon proceed
to hold the further inquiry according to the praeis of rule 9 as far as may be.

(2) The disciplinary authority shall, if it disag® with the findings of the inquiring authority any article of charge
record its reasons for such disagreement and reitordwn findings on such charge, if the evidencerecord is
sufficient for the purpose.

(3) If the disciplinary authority having regardits findings on all or any of the articles of charg of the opinion that
any of the penalties specified in clause (i) t9 6 rule 6 should be imposed on the employeehatlsnotwithstanding
anything contained in rule 11, make an order impgsuch penalty.

(4) If the disciplinary authority having regardits findings on all or any of the articles of chargnd on the basis of the
evidence adduced during the inquiry is of the apirthat any of the penalties specified in claus@gd (ix) of rule 6
should be imposed on the University employee, #llsmake an order imposing such penalty and itlshal be
necessary to give the University employee any dppdy of making representation on the penalty psgd to be
imposed.

1.3.11 (1) Subject to the provision of sub-rule ¢8)rule 10 no order imposing on an employee anyhefpenalties
specified in clauses (i) to (iv) of rule 6 shallimade except after —

(a) informing the employee in writing of the propbso take action against him/her and of the impans of
misconduct or misbehavior on which it is proposedhé taken and giving him/her a reasonable oppibytom
making such representation as he/she may wish ke against the proposal;

(b) holding an inquiry in the manner laid down iabsule (3) to (23) of rule 9 in every case in whithe
disciplinary authority is of the opinion that sualquiry is necessary.

(c) taking the representation if any, submittedtiy employee under clause (a) and the record airingf any,
held under clause (b) into consideration, and

(d) recording a finding on each imputation of misgoct or misbehavior

(1) Notwithstanding anything contained in clausegb)sub-rule (1) if in a case it is proposed, aftensidering the
representation, if any, made by the employee unlderse (a) of that sub-rule to withhold incremesitpay and such
withholding of increments is likely to affect adsely the amount of pension payable to the emplaye® withhold
increments of pay for a period exceeding threesyearto withhold increments of pay with cumulatieffect for any
period, an inquiry shall be held in the manner lda@vn in sub-rule (3) to (23) of rule 9, before nmakany order
imposing on the employee any such penalty.

(2 The record of the proceedings in such casdsisblide —
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(i) acopy of the intimation to the employee of reposal to take action against him /her.
(i) A copy of the statement of imputations of ndaduct or misbehavior delivered to him/her;
(iii) his/her representation, if any;

(iv) the evidence produced during inquiry;

(v) the findings on each imputation of misconductrasbehaviour; and

(vi) the orders on the case together with the nemfioereof

1.3.12 Orders passed by the disciplinary authafitsll be communicated to the employee who shadl lhés supplied
with a copy of the report of the inquiry, if anyeltd by the disciplinary authority and a copy of fitdings, on each
article of charge, or where the disciplinary auityois not the inquiring authority a copy of thepogt of the inquiring
authority and a statement of the findings of theeiglinary authority together with brief reasons its disagreement, if
any, with the findings of the inquiring authoritplass they have already been supplied to him/her.

1.3.13 (1) Where two or more employees are condeimeany case, the Executive Council or any othgharity
competent to impose the penalty of dismissal framvise on all such employees may make an ordectifige that
disciplinary action against all of them may be takea common proceeding.

Note : If the authorities competent to impose the penafltgismissal on such employees are different derofor taking
disciplinary action in a common proceeding may bedenby the highest of such authorities with theseon of the
others.

(2) Subject to the provisions of sub-rule (2) dériéd any such order shall specify —
(i) the authority which may function as the disgipty authority for the purpose of such common peatings;
(i) the penalties specified in rule 6 such disiciaty authority shall be competent to impose;
(i) whether the procedure laid down in rule 9 anbk 10 or rule 11 shall be followed in the pratiegs.
1.3.14 Notwithstanding anything contained in @i rule 13-

(i) where any penalty is imposed on an employetherground of conduct which has led to his/her adion on a
criminal charge, or

(i) where the disciplinary authority is satisfiefdy reasons to be recorded by it in writing thasinot reasonably
practicable to hold an inquiry in the manner predih these rules, the disciplinary authority mapsider the
circumstances of the case and make suchstilereon as it deems fit.

1.3.15 (1) Where the services of an employee arettean outside authority (hereinafter in thiseruéferred to as the
‘borrowing authority’ the borrowing authority shdlave the power of the appointing authority for plagpose of placing
such employee under suspension and of the disaiplauthority for the purpose of conducting a ¢iiboary proceeding
against him/her.

Provided that the borrowing authority shall fortttwinform the University which lent the servicestbé employee of
the circumstances leading to the order of susperafisuch employee or the commencement of dis@pliproceeding,
as the case may be.

(2) In the light of the findings in the disciplinaproceedings conducted against the employee.

(i) If the borrowing authority is of the opinionahany of the penalties specified in clauses (ifip of rule 6
should be imposed on the employee, it may aftesutation with the lending authority, make suchewsdon
the case as it deems necessary:

Provided that in the event of a difference of amirbetween the borrowing authority and the lendinghority
the services of the employee shall be replacedeadisposal of the lending authority.

(ii) If the borrowing authority is of the opiniomat any of the penalties specified in clauses ¢wix) of rule 6
should be imposed on the employee it shall repésf@er/her services at the disposal of the lendimfority
and transmit to it the proceedings of the inquing dhereupon the lending authority may pass suderer
thereon as it may deem necessary:

Provided that, before passing any such order, ig@ptinary authority shall comply with the prowsis of sub-
rule (3) and (4) of rule 10.

Explanation : The disciplinary authority may make an order urttiés clause on the record of the inquiry transeditto
it by the borrowing authority, after holding suctrther inquiry as it may deem necessary, as famag be, in
accordance with rule 9.
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1.3.16 (1) Where an order of suspension is made disciplinary proceeding is conducted againstrapleyee whose
services have been borrowed from outside authteitging his/her services (hereinafter in this mdéerred to as “the
lending authority”) shall forthwith be informed tlegcumstances leading to the order of the susparddi the employee
or of the commencement of the disciplinary procegsli as the case may be.

(2) If, in the light of the findings in the disciphry proceedings conducted against the employee, disciplinary
authority is of the opinion that any of the peredtspecified in clauses (i) to (iv) of rule 6 stibbé imposed on him/her,
it may, subject to the provisions of sub-rule (8ywde 10, after consultation with the lending aarity, pass such orders
on the case as it may deem necessary :

(i) Provided that, in the event of a differenceopinion between the borrowing authority and thedleg authority,
the services of the employee shall be replacedeadisposal of the lending authority.

(ii) If the disciplinary authority is of the opiniothat any of the penalties specified in clausgstq\(ix) of rule 6
should be imposed on the employee it shall replheeservices of such employee at the disposalefehding
authority, and transmit to it the proceedings efitiquiry for such action as it may deem necessary.

Appeal
1.3.17 Notwithstanding anything contained in thastpno appeal shall lie against -
(i) any order made by the Executive Council

(i) any order of an interlocutory nature or of thature of a step-in-aid or the final disposal odlisciplinary
proceeding other than an order of suspension;

(iif) any order passed by an inquiring authoritythie course of an inquiry under Rule 9.

1.3.18 Subject to the provisions of rule 17 an eypé may prefer and appeal against all or any sroethe following
orders, namely -

(i) an order of suspension made or deemed to hese imade under rule 5

(i) an order imposing any of the penalties spedifin rule 6 whether made by the disciplinary arithar by an
appellate or reviewing authority;

(i) an order enhancing any penalty imposed umdks 6;
(iv) an order which —

(a)denies or varies to his/her disadvantage higshg, allowances, pension or other conditionseasfiise as
regulated by rules or by agreement;

or

(b)interprets to his/her/her disadvantage the ipions of any such rule or agreement

(v) an order —

(a) reducing or withholding the pension or denythg maximum pension admissible to him/her under the
rules;

(b) reverting him/her, while officiating in a highgrade or post to a lower grade or post otherthisé as a
penalty;

(c) determining the subsistence and other allonatacde paid to him/her for the period of suspemsiofor
the period during which he/she is deemed to besgpension or for any portion thereof;

(d) determining his/her pay and allowances —
(i) for the period of suspension; or

(iiy for the period from the date of his/her dissas removal, or compulsory retirement from service
from the date of his/her reduction to a lower grautest, time-scale or stage in a time-scale of pay,
the date of his/her reinstatement or restoratidmnigther grade or post or

(e) determining whether or not the period from tiae of his/her suspension or from the date ohéisismissal,
removal, compulsory retirement, or reduction t@adr grade, post, time-scale of pay or stage ima-scale of pay to

the date of his/her reinstatement to his/her servigade or post shall be treated as a period spemuty for any
purpose.

Explanation : In this rule,the expression‘employee’ includeperson who has ceased to be in the service of the
University. The expression ‘pension’ includes aiddil pension, gratuity and any other retireme migifies.
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1.3.19 An employee, including a person who hasemkas be in the service of the University may prefe appeal
against all or any of the orders specified in fiBeto the authority specified in this behalf byemegral or special order of
the University or where no such authority is spedif

(a) to the appointing authority, where the ordgresgded against is made by an authority subordiaaite
(b) to the Executive Council where such order isieny any other authority;
(c) notwithstanding anything contained in sub-idle—

(i) An appeal against an order in common proceedielgl under rule 13 will lie to the authority to ish the
authority functioning as the disciplinary authoffity the purpose of that proceeding is immediately
subordinate.

(i) Where the person who made the order appeajathst becomes by virtue, of his/her subsequertiappent or
otherwise, the appellate authority in respect ehsorder, an appeal against such order shall lteeauthority
to which such person is immediately subordinate:

Provided that the Executive Council may appointean@ittee of Appeals’ to which all appeals againsjon
penalty of removal or dismissal referred to in r@léviii) and (ix) or against the orders of the Ewttive Council
would lie for final decision.

The composition and terms of the Committee of Appaad also the rules for the conduct of its bussneould
be determined by the Executive Council.

(iii) Any dispute arising out of a contract betwethie University and an Employee shall, at the retjué the
employee, be referred to a Tribunal of Arbitratamprovided in the Act.

1.3.20 No appeal preferred under this part shaktertained unless such appeal is preferred wihperiod of forty-
five days from the date on which a copy of the oatgpealed against is delivered to the appellant.

Provided that the appellate authority may enterttanappeal after the expiry of the said period, i§ satisfied that the
appellant had sufficient cause for not preferrimg appeal in time.

1.3.21 (1) Every person preferring an appeal sfmBo separately and in his/her own name.

(2) The appeal shall be presented to the authtrityhom the appeal lies, a copy being forwardethleyappellant to the
authority which made the order appealed againshdil not contain any disrespectful or improp@glaage and shall be
complete in itself.

(3) The authority which made the order appealedhatahall on receipt of copy of the appeal, forvdlre same with its
comments thereon together with the relevant recaodthe appellate authority without any avoidaddd¢ay, and without
waiting for any direction from the appellate autihor

1.3.22 (1) In the case of an appeal against anr afdsuspension the appellate authority shall aersivhether in the
light of the provisions of rule 5 and having regéwdhe circumstances of the case, the order gfension is justified or
not and confirm or revoke the order accordingly.

(2) In the case of an appeal against an order imgasy of the penalties specified in rule 6 enlamany penalty
imposed under the said rule the appellate authshigyl consider -

(a) whether the procedure laid down in these rodessbeen complied with;

(b) whether the findings of the disciplinary authypare warranted by the evidence on the record; an

(c) whether the penalty or the enhanced penaltpgeg is adequate or inadequate or severe and ipEss e
(i) confirming, enhancing, reducing, or settingdasihe penalty; or

(i) remitting the case to the authority which inged or enhanced the penalty or to any other atyheith
such direction as it may deem fit in the circumstanof the case:

Provided that —

(i) if such enhanced penalty which the appellattharity proposes to impose is one of the penakjgecified in
clauses (v) to (ix) of rule 6 and an inquiry undele 9 has not already been held in the case, gpellate
authority shall subject to the provisions of rukeifiself hold such inquiry or direct that such iirgbe held in
accordance with the provisions of rule 9 and thgzean a consideration of the proceedings of snghiry and
after giving the appellant a reasonable opportuemtyar as may be in accordance with the provisidissib rule
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(4) of rule 10 of making a representation agaihst penalty proposed on the basis of the evidendecad
during such inquiry, make such orders as it mayrdfie

(i) No order imposing an enhanced penalty shallnbede in any case unless the appellant has beem giv
reasonable opportunity as far as may be, in acooced@ith the provisions of rule 11 of making a esantation
against such enhanced penalty.

(iii) In an appeal against any other order spedifia rule 18, the appellate authority shall considé the
circumstances of the case and make such ordersnay ideem just and equitable.

1.3.23 The authority which made the order appeatpminst shall give effect to the orders passedhkyappellate
authority.

REVIEW
1.3.24 (1) Notwithstanding anything contained iesi rules:
(i) The Executive Council; or

(i) The appellate authority; within six monthstbe date of the orders proposed to be reviewed, atany time,
either on its own motion or otherwise call for ttezords of any inquiry and review any order maddeun
these rules from which an appeal is allowed bumnfiehich no appeal has been preferred or from whizh
appeal is allowed and may-

(a) confirm, modify or set aside the order; or

(b) confirm, reduce, enhance or set aside the peimposed by the order or impose any penalty wherpenalty has
been imposed; or

(c) remit the case to the authority which madediter or to any other authority directing such atitlr to make such
further inquiry as may consider proper in the ainstances of the case; or

(d) pass such other orders as it may deem fit;

Provided that no order imposing or enhancing amaltg shall be made by a reviewing authority unliéesemployee
concerned has been given a reasonable opportumnityaking a representation against the penalty peg@nd where it
is proposed to impose any of the penalties specifielauses (v) to (ix) of rule 6 or enhance tkealty imposed by the
order sought to be reviewed to any of the fiesaspecified in those clauses, no such penahgll be imposed
except after an inquiry in the manner laid dowrrufe 9 and after giving a reasonable opportunityht® employee
concerned of showing cause againstthe penaltyogempon the basis of the evidence adduced duringrtuiry.

Q) No proceeding for review be commenced untéaft
(i) the expiry of the period of limitation for appeal, or
(i) the disposal of the appeal, where any sucteappas been preferred.
(2) An application for review shall be dealt withthe same manner as if it were an appeal undse thaes.
MISCELLANEOUS

1.3.25 Every order, notice and other process madssoed under these rules shall be served in pensdhe employee
concerned or communicated to him/her by registpasd, speed post and such communication if delivatehe address
recorded in the official records of the Universitypasted at his/her residence, is deemed to bepampservice.

1.3.26 Save as otherwise expressly provided iretheles, the authority competent under these tolesake an order
may for good and sufficient reasons or if suffitieause is shown, extend the time specified inethrakes or condone
any delay.

1.3.27 If any doubt arises as to the interpretatibany of the provisions of these rules, the matkall be referred to the
Executive Council which shall decide the same @ndeécision shall be final.

1.4 LEAVE RULES OF NON-TEACHING EMPLOYEES OF THE UN IVERSITY

1.4.1 These rules may be called the “The EnglishForeign Languages University (Leave) Rules. Thiakes shall be
deemed to have come into force from the date ofcah of these Rules by the Executive Council.

1.4.2 (i) Leave cannot be claimed as a matteigbf.r

(i) When the exigencies of service so regylieave of any kind may be refused or revokechbyatuthority
empowered to sanction leave but it shall not bendpethat authority to alter the kind of leave dared
applied for except at the written request of theleyee.
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1.4.3. Any claim to leave to the credit of an enypl® who is dismissed or removed or who resigns filwarservice of
the University ceases from the date of such disghimsremoval or resignation:

Provided that the University may, in any case, graminal leave to an employee prior to his/haigeation which may
extend beyond the date on which the resignationrbes effective, if in the opinion of the Universitiie circumstances
justify the grant of such leave.

1.4.4 (i) At the request of an employee, the sanatg authority may commute any kind of leave regpextively into
leave of a different kind which was due and adrhlssto him/her at the time the leave was granted the
employee cannot claim such commutation as a mattéght.

(i) The commutation of one kind of leave into amat shall be subject to adjustment of leave salarthe basis of
leave finally granted to the employee, that isap, sny amount paid to him/her in excess shalleaewvered or
any arrears due to him/her shall be paid.

Note: Extraordinary leave granted on medical certifioatetherwise may be converted retrospectively ffigave not
due” subject to the provisions of Rule 18.

1.4.5 Except otherwise provided in these rules,lang of leave, may be granted in combination within continuation
of any other kind of leave.

Casual leave which is not recognized as leave utigese rules shall not be combined with any othied lof leave
admissible under these rules.

1.4.6 No employee shall be granted leave of ang fona continuous period exceeding five years.

1.4.7 Any application for leave or for extensionledve shall be made in an application form (seeeXare) prescribed
by the EFL University to the authority competengtant leave. It should be applied for before iaésually availed of,
except in special cases of emergency and for reasahe satisfaction of the sanctioning authority.

1.4.8 A leave account will be maintained in respdetach employee.

1.4.9 (i) An application for leave on medicaltdferate shall be accompanied by a medical cegt® given by the
Authorised Medical Officer of the University any Registered Medical Practitioner defining clesirly as possible
the nature and probable duration of illness.

(i) The authority competent to grant leave mayijtatdiscretion, secure a second medical opiniondnyesting
another medical officer either appointed by thevd@rsity or of the Government to have the applicaatlically
examined on the earliest possible date.

(iii) The grant of medical certificate under thide does not in itself confer upon the employeeceomed any right
to leave; the certificate shall be forwarded to dl¢hority competent to grant leave and orderdatf authority
awaited.

(iv) An employee who is declared by a medical aritihdo be completely and permanently incapacitdtedurther
service shall —

(&) If he/she is on duty, be invalidated from seevirom the date of relief of his/her duties wh#ttould be arranged
without delay on receipt of the report of the matlmuthority; if, however, he/she is granted ledwdshe shall
be invalidated from service on the expiry of susdme.

(b) If he/she is already on leave, be invalidarednf service on the expiry of that leave or extemsibleave, if any,
granted to him/her

1.4.10 (i) An employee on leave shall not returduty before the expiry of the period of leave gedrto him/her unless
he/she is permitted to do so by the authority wigidmted him/her leave;

(i) An employee who has taken leave on medicatiftmate may not return to duty until he/she hasduced a
medical certificate of fitness;

1.4.11 Leave ordinarily begins from the date onchHeave as such is actually availed of and endbh@mpreceding day
on which the employee resumes his/her duty.

1.4.12 (i) When the day(s) immediately preceding day on which an employee’s leave other than lesvenedical
certificate begins or immediately following the day which his/her leave expires is a holiday oisefies of
holidays the employee shall be deemed to have fppeenitted to prefix and or suffix the holidays/Iualy.

(ii) Inthe case of leave on medical certificate:

(a) When an employee is certified medically unwelbttend office, holiday(s), if any, succeeding thay he/she is so
certified including that day shall be treated agt jph the leave; and when an employee is certifiselically fit for
joining duty, holiday(s), if any, succeeding the/ d&@/she is so certified including that day shatbanatically be allowed
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to be suffixed to the leave, and holiday(s), if gmgceding the day he/she is so certified shalrdated as part of the
leave.

1.4.13 (i) Unauthorised absence from duty, i.eseabe without prior sanction of leave shall norgnalbnstitute a
break in service and the employee is not entitbeanty salary for the period of such absence:

Provided, however, that the competent authority ,niayexceptional cases, convert the unauthorizesbrate into
extraordinary leave or any other kind of leave whitay be due to the employee keeping in view tireumstances of
each case and kind of leave due to the employee.

(ii) Unless, the authority competent to grant leaxtends the leave, an employee who remains aladtemtthe
expiry of leave is entitled to no leave salary floe period of such absence and that period shatiebied
against his/her leave account as though it werfeplagl leave.

(iii) Willful absence from duty renders an employible to disciplinary action.

1.4.14 (i) The leave account of every employeel $fatredited with earned leave in advance, initvgtallments of 15
days each on the first day of January and Julwefyecalendar year.

(i) The leave at credit of an employee at the €losthe previous half year shall be carried fooMar the next half
year subject to the condition that the leave saexhforward plus the credit for the half year dut exceed the
maximum limit of 300 days.

(iii) The maximum earned leave that can be gratdeah employee at a time shall be 120 days EaesdImay be
granted for a period exceeding 120 days, if théreeltave so granted or any portion thereof is speitside
India..

Provided that where earned leave for a period elngel20 days is granted, the period of such lepesnt in India shall
not, in the aggregate, exceed 120 days.

1.4.15 (i) Earned leave shall be credited to thedeaccount of an employee at the rate of 2 ¥ ftmysach completed
calendar month of service which he/she is likelyeader in a half year of the calendar year in Wiie/she is appointed.

(i) The credit for the half year in which an emypde is due to retire or resigns from the serviadl e afforded
only at the rate of 2 % days per completed calermdanth upto the date of retirement or resignation.

(iil) When an employee is removed or dismissed fimrvice or dies while in service, credit of eartesie shall
be allowed at the rate of 2 % days per completéghdar month upto the end of the calendar montbeutiag
the calendar month in which he/she is removed smidised from service or dies in service.

(iv) If an employee has availed of extraordinargve and/or some period of absence has been trasitéiés-non
in a half year, the credit to be afforded to his/leave account at the commencement of the nexktyealr
shall be reduced by 1/10th of the period of suelrdeand or dies-non subject to a maximum of 15.days

(v) While affording credit of earned leave, fractioof a day shall be rounded off to the nearest day

1.4.16 (i) The half pay leave account of every eypé shall be credited with half pay leave in adearin two
instalments of ten days each on the first day nfidey and July of every calendar year, with effemtn 1.1.1997.

(i) (a) the leave shall be credited to the saa/éeaccount at the rate of 5/3 days for each cdegblealendar month
of service which he/she is likely to render in tiadf year of the calendar year in which he/shepjsointed.

(b) The credit for the half year in which an empeyis due to retire or resigns from the servicd leaallowed at
the rate of 5/3 days per completed calendar mgntio the date of retirement or resignation.

(c) When an employee is removed or dismissed emice or dies while in service credit of half dagve shall
be allowed at the rate of 5/3 days per completéehdar month in which he/she is removed or disnligeem
the service or dies in service.

(iii) The leave under this rule may be granted @dital certificate or on private affairs.
(iv) No half pay leave can be granted to an emmdgdemporary appointment except on medical ¢eamtif.

1.4.17 (i) Commuted leave not exceeding half thelver of days of half pay leave due may be grantednedical
certificate to an employee, subject to the follogvaonditions:-

(a) The authority competent to grant leave is Satighat there is reasonable prospect of the eyeglaeturning
to duty on its expiry.

(b) When commuted leave is granted, twice the amofisuch leave shall be debited against the rafflpave
due.
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(i) Half pay leave upto a maximum of 180 days nhayallowed to be commuted during the entire ser@athout
production of medical certificate), where such k& utilized for an approved course of study fiettito be in
the interest of the University by the leave samgtig authority.

(iii) Where an employee who has been granted comanlatave resigns from service or at his/her requeshitted to
retire voluntarily without returning to duty, th@mmuted leave shall be treated as half pay leadethe
difference between the leave salary in respecbofrouted leave and half pay leave shall be recoyered

Provided that no such recovery shall be made ifd¢ieement is by reason of ill-health incapacitgtthe employee for
further service or in the event of his/her death.

1.4.18 (i) Leave not due shall be granted on half pp an employee in permanent employment only edlical
certificate subject to the following conditions:

(a) leave not due shall not be granted unlessséimetioning authority is satisfied that there ias@nable
prospect of the employee returning to duty onxtsirg.

(b) The leave not due shall be limited to 180 dawysng his/her entire service.
(c) It shall not exceed the amount of half pay &he/she is likely to earn thereafter.
(d) It shall not exceed the amount of half pay &he/she is likely to earn thereafter;

(i) (a) Where an employee who has been grantedele®t due resigns from service or at his/her reque
permitted to retire voluntarily without returning tduty, the leave not due shall be cancelled, &is/h
resignation or retirement taking effect from theéedan which such leave had commenced, and the leave
salary shall be recovered.

(b) Where an employee who, having availed himset8élf of leave not due returns to duty but resignsetires
from service before he/she has earned such lealghédrshall be liable to refund the leave salahd¢oextent the leave
has not been earned subsequently;

Provided that no leave salary shall be recoveretkuolause (a) or clause (b) if the retirementyisdason of ill-health
incapacitating the employee for further servicénahe event of his/her death.

1.4.19 (i) Extraordinary leave may be granted temployee in special circumstances:
a. when no other leave is admissible;
b. when other leave is admissible, but the emplaygdies in writing for the grant of extraordindeave.

(i) Unless the Vice-Chancellor, in view of the eptional circumstances of the case otherwise détesn no
employee, who is not in permanent employment df@ljranted extraordinary leave on any one occasiercess
of the following limits:

(@) three months

(b) six months, where the employee has completedyear’s continuous service on the date of expitgave of
the kind due and admissible under these rulesdimduthree months extraordinary leave under cldasend
his/her request for such leave is supported by dicakcertificate from the Authorised Medical O#ficof the
University.

(c) Eighteen months, where the employee who hapleded one year’s continuous service is undergtoeatment
for —

1. Pulmonary tuberculosis or pleurisy of the tubtcorigin in a recognized sanatorium

2. Tuberculosis of any other part of the body Imualified tuberculosis specialist or by a civil geon or staff
surgeon; or

Leprosy in a recognized leprosy institution grabcivil surgeon or staff surgeon or a speciatiseprosy.

4. Cancer or mental illness, in an institution gpuaed for the treatment of such disease or byihsirgeon
or staff surgeon or a specialist in such disease.

(d) Twenty four months, where the leave is requii@dthe purpose of prosecuting studies certifiecbé in the
interest of the University provided the employes bampleted three years continuous service on ale af
expiry of leave of the kind due and admissible urittese rules, including three months extraordiiaaye
under clause(a).

(i) Two spells of extraordinary leave, if intemved by any other kind of leave shall be treatedrss continuous
spell of extraordinary leave for the purpose of-slause (ii).
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(iv) The authority competent to grant leave may ouite retrospectively period of absence without deavo
extraordinary leave.

1.4.20 (i) A probationer shall be entitled to leaueder these rules as if he/she had held his/hst qdbstantively
otherwise than on probation.

(i) An apprentice shall be entitled to-

(a) leave, on medical certificate, on leave satayyivalent to half pay for a period not exceeding month in any
year of apprenticeship;

(b) extraordinary leave under rule 19.

1.4.21 In case of a person re-employed after snpegdion, the provisions of these rules shall agyif he/she had
entered service in the University for the firstdéimon the date of his/her re-employment.

1.4.22 An employee may be permitted by the authanimpetent to grant leave to take leave preparaboretirement to
the extent of earned leave due not exceeding (8893 together with half pay leave due subject eodbndition that
such leave extends up to and includes the datetiofment.

Note: The leave granted as leave preparatory to retinest@ll not include extraordinary leave.
1.4.23 (i) No leave shall be granted to an empldy@gnd-

(a) the date of his/her retirement, or

(b) the date of his/her final cessation of dutas,

(c) the date of his/her resignation from service.

(i) (a) Where an employee retires on attaining rilbemal age prescribed for retirement, he/she lvéllpaid cash
equivalent of leave salary for earned leave, if,aal the credit of the employee on the date ofhbis/
superannuation, subject to a maximum of 300 days.

(b) The cash equivalent under clause (a) shallataulated as follows and shall be payable in omeplsum as a
one time settlement. No house rent allowance grotimpensatory allowance shall be payable
Pay admissible on the Number of days of
Date of retirement plus unutilized earned leave
Dearness allowance at credit on the date of

Retirement subject of a
Cash equivalent X maximuof 300 days

30

(i) Where the services of an employee are terteithdy notice or by payment of pay and allowanceBeu of
notice; or otherwise in accordance with the terms eonditions of his/her appointment he/she magraated
cash equivalent in respect of earned leave atdrigifedit on the date on which he/she ceases to bervice
subject to a maximum of 300 days.

(iv) If an employee resigns or quits service, he/stay be granted cash equivalent in respect ofeddeave at
his/her credit on the date of cessation of sentwé¢he extent of half of such leave at his/heditresubject to a
maximum of 150 days encashment of unutilized Ethattime of retirement.

An employee who is re-employed after retirement raytermination of re-employment be granted cashvedent of
EL at his/her credit on the date of termination refemployment subject to a maximum of 300 daysuiticlg
encashment of unutilized EL at the time of retiratne

For purpose of computation of cash equivalent,p@g on the date of termination of re-employmentlidie the pay
fixed in the scale of post of re-employment befadfustment of pension and pension equivalent ofrothtirement
benefits and the dearness allowance appropridtatgpay.

1.4.23-A (i) An employee is eligible for encashmehilO days of EL at his/her credit at the timexeéiling of LTC. The
calculation of cash equivalent of leave salary rhaydone in the manner prescribed under Rule 23Kji)
provided he/she should avail EL of at least andivedgent duration simultaneously to the extent civie
encashed. Provided balance of at least 30 day4 @ftHis/her credit should be available after deidgcthe
total of leave availed plus leave for which encashiwas availed.

(i) The total leave encashed for availing LTC dgrihe entire service should not exceed 60 dagggmnegate.

(iii) The period of EL encashed shall be deductexnfthe quantum of leave this can be normally emeddy
him/her at the time of superannuation.
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1.4.24 In case an employee dies while in-servieectish equivalent of the leave salary in respeetaafied leave at
his/her credit on the date of death subject to simmam of 300 days shall be paid to his/her family.

1.4.25 (i) An employee who proceeds on earned léaemntitled to leave salary equal to the pay dramvmediately
before proceedings on earned leave.

(i) An employee on half pay leave or leave not duentitled to leave salary to half the amountéjed in sub-
rule (i).

(iii) An employee on commuted leave is entitledeave salary equal to the amount admissible undergle (i).

(iv) An employee on extraordinary leave is not i to any leave salary.

1.4.26 (i) Casual leave is granted to an employearal when required at the discretion of the sanictg authority
subject to a maximum of 8 days in a calendar year.

(i) Casual leave cannot be claimed as a matteright and its grant is always subject to the exajes of
service.

(i) An employee on casual leave is treated aduty.
(iv) Persons who join in the middle of the calengar shall be eligible to proportionate casuaréea
(v) The total period of leave at one time includBgndays and other holidays shall not exceed 8 days
(vi) Casual leave cannot be combined with any oltived of leave.
(vii) Unavailed casual leave at the close of tharyshall lapse.
Note: Holidays and Sundays falling between will not coas Casual leave.
Special Casual Leave

1.4.27 (i) An employee summoned to serve as Juréseessor or to give evidence before the coulhwfas a witness
in a civil or criminal case in which his/her prieanterests are not at issue may be given spexsalat leave sufficient to
cover the period of absence necessary.

(i) It may also be granted when an employee isutip to attend reference libraries of other ingttuand
conference or educational gathering of learned@néessional society in the interests of the Ursitgror
other academic work which will include working dretcommittees appointed by the University/
Government/ University Grants Commission.

(i) The period of such leave admissible in a yslaall not exceed 15 days.

(iv) Male employees who undergo vasectomy operatimher the Family Welfare Programme for the finstet
may be granted special casual leave not exceedigwverking days. Sundays and closed holidays
intervening should be ignored while calculating plegiod of special casual leave. If any employegengoes
vasectomy operation for the second time on accolltite failure of the first operation, special casleave
not exceeding six days may be granted again onuptimh of a certificate from the medical authority
concerned to the effect that the second operatasperformed due to the failure of the first oderat

(v) (a) Female employees who undergo tubect myatjmers— whether puerperal or non-puerperal — may
be granted special casual leave not exceedimtay<

(b) In the case of female employees who undergedigimy operation for the second time on account of
the failure of the first operation, special casealve not exceeding 14 days may be granted again on
production of a medical certificate from the présed medical authority concerned to the effbat
the second operation was performed due to theréadtithe first operation.

(c) Female employees who have insertions of inteaine contraceptive devices may be granted special
casual leave on the day of the IUCD insertion.

(d) Female employees who have re-insertion of I[U8&y be granted special casual leave on the day of
the IUCD re-insertion.

(e) Female employees who undergo salpingectomyatipar after Medical Termination of Pregnancy
(MTP) may be granted special casual leave not eticgd 4 days.

(vi) (a) Male employees whose wives undergo eith@erperal or non-puerperal tubectomy operationger
first time or for the second time due to failuretloé first operation (under Family Welfare Prograghmay
be granted special casual leave for 7 days sutmetie production of a medical certificate statthgt their
wives have undergone tubectomy operation for tlers time due to the failure of the first operatitin
shall not be necessary to state in the certifitsdethe presence of the employee is requireddk #fter the
wife during her convalescence.

(b) Male employees whose wives undergo tubectorpyrggectomy operation after Medical Termination
of Pregnancy (MTP) may be granted special caswalelaup to 7 days subject to the production of the
medical certificate stating that their wives hanelergone tubectomy/ salpingectomy operation aftedilal
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Termination of Pregnancy. It shall not be necesgargtate in the certificate that the presencehef t
employee is required to look after the wife durireg convalescence.

(vii) The special casual leave will necessarily éaw follow the date of operation and there carbetiny gap
between the date of operation and the date of caroemeent of special casual leave.

(viii) An employee who requires special casual &deyond the limits laid down for undergoing sieailion
operation owing to the development of post-operatiomplications may be allowed at the discretiothef
Vice-Chancellor, special casual leave to coverp@eod of which he/she or she is hospitalized oroant
the production of a certificate from the post-opieraal complications, subject to the production aof
certificate from the concerned hospital authorfiesauthorized Medical Officer.

(ix) The aforesaid provisions may also be appliedccases where the sterilization operation is peréal by
laproscopic method.

(x) Special casual leave may be combined either vasual leave or regular leave. It cannot be coetbwvith
casual leave and regular leave.

1.4.28 (i) Maternity leave may be granted to a woramployee (including an apprentice) for a peribd3b days from
the date of its commencement. During such perib@, shall be paid leave salary equal to the pay mraw
immediately before proceeding on leave.

(il) Maternity leave may also be granted in casentdfcarriage, including abortion, subject to thedition that the
leave does not exceed six weeks and the applicktiothe leave is supported by a medical certiéciom an
authorized Medical Officer.

(iii) (a) Maternity leave may be combined with leasf any other kind.

(b)Any leave (including commuted leave) for a pdrinot exceeding sixty days, applied for in cordiian of
maternity leave may be granted without productibmedical certificate.

(iv) Leave in further continuation of leave grantgatler clause (b) of sub-rule (iii) may be grantedproduction
of a medical certificate for the illness of the Edmemployee. Such leave may also be granted enafainess of
the newly born baby, subject to the production eflival certificate to the effect that conditionté ailing baby
warrants mother’s personal attention and that hesgnce by the baby’s side is absolutely necessary.

1.4.29 Paternity Leave

(i) A male employee (including an apprentice) wiglss than two surviving children may be grantede Py
Leave for a period of 15 days during the confineimadrhis wife. During the period of such leave, diall be
paid leave salary equal to the pay drawn immedidtefore proceeding on leave.

(i) Paternity leave may be combined with leaveny kind and it shall not be debited against thedeaccount.
(iii) Paternity leave may not be normally refusettier any circumstances (with effect from 7.10.1997)
1.4.30 The following authorities are competent to graavke

Kinds of Leave Authority competent to grant leave

Earned Leave, Ha A | Deputy Registrar (Administratio

Pay Leave, in respect of all Group B, C & D

Leave Not Due, employees

Extraordinar B | Registrar- in respect of all Grot

Leave, Maternity A Officers except

Leave, Paternity Registrar/Finance

Leave, Special Officer/Controller of

Casual Leave and Examinations/Superintending

Casual Leave Engineer/ Librarian and equivalent
cadres.

C | The Vice-Chancellor in respect

Pro-Vice-Chancellor/ Registrar/
Finance Officer/ Controller of
Examinations/ Superintending
Engineer/Librarian and equivalent
cadres.

STUDY LEAVE
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1.4.31 (1) Study leave may be granted to an emplayith due regard to the exigencies of servicéheflniversity
to enable him/her to undergo, in or out of Indiaspecial course of study consisting of higher stsidor
specialized training in a professional or a tecainguibject having a direct and close connectioh wie sphere
of his/her duty.

(2) Study leave may also be granted —

(i) for a course of training or study tour in whielm employee may not attend a regular academieri-s
academic course if the course of training or thelsttour is certified to be of definite advantagethe
University from the point of view of its interesiad is related to the sphere of duties of the epaglpand

(i) for the purposes of studies connected withftaenework or background of public administratiagct to
the conditions that

(a) the particular study or study tour should bpraped by the Executive Council; and

(b) the employee should be required to submit, isfhér return, a full report on the work done bynkier
while on study leave.

(iii) for the studies which may not be closely aredtly connected with the work of an employee, Which are
capable of widening his/her mind in a manner likelyimprove his/her abilities as an employee and to
equip him/her better to collaborate with those eyt in other branches of the public service.

(3) Study leave shall not be granted unless —

(i) it is certified by the Vice-Chancellor that thoposed course of study or training shall be efinite
advantage from the point of view of the interegtthe University;

(i) itis for prosecution of studies in subjecther than academic or literary subject.

(4) Study leave out of India shall not be granted the prosecution of studies in subjects for whadequate
facilities exist in India.

(5) Study leave shall not be granted to an employee
(i) who has rendered less than five years’ senuitder the University;

(i) who is due to retire, or has the option tdrestfrom the University service within three yeafg¢he date on
which he/she is expected to return to duty afteretkpiry of the leave.

(6) Study leave shall not be granted to an emplayigle such frequency as to remove him/her from aontvith
his/her regular work or to cause cadre difficultieging to his/her absence on leave.

1.4.32 The maximum amount of study lave, which tagranted to an employee shall be :
(a) twelve months at any one-time, and

(b) during his/her entire service, twenty-four mmntn all (inclusive of similar kind of leave fotusly or
training granted under any other rule).

1.4.331. (a) Every application for study leawhall be submitted through proper channel to \fiee-
Chancellor/Executive Council;

(b)The course or courses of study contemplatedhbyemployee and any examination which he/she
proposes to undergo shall be clearly specifiediaghsapplication.

2. Where it is not possible for the employee toediull details in his/her application, or if, aftEraving India,
he/she is to make any change in the programme whiashbeen approved in India, he/she shall subrait th
particulars as soon as possible to the Vice-Chhmcahd shall not, unless prepared to do so alédrisiwn risk,
commence the course of study or incur any expensesnnection therewith until he/she receives thgraval
of the Vice-Chancellor.

1.4.34 1. (a) Every employee who has been grantety eave or extension of such study leave staldguired to
execute a bond in the prescribed form before thdysieave or extension of such study leave grartddm/her
commence.

(b) The bond shall be signed by two sureties wiedhatding posts of equal or higher status.

2. On completion of the course of study, the empéoghall submit to the Vice-Chancellor the cedifis of
examinations passed or special courses of studertaken, indicating the date of commencement and
termination of the course with the remarks, if amfythe authority in charge of the course.

1.4.35 (1) Study leave shall not be debited agdimesteave account of the employee.
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(2) Study leave may be combined with other kind$eafre, but in no case the grant of this leaveoimlzination
with leave, other than extraordinary leave, shalblve a total absence of more than twenty-eighttim® from
the regular duties of the employee.

Explanation : The limit of twenty-eight months of absence prisat in this sub-rule includes the period of
vacation.

(3) An employee granted study leave in combinatidgth any other kind of leave may, if he/she so dEsi
undertake or commence a course of study duringo#hmr kind of leave and subject to the other caomatt laid
down in rule being satisfied, draw study allowanteespect thereof.

Provided that the period of such leave coincidiitp the course of study shall not count as stedyé.

1.4.36 When the course of study falls short of gtigdive granted to an employee, he/she shall reslutyeon the
conclusion of the course of study, unless the presssanction of the Vice-Chancellor has been obthia treat
the period of shortfall as ordinary leave.

1.4.37 (1) During study leave availed of outsideidn an employee shall draw leave salary equdiggay that the
employee drew while on duty with the University imiately before proceeding on such leave and iitiadd
the dearness allowance, house rent allowance amty stllowance as admissible in accordance with the
provisions of rules 38 to 41.

(2) (a) During study leave availed of in India, amployee shall draw leave salary equal to the pay the
employee drew while on duty with the University irmtiately before proceeding on such leave and iitiadd
the dearness allowance and house rent allowaragnaissible in accordance with the provisions ofeRdd.

(b) Payment of leave salary at full rate under s#a(a) shall be subject to furnishing a certifidayethe employee
to the effect that he/she is not in receipt of aalgolarship stipend or remuneration in respecingfmart-time
employment.

(c) The amount, if any, received by an employeenduthe period of study leave as scholarship grestil or
remuneration in respect of any part-time employnaenénvisaged in sub-rule (2) of Rule 38, shalhdjeisted
against the leave salary payable under this subsubject to the condition that the leave salasll siot be
reduced to an amount less than that payable as sdary during half pay leave.

(d) No study allowance shall be paid during stuevk for courses of study in India.

1.4.38 (1) A study allowance shall be granted teaployee who has been granted study leave forestwditside
India for the period spent in prosecuting a dedirdburse of study at recognized institution or riy definite
tour of inspection of any special class of workwadl as for the period covered by any examinatibthe end
of the course of study.

(2) Where an employee has been permitted to reegideretain, in addition to his/her leave salary seholarship
or stipend that may be awarded to him/her from smyrces, or any other remuneration in respect pfpant-
time employment -

(a) no study allowance shall be admissible in ¢hsenet amount of such scholarship or stipend mureration
(arrived at by deducting the cost of fees, if amydpby the employee from the value of the scholarsin
stipend or remuneration) exceeds the amount o/ stlidwance otherwise admissible.

(b) In case the net amount of scholarship or stipenremuneration is less than the study allowastberwise
admissible, the difference between the value ofrtéescholarship or stipend or any other remurmraith
respect of any part-time employment and the stlidwance may be granted by the Vice-Chancellor.

(3) Study allowance shall not be granted for anmyopleduring which an employee interrupts his/heurse of study
to suit his/her own convenience:

Provided that the Vice-Chancellor may authorisegtant of study allowance for period not exceedidgdays at a
time during such interruption if it was due to sieks.

(4) Study allowance shall also be allowed for thire period of vacation during the course of stsdpject to the
conditions that —

(a) the employee attends during vacation any speciase of study or practical training under tbeection of
the University; or

(b) in the absence of any such direction, he/sbeumes satisfactory evidence to the Vice-Chancétlat he/she
has continued his/her studies during the vacation:

Provided that in respect of vacation falling at émel of the course of study it shall be allowedaanaximum period
of 14 days.
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(5) The period for which study allowances may kenged shall not exceed 24 months in all.

1.4.39 (1) The rates of study allowance shall Herdgined by the Executive Council on the recomméadaf the
Standing Committee of the Executive Council or astpe rates applicable to a Central Governmeniaraps
from time to time in each case.

1.4.40 (1) Payment of study allowance shall beetitip the furnishing of a certificate by the enygle to the effect
that he/she is not in receipt of any scholarshipead or any other remuneration in respect of past-time
employment.

(2) Study allowance shall be paid at the end ofyeweonth provisionally subject to an undertakinginting being
obtained from the employee that he/she would reforttie University any over-payment consequentisthér
failure to produce the required certificate of attence or on his/her failure to satisfy the Viceaitellor about
the proper utilization of the time spent for whithidy allowance is claimed.

(3) (a)In the case of a definite course of studg atcognized institution, the study allowance Ishalpayable by
the Vice-Chancellor on claims submitted by the exppé from time to time, supported by proper cediies of
attendance.

(b) The certificate of attendance required to blenstied in support of the claims for study allowarshall be
forwarded at the end of the term, if the employeeridergoing study in an educational institutiaratantervals
not exceeding three months if he/she is undergstindy at any other institution.

(4) (@When the programme of study approved do¢snotude or does not consist entirely of such arse of
study, the employee shall submit to the Vice-Chémca report indicating fully the nature of the theds and
operations which have been studied and includimggestions as to the possibility of adapting suckhots or
operations to conditions obtaining in India.

(b) The Vice-Chancellor shall decide whether thgoreshow that the time of the employee was propetilized
and shall determine accordingly for what periodsigtallowance may be granted.

1.4.41 (1) For the first 120 days of the study &é&wuse rent allowance shall be paid at the mtesssible to the
employee from time to time at the station from vehée/she proceeded on study leave. The continuaince
payment of house rent allowance beyond 120 dayklshaubject to the production of a certificatethie effect
that the employee continues to occupy the accomtizodand has not sub-let either in whole or in geotm
time to time.

(2) Except for house rent allowance as admissibldet sub-rule (1) and the dearness allowance amdttidy
allowance, where admissible, no other allowancd bleapaid to an employee in respect of the peabdtudy
leave granted to him/her.

1.4.42 An employee to whom study leave has beemntgglashall not ordinarily be paid travelling allavea but the
Executive Council may in exceptional circumstansasction the payment of such allowance.

1.4.43 An employee to whom study leave has beemeptashall ordinarily be required to meet the ardees paid
for the study but in exceptional cases, the Exeeufiouncil may sanction the grant of such fees:

Provided that in no case shall the cost of feegai@ to an employee who is in receipt of scholgrshistipend from
whatever source or who is permitted to receivestain, in addition to his/her leave salary, anyuwaaration in
respect of part-time employment.

1.4.44. (1) If an employee resigns or retires frarvice or otherwise quits service without retugnia duty
after a period of study leave or within a periodthaee years after such return to duty or failedmplete the
course of study and is thus unable to furnish #gréficates as required under Rule 40 he/she blealkquired to
refund:

the actual amount of leave salary, studgvadince, cost of fees, travelling and other expentesy, incurred
by the University, together with interest thereomades for the time being in force on Governmeank, from
the date of demand, before his/her resignatiorcég@ted or permission to retire is granted or Bisfjuitting
service otherwise:

Provided that except in the case of emmeyweho fail to complete the course of study nothintpis rule shall
apply to an employee who, after return to duty fretody leave, is permitted to retire from servicensedical
grounds.

(2) (a) The study leave availed of by such emplosteal be converted into regular leave standingigiher credit
on the date on which the study leave commencedregular leave taken in continuation of study lebeag
suitably adjusted for the purpose and the balaricthed period of study leave, if any which cannot dm®
converted, treated as extraordinary leave.
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(b) In addition to the amount to be refunded by ehgployee under sub-rule (2) he/she shall be reduw refund
any excess of leave salary actually drawn ovelehee salary admissible on conversion of the stedye.

(3) Notwithstanding anything contained in this rulee Executive Council may, if it is necessarggpedient to do
so, either in the interest of the University or ingwegard to the peculiar circumstances of the caslasses of
cases, by order waive or reduce the amount requoede refunded under sub-rule (1) by the employee
concerned or class of employees.

1.4.45 Unless there is anything repugnant in the BRiversity Act, Statutes, Ordinances any amendmén the
Central Civil Services (Leave) Rules, 1972 shaldbemed to be the amendments of the relevant jpwosisf
these rules or any order or administrative instomst already issued/to be issued by the Centrale@onent
shall be deemed to be the orders or administratisteuctions under these rules with effect from tiage of
such amendments/ orders are brought into forcadentral Government.

Annexure
LEAVE APPLICATION FORM
(See Rule 7)
APPLICATION FOR LEAVE OR FOR EXTENSION OF LEAVE

1. Name of Applicant:

2. Post held:

3. Department, office and section:

4. Pay:

5. House rent and other compensatory allowancesndirathe present post:

6. Nature and Period of leave applied for and &aten which required:

7. Sundays and holidays, if any, proposed to béxeddsuffixed to leave:

8. Grounds on which leave is applied for:

9. Date of return from last leave, and the nata@eriod of that leave:

10. | propose/do not propose to avail myself of véea travel concession for the block
LS L T PP o |01 ¢[aTo I 1 g S =T BT 4 S AV/CH

11. Address during leave period:

Signature of Applicant
(with date)
12. Remarks and/or recommendation/s of the Comgpfficer.

Signature (with date)

Designation

13. Orders of the Leave sanctioning authority.

Signature (with date)

Designation

FORM
(See Rule 9)
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MEDICAL CERTIFICATE FOR LEAVE OR EXTENSION OF LEAVIOR COMMUTATION OF LEAVE

Signature of the

EMPIOYEE. .. ...

e after careful ... personal
examination of the case hereby certify that Dr/Smit/Kumari..............ocoo i

.............................................................................. whose signature is \wgin above, is suffering
FrOM. and | consider that@eriod of absence from duty of

from.........coeiiiie .S @DSOlUtely necessary fiie restoration of his/her health.

Authorised Medical Officer

............................... Hospital/Dispensary or other RegisteMedical Practitioner

Note-1 : The nature and probable duration of the illnessikhbe specified.

Note-2: This form should be adhered to as closely as plessind should be filled in after the signaturetiod
Employee has been taken. The certifying officarasat liberty to certify that the employee reqsieechange from
or to a particular locality, or that he/she is fibto proceed to a particular locality. Such dartites should only be
given at the explicit desire of the administratizethority concerned, to whom it is open to decidben an
application on such grounds has been made to himireether the applicant should go before a Civitggon or
Staff Surgeon to decide the question of his/heefis for service.

Note-3 Should a second medical opinion be requiredatithority competent to grant leave should arrangehfe

second medical examination to be made at the shgiessible date by a medical officer not below ek of a

Civil Surgeon or Staff Surgeon, who shall expras®pinion both as regards the facts of illness andegards the
necessity for the amount of leave recommended anthis purpose he/she/she may either require theld&yee to

appear before himself/herself or before a mediffadley nominated by himself/herself.

Note-4: No recommendation contained in this certificatellshe evidence of a claim to any leave not adrbisesio
the Employee.

FORM
(See rule 10)
MEDICAL CERTIFICATE OF FITNESS TO RETURN TO DUTY

Signature of University
EMPIOYEE. ...

We, the members of Medical Board

Civil Surgeon/Staff Surgeon
University Medical Officer
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Authorised Medical Officer
Registered Medical Practioner

do hereby certify that we/l have carefully examir@thi/Smt/Kumari.... ... e,
whose signature is given above, and find that leevebovered from his/her iliness and is now fitdsume duties in
University service. We/l also certify that befomngidng at this decision, we/l have examined thgioal medical
certificate(s) and statement(s) of the case (difieer copies thereof) on which leave was grante@xiended and
have taken these into consideration in arrivinguatmy decision.

Member of the Medical Board

(1 P
(2) e
(3) v
University Medical Office
Civil Surgeon/Staff Surgeon
Authorised Medical Officer
Registered Medical
Practitioner
Dated.................

Note : The original medical certificate and statement(sjhe case on which the leave was originally grenbr
extended shall be produced before the authorityired to issue the above certificate. For this pagp the original
certificate(s) and statement(s) of the case shioellgrepared in duplicate, one copy being retaineth® University
employee concerned.

1.5. TRAVELLING ALLOWANCE OF THE EMPLOYEES OF THE U NIVERSITY, INCLUDING TEACHERS
1.5.1These rules shall be called the EFL Univer@itaveling Allowance) Rules”.

1.5.2 These rules shall be deemed to have comeante from the date of approval of these Ruleghsy Executive
Council. These rules shall apply to all employekthis University.

1.5.3 In these rules, unless there is somethinggramt on the subject or context:-

(1) “Pay” means basic pay excluding special paysq®al pay and any other emoluments specially ethas pay,
to which the employee is entitled at the commenceroé his/her journey. In case of employee who topt
retain the pre-revised scales of pay or continudréa pre-revised scale on account of non-annouenewwf
revised scale or non-finalisation of revised pdng tPay includes besides Basic pay, Dearness Pegrnbss
Allowance and Interim Relief".

(2) “Day” means a calendar day, beginning and epdirmidnight.

(3) “Family” means wife or husband of the employ@ethe case may be children, step children, paretep
mother, sisters including widowed sisters and mibthers residing with and wholly dependent uploa t
employee.

Note: Children includes adopted child, major sons andried daughters and widowed daughters residing waittl
wholly dependent upon the employee.

1.5.4 Persons in the service of the University Igmalclassified in grades according to the pay eargs detailed below
for the purpose of T.A. and Halting Allowance.

Grade I(a) The Vice-Chancellor
Grade I(b) : Rs.16,400 and above
Grade Il : Rs.8,000 and above but less

than Rs.16,400
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Grade llI : Rs.6,500 and above but less
than Rs.8,000

Grade IV Rs.4,100 and above but less
than Rs.6,500 and

Grade V : below Rs.4,100

1.5.5 Honorary and part-time employees whose wtinle-is not retained for the University servicewano are
remunerated wholly or partly by fees, or honoraorkers rank in such grade as the Vice-Chancellor with due
regard to their status declare.

1.5.6 The gradation of re- employed pensionershvltietermined on the following basis:-

(&) Where the pension is held in abeyance durimegpteriod of re-employment, the grade of the re-eygid
pensioners shall be determined in accordance hitlpay actually received from time to time.

(b)Where the pension is allowed to be drawn in @aidio pay, the re-employed pensioner shouldHergurpose of
Rule 11 be deemed to be in receipt of actual pay thle pension, subject to the provision thatdéfgsbm of such pay
plus pension exceeds the pay of the post, if dnidixed rate of pay, or the maximum pay of thetpist is on a
time-scale of pay such excess shall be ignored.

1.5.7 A University employee is on tour when absentduty from his/her headquarters with proper sanct
Travelling allowance on tour is admissible fromydpbint at headquarters to the duty point at tis¢adit station and
vice versa.

1.5.8 Transfer means the movement of the Universitployee from one headquarters station in whideheeis
employed to another such station either to takethgp duties of a new post or in consequence of aharfg
headquarters involving change of residence of theleyee.

1.5.9 If an employee of a vacation Department coedbitour with vacation i.e. proceeds on tour aweeh hvails of
vacation without returning to headquarters, helgifiebe granted tour traveling allowances undeistheules for the
onward journey only.

1.5.10 A University employee proceeding on leatkeothan casual leave, while on tour will not lzédptraveling
allowance for the return journey.

1.5.11 No traveling allowance shall ordinarily bbowed to any person for a journey to join his/Heast
appointment.

1.5.12 Persons on deputation on foreign serviamgeserving the University shall be governed by tilaeeling
allowance Rules of their parent department, soafatheir transfer traveling allowance is concerrieat. other
journeys, they will be governed by the Universityes, unless otherwise specified in the terms amdlitions of
their deputation.

1.5.13 Unless there is anything repugnant in the BRiversity Act, Statutes, Ordinances, any amenusi¢o the
Central Government rules relating to traveling whnces shall be deemed to be the amendments oélgheant
provisions of these rules, or any order or adnaiste instructions already issued / to be issugdhie Central
Government shall be deemed to be the orders ornggtnaitive instructions under these rules with etffieom the
date such amendments/orders are brought into fyrtlee Central Government.

1.5.14 An employee on tour will draw the actuakféor journey by rail, or air or the UGC'’s reviseates of road
mileage, as the case may be, and in addition dedly dllowance for the entire absence from headegusustarting
with departure from headquarters and ending wittvarat headquarters to cover both on the way esee as well
as expenses for halt at outstation. For the tinemtsm journey the daily allowance will be admissilat the rate
applicable for ordinary localities.

1.5.15 A journey between two places is held to haeen performed by the shortest of two or more tipaale

routes or by the cheapest of such routes as magumly short. The shortest route is that by whightraveller can
most speedily reach his/her destination by thenagi mode of traveling. If an employee travels bpate which is
not the shortest, but is cheaper than the shohiséher mileage allowance should be calculatethemmoute actually
used.

1.5.16 An employee is required to travel by thesglaf accommodation for which traveling alloware@admissible
to him/her. If he/she travels in a lower class aé@mmodation, he/she shall be entitled to the &dirthe class of
accommodation actually used.

1.5.17 When a University employee is compulsordgalled to duty before the expiry of his/her leand the leave
is thereby curtailed he/she is entitled to draweatje allowance for the journey from the place atlwthe order of
recall reaches him/her.

1.5.18 A daily allowance is a uniform allowance &ach day of absence form headquarters which ésdieid to
cover the ordinary daily charges incurred by anlegge in consequence of such absence.
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1.5.19 Unless in any case, it be otherwise expressivided in these rules, a daily allowance maydkmevn while
on tour on duty by every employee whose dutiesirechat he/she should travel and may not be draxaept
while on tour.

1.5.20 Daily allowance may not be drawn for any daywhich an employee does not reach a point ctsichdius
of eight kilometers (16 kilometers, in the casehafse getting conveyance allowance) from the dointp.e. the
place/office of employment at his/her headquamen®turn to it from a similar point.

Note 1: The term “radius of eight kms” should be interpcbtas meaning a distance of eight kilometers by the
shortest practicable route by which a travelerreach his/her destination by the ordinary modeafdiling.

Note 2: “For local journeys (i.e. those beyond 8 kilomsteiithin the same and/or contiguous Municipaliti. én
which the headquarters of the employee is locatgdemployee will draw, for the journey involved,leaige
allowance and in addition draw 50% of daily allowarcalculated at the rates laid down in rule 31Waere the
absence from headquarters is less than 12 hoursnbrg than 6 hours, he/she will draw 50% of 70%ydai
allowance and so on.

1.5.21 Daily allowance may also be drawn during baltour or on a holiday occurring during a tour.

Note 1: An employee who takes leave (including casualdgavhile on tour is not entitled to draw daily aliance
during such leave.

Note 2: Daily allowance is not admissible for any day, Wiee Sunday or holiday unless the officer is atyuahd
not merely constructively on camp (i.e. actuallersgs at least a portion of the particular Sundapaliday in
camp).

1.5.22 (A) (i) Daily allowance admissible to thec#iChancellor shall be as determined by the Exes@iouncil
from time to time.

(ii) Daily allowance admissible to other Group A, ® and D categories of employees of the Univestiigil be the
rates as prescribed by the Government to its erep®from time to time.

1.5.22 (B) When an employee does not stay in d bot@akes his/her own arrangement:

Pay *Localities B-1 Class A-Class A-1
Ranges other than Cities & Cities & Class
mentioned expensive specially Cities
in Col. 3, localities expensive
48&5 localities
@) 2) 3) 4 ()
Rs.16,400 Rs.135 Rs.170 Rs.210 Rs.260**
and
above
Rs.8,000 Rs.120 Rs.150 Rs.185 Rs.230
and
above but
less than
Rs.16,400
Rs.6,500 Rs.105 Rs.130 Rs.160 Rs.200
and
above but
less than
Rs.8,000
Rs.4,100 Rs.90 Rs.110 Rs.135 Rs.170
and
above but
less than
Rs.6,500
Below Rs.55 Rs.70 Rs.85 Rs.105
Rs.4,100

*As specified by the Government from time to time.
** Subject to change

1.5.22(C)When an employee stays in a hotel or o#stablishment providing board and/or lodging aeslcited tariffs:
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Pay *Localities B-1 Class A-Class A-1
Ranges other than Cities & Cities & Class

mentioned expensive specially Cities
in Col. 3, localities expensive
485 localities
1) 2) 3) 4) (5)
Rs.1¢,40(C Rs.33! Rs.42! Rs.52! Rs.650*
and
above
Rs.8,00! Rs.22! Rs.33( Rs.40! Rs.50!
and
above but
less than
Rs.16,400
Rs.6,50! Rs.20( Rs.25( Rs.30! Rs.38(
and
above but
less than
Rs.8,000
Rs.4,100 Rs.130 Rs.160 Rs.195 Rs.245
and
above but
less than
Rs.6,500
Below Rs.6t Rs.8t Rs.10( Rs.12!
Rs.4,100
* As specified by the Government from time to time.
** Subject to change

Note 1:(a) When an employee stays in a hotel or othabéshment providing board and/or lodging at scheditariffs,
subject to production of hotel receipt, the D.AllWwe 90% of the standard rate plus the lodging@bs: (exclusive of
breakfast/meal) actually incurred for each calemtiar but the total of the two should not exceedcthreesponding rate
prescribed for stay in hotel.

(b) Where an employee stays in government or puglator guest house and pays lodging charges #ss>af 25% of
daily allowance admissible to him/her in the coneelrlocalities under Table (B) above, daily allos&ashall be payable
as under.

(i) The respective rate of daily allowance for tancerned localities as shown in Table (B) shaltdmuced by
25% and the lodging charges (exclusive of breakfesils) paid by the employee to the Governmenti@ubl
Sector guest house authority for each calendasdaly be added thereto.

(ii) Daily allowance equal to the amount calculaiad(i) above shall be admissible to the employeecerned
subject to the condition that where it exceedshibiel rate to which the employee is entitled far thspective
locality as per Table (C) above, it shall be regtd to the latter rate.

Note 2: On day(s) when the employee on tour is providetth Wwee board and lodging he/she will draw only.D/4A\.,
for that (those) day(s). If he/she is provided wtily free board he/she will draw 1/2 D.A. for th{#ttose) day(s). If
he/she is provided with only free lodging he/shi eviaw %2 D.A. for that (those) day(s).

Note 3: For the time spent in journey, only ordinary rafedaily allowance as in the Table at (B) will beénzissible.
When the total absence from the headquarters iy pswent in Journeys/ordinary locality and paritly expensive
locality the total number of daily allowance inrer of rule 31 below will first be calculated.Frohist the number of
daily allowance for halt in the expensive locality which daily allowance at special rates alloweitl be deducted.
The remaining number of daily allowance willeth be calculated at ordinary rates as presciibedlumn 2 of the
Table at (B) above.

Note 4 When an employee returns to headquarters the damehe daily allowance admissible will be atinady rate
only irrespective of the journey to an expensivelity.

1.5.23 Daily allowance for the entire absence freadquarters will be regulated as follows:-
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Full daily allowance may be granted for each comeglealendar day of absence reckoned from mid-nahtid-night.
For absence from headquarters for less than 24 htihar daily allowance will be admissible at thikofeing rates:-

(i) If the absence from headquarters does not ek6dwurs. — NIL
(ii) If the absence from headquarters exceeds @shmut does not — 70% exceed 12 hours.
(iii) If the absence from headquarters exceedsal2sh — Full

In case the period of absence from headquartels dal two calendar days, it is reckoned as two dayd daily
allowance is calculated for each day as above.|&iyi daily allowance for days of departure fromdaarrival at
headquarters will also be regulated accordingly.

1.5.24 In case of continuous absence form headegafull daily allowance will be admissible foretfirst 180 days. No
daily allowance is payable beyond 180 days.

1.5.25 (a) (i) An employee on transfer in the iagtrof the University may draw actual travelingpadance for self and
each member of family on the scale admissible thmitclaim in respect of dependent children shalldstricted to only
two children with effect from 01.01.99

(i) This will not be applicable to those employeaso have more than two children prior to 01.01.99.

(iii) The restriction of claim to only two childreshall not be applicable in respect of those eng#sywho are
presently issue less or have only one child and sthiesequent pregnancy results in multiple birthaas
consequence of which the number of children excteds

(b) For journeys by Rail/Road/Air, the admissilyilaf traveling allowance will be as for journeys wur both for self
and family. Between places not connected by réithe journey is performed by public bus, actuad fare for self and
each member of family is admissible. If the jourrisyperformed otherwise than by public bus roadeagk at the
appropriate rate will be admissible as follows:

One mileage for self or self and one additional femof the family. Two mileages if two members afrily
accompany, three mileages if more than two memidfefeamily accompany.

(c) An employee on transfer is eligible for a comip® transfer grant equal to one month’s basic ipathe case of
transfer involving a change of station located distance of/or more than 20 kms from each othethé case of transfer
to station which are at a distance of less tharkr@8 from the old station and of transfers withie ttame city, the
composite transfer grant shall be restricted to thirel of the basic pay provided a change of rexideis actually
involved.

(d) An employee on transfer is eligible for costrainsportation of personal effects as detailedvel

(i) Transportation of Personal Effect By Rail

Pay Ranges Personal
effects that can be carried

Rs.16,400 and above Full four wheeler wagon or
6000 kg by goods

Train or one double container

Rs.8,000 and above but Full four wheeler wagon or
less than Rs.16,400 6000 kg by goods

Train or one double container

Rs.6,500 and above but 3000 kg by goods train
less than Rs.8,000

Rs.4,100 and above but 1500 kg by goods train
less than Rs.6,500 and

Below Rs.4,100 1000 by goods train

Note: An employee in receipt of a revised pay of Rs.G/3bm. and above shall be permitted to transpoit00 kg of
personal effects by goods train.
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(ii) Transportation of Personal Effect By Road

The rates of allowances for carriage of persontdces between places connected by road only slealsbindicated
below:

Pay Ranges A1/A/B1 Class Cities Other Cities
(Rs. Per Km.) (Rs. Per Km.)

Rs.8,000 and above Rs.30.00 Rs.18.00

Rs.6,500 and above but  Rs.15.00 Rs.9.00

less than Rs.8,000

Rs.4,100 and above but Rs.7.60 Rs.4.60
less than Rs.6,500 and

Below Rs.4,100 Rs.6.00 Rs.4.00

Note (1): The allowance at higher rates mentioned in Col@®)nwill be admissible as at present only for e of
personal effects from one place to another withelimits of A1/A/B1 class cities.

Note (2): An employee in the revised pay of Rs.3,350 pertmamd above shall be entitled to the rates ofaallwes
prescribed for employees in the pay range of R834ghd above but less than Rs.6,500.

Note (3): In the case of transport by Road, an employeedcaw the actual expenditure (or) the amount adbisgin
transportation of maximum admissible quantity by amd then an additional amount of not more th&fe2thereof
whichever is less.

Personal effects should be transported by goodsdtaowner’s risk between places connected by Ifaitansported by
road, the actual expenditure or 1 % times of thewarmhadmissible for transport by goods train whighéds less will be
admissible.

The higher rate of road mileage is admissible fangport of personal effects between one placeaanther within the
limits of A or B1 class cities.

The lower rate of road mileage is admissible fangport of personal effects between stations nmected by rail.
Transport by rail :
(a) By Passenger Train: Actual freight chargedheyrailway.

(b) By Goods Train: Cost of packing, cost of traorsing the packed, motor cycle to and from the gosltked, cost
of crating the car, loading and unloading chargest of ropes etc. are all reimbursable. Claim tdilnéed to
the amount under (a) above.

(c) One second class fare by the shortest routedeet the stations from and to which the car isalgtiransported
by rail can be drawn for a chauffeur or cleaner.

Transport by road:
Actual amount spent, limited to freight rate by ggger train.

Between places connected by rail — Actual costrafisportation, limited to the freight charges bywsgsager train.
Between places not connected by rail 30 paise per k

The family of an employee who dies in harness mayvdraveling allowance from the last headquarbéithe deceased
employee to the home town or to another selectackpdf residence where the family wishes to sdtien.

Finance Officer may sanction to an employee whredlired to proceed on tour/transfer an advanaet@r his/her
personal traveling expenses. The Vice-Chancellor saaction tour advance in his/her favour.

1.5.26 Transport of Conveyance

The scales for transportation of conveyance at &fsity expenses will be as follows with effect fréh 10.97.
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Pay Range Entitlement

Rs.6,500 and above One Motor Car, or one
Motorcycle/Scoote

Less than Rs.6,500 One Motorcycle/Scooter/mopeaxherBicycle

1.5.27(i) Except on resignation, dismissal and nemhfrom services, an employee, who on retirememifUniversity
service settled down at places other than thestasibn of their duty located at a distance of mben 20 km is eligible
for composite transfer grant equal to a month’sdyaay last drawn.

(ii) In case of employee who on retirement setiethe last station of duty itself or within a diste of less than 20
km. The composite transfer grant is equal to omel tbf the basic pay last drawn by him/her subjecthe
condition that a change of residence is actuallglied.

(iii) In the case of transportation of conveyanage dmployees on their retirement, the expenditurall she re-
imbursable without insisting on the requirement tha possession of the conveyance by them whiseivice at
their last place of duty should have been in puiblierest.

1.5.28 Second advance is not permissible, exceggruspecial orders of the Vice-Chancellor untilamsount has been
given of the first advance.

An employee who has taken an advance for any pétigourney may not take payment of TravellingoMbnce bills
before rendering complete accounts of the saidradvar any portion of it.

1.5.29 The amount of advance granted shall be @djusgithin one month from the date of completiorthe tour or by
31 st March, whichever is earlier. Advances drawthe month of March, may, however, be adjustedampletion of
the tour or by 30th April whichever is earlier.

1.5.30 No claim of traveling allowance which is mpoeferred within six months of the completion otijney shall be
paid without the specific sanction of the Vice-Coelior.

1.5.31 No revision of traveling allowance, onceverashall ordinarily be permissible.

1.5.32 All other cases not covered by these riiadl be dealt with in accordance with the generadpecific orders of
the Vice-Chancellor after considering the corresiag provisions in the Government Rules on the {poin

1.5.33 Where it is satisfied by the Vice-Chancellat the operation of any of these rules causéikaly to cause undue
hardship to any employee, he/she may, notwithstanednything contained in these rules, deal withahse of such
employee in such manner as may appear to him/He jost and equitable subject to approval of tkecktive Council.

1.5.34 Members of the University Bodies (Executfveuncil, High Power Committees, Finance Committeéasurt,
Academic Council and other authorities) are entitte Travelling Allowance indicated in the follovgnules:

(i) Journey by rail: Normally, a member should &bly first class by rail. In respect of such joeys, he/she will
be treated at par with Government servant of tist Brade and will be entitled to first class m@ilequivalent
class.

Where, however the Vice-Chancellor considers thatoa-official should travel by A.C.C, he/she may, hés/her
discretion, allow A.C.C. travel, where this condesss, in his/her opinion, justified by fulfilmérmf one or more of the
following conditions:-

1) When a person is required to travel in air-cdaded accommodation on grounds of health or bexafivery
advanced age and/or infirmity.

2)  Where a person is or was entitled to traveliircanditioned coach under the rules of the orgation to which
he/she belongs or might have belonged before neting

3)  Where the Vice-Chancellor is satisfied the A.Cu@vel by rail is the customary mode of travelthg non-
official concerned in respect of journeys unconeéatith the performance of Government duty.

Note: Non-official members of the University Bodies, .etdll be entitled to travel by Second Class A.fer sleeper
coach while performing journeys to attend nregi of University Bodies.However, this concessianuld not be
available for travel by Second Class A.C. 2-tieegler coach in Rajdhani Express train.

(i) Journey by Road: In respect of journeys by Rdetween places not connected by rail, the memiikbe
entitled to road mileage admissible to an offiges,per rules, or conveyance charges (by own careasates
approved by Executive Council form time to timeagtual taxi charges incurred by him/her.
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(i) T.A. and D.A. to members will be admissiblen @roduction of a certificate that they have ncavdn any
traveling or daily allowance for the same journeg &alts from any other source.

(iv) The bills prepared and signed by the membaelisbe countersigned by Finance Officer. Paymenils not be
made earlier than the last date up to which thewahce is claimed. The traveling allowance for omva
journey and return journey will be included in thi# and the payment will be treated as final.

(v) Members are eligible for traveling allowance foe journey actually performed in connection vitie meeting
of the Committee etc. to the place of their permamnesidence. If any member performs a journey feoptace
other than the place of his/her permanent residenattend a meeting or returns to a place of aigfermanent
residence after the termination of the meetingyeting allowance shall be worked out on the bagishe
distance residence and the venue of the meetinghewer is less.

1.5.35 Road mileage is admissible to a member dheetraveled by own car/taxi [see para 5.34(iijhject to the
approval of the Vice-Chancellor.

1.5.36 It shall be the duty of a Controlling Offideefore signing or countersigning a traveling atmce bill:-

a. to scrutinize the frequency and duration of jeys and halts for which traveling allowance ismkd, and to
disallow the whole or any part of the travelingoalance claimed for any journey was unnecessarynduly
protracted or that a halt was of excessive duration

b. to scrutinize carefully, the distance enterettaneling allowance bill.

c. to satisfy himself/herself (i) that the mileagowance for journeys by railways excluding adutial fare or fares
allowed for incidental expenses, has been claintgtlearate applicable to the class of accommodatizinally
used and (ii) that concessional return ticketglierjourneys charged for in the bill were purchastérever and
whenever possible.

d. to observe any subsidiary rules or orders whieh Executive Council or the Vice-Chancellor maykendor
his/her guidance.

e. to satisfy himself/herself before permittinglaim under rule 34 that the individual actually ghtia through
ticket at the rate claimed and that it was not idesgor him/her to get a through ticket at a clevapate by
paying only for the appropriate class for accomntiodeover that portion of the journey where accordat®mn
of that class was available.

1.5.37 Unless there is repugnant in EFL University, Statutes, Ordinances, any amendments to Fumd@hRules
and Supplementary Rules shall be deemed to bentkadments of the relevant provisions of these rotesny order or
any Administrative instructions already issuedb&issued by the Central Government shall be deembd the order
or administrative instructions under these rulethwifect from the date of such amendments/ordeyaght into force
by the Central Government.

1.6 LEAVE TRAVEL CONCESSION (LTC) RULES FOR THE EMP LOYEES OF THE UNIVERSITY,
INCLUDING TEACHERS

1.6.1 These rules may be called the “EFL Univerfityave Travel Concession) Rules: They shall bengeeto have
come into force from the date of approval of thRskes by the Executive Council.

1.6.2 (a) They have rendered a continuous ser¥iogoe than one year on the date of commencemieai, apply to all
employees in whole time employment of this Univgrasvho have rendered a continuous service on thie da
commencement of the journey.

(b) Re-employed officers shall be eligible for tancession on completion of one year continuousceand subject to
the condition that the succession block of two/focalender years in the case of such employees lshat#ickoned from
the actual date of their joining the post under theversity and that he/she is likely to contin@eserve under this
University for a period of 2/4 years from the dti@ing the post in the University

1.6.3 Save as otherwise provided in these rules:-

(a) “ Family means an employee’s wife or husbandhascase may be residing with the employee andstweiving
children or step children residing with and whallgpendent upon the employee, whose income frosoalices does
not exceed Rs.1,500/- p.m. It includes in addipanents., step mother unmarried/ divorced/ abartiseparated from
husbands or widowed sisters, minor brothers, andiedadaughters, who have been divorced abandonséparated
from their husbands, if residing with and whollypeéadent upon the employee (provided their pardtitsrenot alive or
they themselves dependent on the employee).

Note: 1— The restriction of two surviving children as icated above shall not apply in respect of existhigdren of an
employee and a child born within one year of thetrigtion coming into force and also in case of tiplé quilts after
exchild.
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Note: 2 - Not more than one wife is included in the termmifg for the purpose of these rules. However, if a
Government servant has two legally wedded wives tined 2nd marriage is with the specific permissidntte
University, the 2nd wife shall be included in thefidition of “Family”.

(b) “Home town” means the permanent home town bagé as entered in the Service Book or other gpiate
office record or such other place as has been etlay him/her duly supported by reasons such asship
of immovable property, permanent residence of cledatives, etc. or the place where the employegldvo
normally reside but for his/her absence on accainservice in the University. Declarationcermade shall
be final.

(c) “Once in a period of two calendar years” mseance in each block of two calendar years comingnc
from the year 1986 i.e. year 1986 and 1987 couistiflone block of two calendar years.

(d) “Once in a period of four calendar years” meangeriod of four calendar year i.e, the years 198987, 1988
and 1989 constituting one block of four years.

(e) “Any place in India” will cover, besides therhe town of the employee, any place within the teryiof India.

(H “Shortest route” is that by which the travetamn most speedily reach his/her destination byotdeary mode
of traveling.

1.6.4 (1) An employee of this University shall dvaave travel concession for self and family tgitvhometown
declared by him/her by the shortest route onceperéod of two calendar years and he/she shalligile for full re-
imbursement of the entire actual fare for the jeyrto hometown from headquarters and back limitethé eligible
Air/Rail/Road mileage, etc,. as on tour:

Provided that the rate of road mileage betweereglaot connected by rail, fare paid for any typbus including super
deluxe, deluxe express excluding air-conditionesl bu

(2) When the husband and wife are both employedis®fJniversity, the couple should be treated amgle family unit
and should declare only one place to be their howretvhich should be the same place for both of tfemall times:

Provided that if, for any reasons, the husband waifé are residing separately they can claim thecessgion
independently as two separate employees accordihig/er or own entitlements:

Provided further if the family perform journeys segmtely there is no objection to an employee prasgrseparate
claims.

(3) When the spouse of an employee employed irffaoe @ther than this University where L.T.C. fatiéls are available
or otherwise not so employed the claim for spouseull be accompanied by an employment/non-employmen
certificate in respect of the spouse.

1.6.5 (1) (i) An employee of this university shallail Leave Travel Concession for self and membé&hss/her family to
visit any place in India once in a block of fouraye and he/she shall be eligible for full re- imdgmment of the entire
actual fare for the journey from head quarters faae of visit in India as declared by the empye advance and
back.

(ii) The actual fare is limited to the eligible ARail/Road Mileage as on tour as per entitlement.

Provided further that between places not connegjedil, where a recognized public transport sysesdists, the fares
actually charged by such a system shall be adnéssib

(2 When the employee travels in a higher class agsistance will be restricted to the fare ofappropriate class
and if he/she travels by lower class the assistasiitbe based on the lower class fare actuallglpai

3) For journeys performed by purchasing a circtdar ticket the claim shall be admissible as betwthe head
quarters and the declared place or visit by thetesbdirect route by the class of accommodaticiadly used or
entitled class whichever is less.

(4) For Journeys to Port Blair the journey up te gort of embarkation shall be admissible as ugtrain the port
of embarkation to Port Blair the employee will bdited to the cost of sea passage by the entilasks which is given
below:

(a) First grade Officers drawing pay of Rs.18,480/-Economy (Y). and above. (Travel by private Aine
permitted w.e.f. 24.04.06)

(b) Other first grade Officers (Travel by trainfes their entittement/ as per TA/DA Rules)
(c) Second grade -do -
(d) Third grade -do -
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(e) Fourth grade -do -
However the Vice-Chancellor may permit Grade | €ffs to travel from the nearest Point in mainlanéort Blair by
Air
1.6.6 (1) The grade of the employee shall be deoitethe date of journey.

(2) The L.T.C. is ordinarily admissible for the joeys performed during regular or leave includipgaal casual
leave and maternity leave.

(3) The concession to go to any place in Indiani§igu of one of the two concessions to home towailable in a
block of four calendar years.

(4) If a University servant’s hometown is outsiaelia the assistance is admissible up to the InB&lway Station or
port nearest to his/her hometown.

(5) A child/children of an employee studying atlage other than the home town residing in hostelste they
shall be eligible for L.T.C. as members of theifgm of the employee from the place of study to the
hometown/any place in India and back or from thadgearters of the employee to the hometown/anyepiac
India and back whichever is less.

(6) The L.T.C. is not admissible to an employee whaceeds on regular leave and  then resigns  his/iparst
without returning to duty.

(7) The L.T.C. can be combined with journeys omsfar or tour.
(8) Inthe case of an employee who is under susperthe L.T.C. is admissible to his/her family pnl

(9) An employee can change the declared placesdfhéfore the commencement of the journey withahproval of
the Registrar.

(10) The employee or members of his/her familytwegther the same place or different places ofcth@ce under the
scheme to visit anywhere in India.

(11) The L.T.C. admissible for a particular blodkteo/four years which is not availed of during thieck may be
availed of in the first year of the next block Imgtemployee and the family independently of eahkrot

(12) The right of an employee for re-imbursementedive Travel Concession shall stand forfeitedeodeemed to
have been relinquished if the claim for it is nogfprred within six months of the date of completiof return
journey.

(13) All other cases not covered by these ruledl bleadealt with in accordance with the generaspecific order of
the Vice-Chancellor after taking into consideratio the corresponding provisions in Government Raleshe
subject.

(14) The Registrar of the University shall be cotepeto grant advance to the employees of the Usityeto enable
them to avail themselves the L.T.C. The amountushsadvance shall be limited to 4/5 of the estichatmount
which the University would have to re-imburse ispect of the cost of journey both ways.

(15) If the family of these employees travel sefeyathe advance may also be drawn separately ¢oettient
admissible.

(16) An employee can draw advance for LTC journayHimself/herself and his/her family members 6ysdbefore
the proposed date of onward journey. However hegbloald produce the outward railway tickets withih days
of the drawal of advance to the competent authddgtyvhom that he/she was actually utilized the amhdo
purchase the ticket. The advance drawn for the ga&rshould be refunded in full if the onward joyrme not
commenced within 65 days of the grant of advance.

(17) An employee who has taken an advance for Li@uisl submit the adjustment bill within one monthtbe
completion of return journey.

(18) If the onward journey is not commenced witloine month from the date of sanction of advance fothe
adjustment bill is not presented within one mortithe completion of the return journey or if anytbé rules for
granting advance for LTC has been violated, a piematest @ 2% over and above the rate of intdoegiurchase
of conveyance shall be charged.

1.6.7 Unless there is anything repugnant in theligmgnd Foreign Languages University Act, Statated Ordinances
any amendments to the orders regarding the gratvaeél Concessions to Government servants duregylar leave
shall be deemed to be the amendments of the relpvavisions of these rules or any order or adnriaiive instructions
already issued to be issued by the Central Govamhsteall be deemed to be the orders or adminigératistruction
under these rules with effect from the date of sutiendments/ orders are brought into force by #wr@l Government
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1.7 REIMBURSIMENT OF MEDICAL EXPENSES TO THE EMPLOY EES OF THE UNIVERSITY,
INCLUDING TEACHERS.

1.7.1 “These rules may be called EFL University ¢iidal Attendance) Rules”. They shall apply to atioyees of the
University both teaching and non-Teaching includihgse who are on re-employment. They shall alggyaip those
who are on deputation from Government Departmeetstr@l or State. These rules shall be deemed te bame into
force from the date of approval of these RulesheyExecutive Council.

1.7.2 In these rules unless there is anything negoigin the subject or context:-
(i) “Authorised Medical Officer” means the Medidafficer appointed by the University.

(i) “Employees of the University” means all officeand employees of the University under its adshiative
control and employees of the various centers uttaeicontrol of then University but will not includepart-
time employee, casual daily labourer and emplogeesontract basis.

(i) “Medical Attendance” means Attendance in tleensulting room of the Authorised Medical Officer o
Government Hospital or any other hospital or recsgph by the University or at the residence of thipleyee,
including such pathological, bacteriological radgital or other methods of examination for the pgp of
diagnosis as are available in the hospital or déinguroom and are considered necessary by the chiséd
Medical Officer and such consultation with a spksieor other Medical Officer as the Authorised N
Officer certifies to be necessary to such extedtiarsuch manner as the Specialist for the Meditater may,
in consultation with the Authorised Medical Officeletermine.

(iv) A Specialist” means a Medical Officer in thergice of the Government or in private practice vilas obtained
special proficiency in a particular branch of teeace of medicine.

(v) “Treatment” means the use of all medical andjisal facilities available at the University recized hospital
or any other Government hospital in which the erygdois treated and includes;

a. The employment of such pathological, bactericklg radiological, or other methods as are conside
necessary by the Authorised Medical Officer.

b. The supply of such medicines, vaccines, semhmr therapeutic substances as are ordinarilyadlaiin the
hospital.

c. The supply of such medicines, vaccines, serdhmr therapeutic substances not ordinarily soa@hiai as the
authorized Medical Officer may certify in writing be essential for the recovery or for the prev@riaof
serious deterioration in the condition of the empexcept in items mentioned below, namely:

1. preparation which are not medicines but are gilgnfoods, tonics, toilet preparations or discténts; and

2. expensive drugs, tonics, laxatives or otherare@nd proprietary preparations for which drugsegtal
therapeutic value are available.

Note : Sales tax paid by the employees while purchasirdicines from the market is refundable. Packing a
postage charges paid by employees for purchasegjadpnedicines from outstations are not refundable

d. Such accommodation as is ordinarily providedh@ hospital and is suited to his/her status antth
nursing as is ordinarily provided to in-patiehysthe hospital.

1.7.3 (1) A University employee shall be entitléeie of charge to medical attendance by the AusiedriMedical
Officer of the University or at the University regized hospital or at the Government hospital dnisther residence
when in the opinion of the Authorised Medical O#ficsuch employee is unable to attend the hospital.

(2) Where an employee is entitled, free of chargeeceive medical attendance, any amount paidryhler on account
of such medical attendance shall, on productioa oértificate in writing by the authorised Medi€ifficer in this behalf
be reimbursed to him/her by the University.

Provided that the Finance Officer shall reject ataim if he/she is not satisfied with its genuinemen facts and
circumstances of each case. While doing so, heslshk communicate to the claimant the reasonsrief,for rejecting
the claim and the claimant may submit an appetildd/ice -Chancellor within a period of forty -fidays of the date of
receipt of the order rejecting the claim.

(3) If the Authorised Medical Officer is of the oyon that the case of an employee is of such awer special nature
as to require medical attendance by some other ddedfficer or Specialist he/she shall, with themission of the
Vice-Chancellor, refer the patient to such otherdMal Officer or Specialist, appointed by the Umsity as may be
available in the station for such attendance. Bea# other Medical Officer or Specialist appoinigdhe University is
available in the station or the Medical Officer éafale is not competent to render assistance oicadf the special type
required by the employee or facilities are not Edé for the special treatment, the Authorised MaldOfficer may
apply to the Vice-Chancellor for permission to reffee patient to a Specialist at another statiomadr him/her from
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other station. The fee and traveling allowance tef Specialists (in station or outside) and the @dstmedicines
prescribed by him/her and purchased by the emplslyak be reimbursed to him/her. In emergent cage=sn the Vice -
Chancellor is out of station any delay is likelylead to serious impairment of the health of thdeph the Medical
Officer may call in a Specialist or summon a Met#icer from outstation in anticipation of thergzdion of the Vice -
Chancellor and will report such cases immediatelfyitn/her for approval.

1.7.4(i) A University employee shall be entitleddrof charge to treatment :

(a) inthe University recognized hospital or anlyestGovernment hospital at or near the place whefghe falls ill
as can, in the opinion of the Authorised Medicdid@f, provide the necessary and suitable treatment

(b) if there is no such hospital as is referreéhtsub-clause (a), in such hospital other than se@onent hospital
at or near the place as can, in the opinion ofAtinorised Medical Officer, provide the necessarg auitable
treatment.

(i) Where an employee is entitled, free of chatgetreatment in hospital, any amount paid by henfin account
of such treatment shall, on production of a cedife in writing by the Authorised Medical Officar this
behalf, be reimbursed to him/her by the University.

Note-1: Expenses incurred by an employee or a membdaisdier family on treatment for “Venereal Diseasastl
“Delirium Tremens” should be regarded as reimbuesab

Note-2 Reimbursement of expenditure incurred on accotiteatment of sterility will be admissible.

Note-3 Expenses incurred on medical termination of paegy is reimbursable provided the medical termamaf
pregnancy has been performed at Government or atl8tutions/hospitals/institutions approved undee Medical
Termination of Pregnancy Act, 1971.

1.7.5 (2) If the Authorised Medical Officer is dfet opinion that owing to the severity of the illagan employee cannot
move to the hospital, he/she may receive treatiaehits/her residence.

(2) Such employee receiving treatment at his/hsidemce shall be entitled to receive towards th& ob such
treatment incurred by him/her a sum equivalenthef tost of such treatment as he/she would have éettted to
receive had he/she been treated in the Universitygnized hospital or any other Government Hospital

3) Claims for sums admissible under sub-clauses{@ll be accompanied by a certificate in writing the
Authorised Medical Officer stating his/her reasforsthe treatment at the residence of the patiedtthe cost of similar
treatment in the hospital.

1.7.6 In special cases, the Vice-Chancellor maxt&am treatment of a University employee or his/family at
special hospital/clinic/nursing home. In such cdke,extent of reimbursement over and above theresgs admissible
under these rules will be decided by the Vice-CbkHac

1.7.7 Families of the University employees are tkxti to medical attendance and/or treatment onsitwde and
conditions allowed to the employees themselvegestito such exceptions or restrictions specifiethese rules.

Definition of Family:

“Family” means wife or husband as the case maypbeegnts, children and step-children wholly depehdgon the
University employees.

Explanations

(&) The term “Family” does not include any othepeledent relations such as brother, sister, widosig@r, etc.
The term “Parents” does not include “Step-pareriibe term” Children” will include children adoptéebally.

(b) The husband or wife of the employee, as the e¢aay be, employed under the Government or anyr othe
corporation, bodies financed partly or wholly by t@entral or State Government local bodies andaf@iv
organizations which provide medical facilities pided by the organizations in which he/she is emgdioy

(c) For this purpose, every employee should gidecaration at the commencement of these rulesmoediately
after appointment whether his wife or her husbaneinnployed or not. If employed a joint declaratbould be
furnished as to who will prefer the claim for reianbement of medical expenses incurred on the mledica
attendance declaration should be submitted in datgi It will remain in force till such time asistrevised on
the express request in writing by both the huslzambwife.

(d) Such parent should be regarded as “wholly/rgaitdpendent’ upon an employee who normally residte w
employee concerned and whose total monthly incooss shot exceed Rs.1500 p.m. (or the amount whieh th
GOI may prescribe from time to time)
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1.7.8. (a) For the purpose of medical attendanpetoufour consultation at the rate of one consigitata day
completed within a period of ten days from the d#fteommencement of treatment is allowed in respéane single
and continuous spell of illness/disease.

(b) There should be a reasonable gap betweendbkmglof first spell of illness from one disease amcurrence of
the same disease for a second time to justifyshfeéaim in respect of medical attendance.

(c) The employees may be required to produce tlggnat prescriptions by the claimants, if considkreecessary
in order to verify the prescribed ceilings on thember of consultations/visits, etc. and in ordesatisfy about
the genuineness of the claim.

(d) Case/s which are definitely not prolonged, ttremt (limited to the administration of injectioranly)
prescribed, while Medical Officer or at the residemf the patient, spread over a period not exogegin days.
In such cases, normally ten injections in a penéden days should suffice. These limits may beeexed
slightly (not exceeding five) viz., 15 injectiongread over a period of 10 to 15 days dependindhercdndition
of ailment of the patient as in the opinion of thethorised Medical Officer is essential for theipats, charges
for injections will be payable at the prescribetkra

(e) (i) Every consultation after the first in respef the same patient should be treated as“sules¢gonsultation”
and charged for at the prescribed lower ratesspective of the interval between the two consioha
provided that the patient has been under the tesatof the same doctor.

(i) Where a patient after being cured of a pafticullness develops a “fresh” iliness and constitks same
doctor that consultation should be regarded asesltifconsultation”: and may be charged for atriiks
and

(iii) Where a patient consults the same doctoreigard to the super-imposition of another diseasagluhe
course of treatment of one disease, that conswitatiould be regarded as “fresh consultation’ dradged
for at full rates.

Note : If at the time of consultation the medical officeonsulted also administers injections he/shiebe entitled
to charge fees both for the consultation and fer itijection at the prescribed rates. However iadater stage the
medical officer administers injections prescribétha previous consultation, fees should be chafgeihjections only.

() (i) Diet-charges paid to hospitals and TB Sanat etc. by the University employees and memioéreheir
families during the course of their in-door atr@ent will be reimbursed in full, in case wh#re pay of the
employees concerned is hot more than,-

[) Rs.3000 per month in the case of patients suffeirom diseases other than TB and mental; and
[I) Rs.4000 per month in the case of patients simgefrom TB and mental diseases.

(ii) In the case of reimbursement of medical expsnsicurred by University employees on hospitalirafor
themselves and members of their families in hokspttee tariffs of which indicate a flat rate inakes of diet
charge, the diet charges should be regulated lasvil

Where the flat charge made by the hospital includes

(1) diet (2) accommodation (3) ordinary nursingyotdut not (4) viz. charges for medical and surigseavices,
50% of the flat charge will be reckoned as dietrgha.

1.7.9. Cash memos for purchase of medicines musbhbetersigned by the doctor prescribing the madiiand the
essentiality certificate must contain the namesalicthe medicines prescribed and the amount indusrethe purchase of
each medicine.

1.7.10. The final claims for reimbursement of matliexpenses of University employees and their i@snih respect of
a particular spell of illness should ordinarily peeferred within 3 months from the date of completof treatment as
shown in the Essentiality Certificate issued byAlhorised Medical Officer.

1.7.11 The rates of consultation/visiting fees tminsable are as prescribed by the Government firmmtb time.

1.7.12 The pay bhill section should maintain a regisn respect of individual university employeekiming
reimbursement of medical expenses and claims regardedical attendance/ treatment should be entdre@in and
attested by the Section Officer.

1.7.13 Unless there is anything repugnant in the BRiversity Act, Statutes, Ordinances any amendnernhe CCS
(Medical Attendance) Rules, 1944 shall be deemdxktthe amendments of the relevant provisionsesetrules or any
other or administrative instructions already issteethe issued by the Central Government shall mdel to be the
orders or administrative instructions under thedesrw.e.f. the date of such amendments/ orderbrargght into force
by the Central Government.
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1.8 LEAVE RULES OF TEACHERS OF THE UNIVERSITY*

These rules may be called The English and Foreaynguages University Leave rules of Teachers. Thdes shall be
deemed to have come in to force from the date pfayal of these Rules by the Executive Council.

1.8.1 Leave admissible to permanent teachers:

The following kinds of leave would be admissiblgprmanent teachers-

* UGC letter No.F.3-1/94(PS) dated 24-12-1998
0] Leave treated as duty, viz; Casual leave; Spp€tasual leave; and Duty leave
(i) Leave earned by duty, viz; Earned leave; half leave; and Commuted leave

(iii) Leave not earned by duty, viz; Extraordind@pve; and Leave not due

(iv) Leave not debited to leave account-
(a) Leave for academic pursuits, viz; Study learel Sabbatical leave/Academic leave
(b) Leave on grounds of health, viz; Maternity leav

1.8.1(A) Quarantine leave

The Executive Council may, in exceptional caseangfor the reasons to be recorded, other kindsadfe, subject to
such terms and conditions as it may deem fit tooisep

1.8.2 Casual Leave
(i) Total Casual Leave granted to a teacher stwlerceed eight(8) days in an academic year.

(i) Casual leave cannot be combined with any okird of leave except special casual leave. It Imagombined
with holidays including Sundays. Holidays or Sursldglling within the period of Casual leave shaik e
counted as Casual leave.

1.8.3 Special Casual Leave
(i) Special Casual leave, not exceeding ten dagsiacademic year, may be granted to a teacher:

(8) To conduct examination of a University/Publierce Commission/ Board of Examination or othenikir
bodies/ institutions; and

(b) To inspect academic institutions attached $tatutory board, etc.
Note:

(i) In computing the ten days’ leave admissible tays of actual journey, if any, to and from thecps where
activities specified above, take place, will beleded.

(ii) In addition, special casual leave to the ektmentioned below may also be granted,;

(a)to undergo sterlization operation (vasectomgalpingectomy) under family welfare programme.usea this
case will be restricted to six working days; and

(b)to a female teacher who undergoes non-puergézdization. Leave in this case will be restricte fourteen
days.

(iii) Special casual leave cannot be accumulatedcan it be combined with any other kind of leaxeept casual
leave. It may be granted in combination with hofslar vacation.

1.8.4 Duty Leave
(i) Duty leave may be granted for:

(a) Attending conferences, congresses, symposisamihars on behalf of the university or with tlegmission
of the university;

(b) Delivering lectures in institutions and univies at the invitation of such institutions or veisities received
by the university,and accepted by the Vice Chaacell

(c) Working in another Indian or foreign universitgny other agency, institution or organisation hew so
deputed by the university

(d) Participating in a delegation or working on amunittee appointed by the Government of India, eStat
Government, the University Grants Commission, gesidniversity or any other academic body, and
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(e) For performing any other duty for the universit

(i) The duration of leave should be such as maydmsidered necessary by the sanctioning authoritgach
occasion.

(i) The leave may be granted on full pay. Proddeat if the teacher receives a fellowship or ariam or any
other financial assistance beyond the amount ne&atedormal expenses, he/she may be sanctioned duty
leave on reduced pay and allowance; and

(iv) Duty leave may be combined with earned ledadf pay leave or extraordinary leave.

(v) Duty leave should be given also for attendingetings in the UGC, DST etc. Where a teacher idviveshare
expertise with academic bodies, government or NGO.

1.8.5 Earned Leave

0] Earned leave admissible to a teacher shall be:

€)) 1/30th of actual service including vacationyspl

(b) 1/3rd of the period, if any, during which he#sh required to perform duty during vacation.

Note: For purposes of computation of period of actualise, all periods of leave except casual, spex@alial and duty
leave shall be excluded.

(i) Earned leave at the credit of a teacher smatlaccumulate beyond 300days. The maximum earned leave that
may be sanctioned at a time shall not exceed 68.dagrned leave exceeding 60 days may, however, be
sanctioned in the case of higher study, or trainimdeave with medical certificate, or when théirenleave, or
a portion thereof, is spent outside India.

Note-1.

When a teacher combines vacation with earned lehgeyeriod of vacation shall be reckoned as l@awalculating the
maximum amount of leave on average pay which mapdiaded in the particular period of leave.

Note-2

In case where only a portion of the leave is speigide India, the grant of leave in excess of d&2gs shall be subject to
the condition that the portion of the leave sparihdia shall not in the aggregate exceed 120 days.

Note-3

Encashment of earned leave shall be allowed tovagation members of the teaching staff as appkcabl the
employees of Central/State Governments.

» May change from time to time
1.8.6 Half-pay Leave

Half-pay leave admissible to a permanent teachat bb 20 days for each completed year of serdceh leave may be
granted on the basis of medical certificate fromegistered medical practitioner, for private affaar for academic
purposes.

Note:

A “completed year of service” means continuous iseref specified duration under the university amdudes periods
of absence from duty as well as leave includingaextinary leave.

1.8.7 Commuted Leave

Commuted leave, not exceeding half the amount ibfagy leave due, may be granted on the basis dicakcertificate
from a registered medical practitioner to a perméateacher subject to the following conditions:

(i) Commuted leave during the entire service sballimited to a maximum of 240 days;

(i) When commuted leave is granted, twice the amiaf such leave shall be debited against the pefleave
due; and

(i) The total duration of earned leave and comeduiave taken in conjunction shall not exceed @3 at a time.
Provided that no commuted leave shall be grantel&uthese rules unless the authority competeranot®n
leave has reason to believe that the teachereatiltm to duty on its expiry.

1.8.8 Extraordinary Leave

() A permanent teacher may be granted extraordilgave when:
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(&) No other leave is admissible; or
(b) No other leave is admissible and the teachgliepin writing for the grant of extraordinary {ea

(i) Extraordinary leave shall always be withoutypand allowances. Extraordinary leave shall notntdfor
increment except in the following cases:

(@) Leave taken on the basis of medical certifizate

(b) Cases where the Vice-Chancellor is satisfied tie leave was taken due to causes beyond thekoh
the teacher, such as inability to join or rejoirtyddue to civil commotion or a natural calamityppided
the teacher has no other kind of leave to his/test;

(c) Leave taken for pursuing higher studies; and

(d) Leave granted to accept an invitation to aheagpost or fellowship or research-cum-teachingt oo
on assignment for technical or academic work ofdrtgmnce.

(iii) Extraordinary leave may be combined with aother leave except casual leave and special casaeat,
provided that the total period of continuous absefmtom duty on leave (including periods of vacatishen
such vacations is taken in conjunction with leasfedll not exceed three years except in cases wave is
taken on medical certificate. The total period ls$@nce from duty shall in no case exceed five yieattse full
working life of the individual.

(iv) The authority empowered to grant leave may e retrospectively periods of absence withoutvdeiato
extraordinary leave.

1.8.9 Leave Not Due

(i) Leave not due, may, at the discretion of thee/Chancellor, be granted to a permanent teachex feeriod
not exceeding 360 days during the entire periodeofice, out of which not more than 90 days ate tand
180 days in all may be otherwise than on medicalficate. Such leave shall be debited againsthlépay
leave earned by him/her subsequently.

(i) Leave not due shall not be granted unless\Mlee-Chancellor is satisfied that as far as carserably be
foreseen, the teacher will return to duty on thgiryxof the leave and earn the leave granted.

(iii) A teacher to whom ‘leave not due’ is grantgluhll not be permitted to tender his/her resigmatiom service
so long as debit balance in his/her leave accaumot wiped off by active service, or he/she refuttik
amount paid to him/her as pay and allowances ferpriod not so earned. In a case where retirement
unavoidable on account of reason of ill healthapacitating the teacher for further service, refohdeave
salary for the period of leave still to be earneai/rhe waived by the Executive Council.

Provided further that the Executive council may,aimy other exceptional case waive, for reasonseto b
recorded, the refund of leave salary for the peobigave still to be earned.

1.8.10 Study Leave

(i) Study leave may be granted after a minimum @&8rs of continuous service, to pursue a speoialdf study
or research directly related to his/her work in tinéversity or to make a special study of the vasiaspects of
university organization and methods of educatiome Ppaid period of study leave should be for 3 yeaws 2
years may be given in the first instance which ddag extended by one more year, if there is adequagress
as reported by the Research Guide. Care shoulakke that the number of teachers given study ledoes not
exceed the stipulated percentage of teachers inl@pgrtment. Provided that the Executive Counci},nrathe
special circumstances of a case, waive the conditidive years service being continuous.

Explanation: in computing the length of service, the time dgrimhich a person was on probation or engaged as a
research assistant may be reckoned provided.

(a) the person is a teacher on the date of thecapiph; and
(b) there is no break in service.

(i) Study leave shall be granted by the ExecuBauncil on the recommendation of the concerned Hedatie
Department. The leave shall not be granted for ritatthree years in one spell, save in very exaeak cases
in which the Executive Council is satisfied thatlsuextension is unavoidable on academic grounds and
necessary in the interest of the university.

(i) Study leave shall not be granted to a teaahieo is due to retire within five years of the datewhich he/she is
expected to return to duty after the expiry of gtiehve.
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(iv)

v)

(i)

(vii)

(viii)

(ix)

)

(xi)

(xii)

(xiii)

(xiv)

Study leave may be granted not more than twiggeng one’s career. However, the maximum of stledyve
admissible during the entire service should noterdive years.

No teacher who has been granted study leavé sh@ermitted to alter substantially the cour§stady or the
programme of research without permission of thechtiee Council. When the course of study falls stadr
study leave sanctioned, the teacher shall resune au the conclusion of the course of study unidss
previous approval of the Executive Council to titba&t period of shortfall as ordinary leave has bagained.

(a) Subject to the provisions of sub-clauség énd (viii) below, study leave may be granteufall pay up to
two years extendable by one year at the discretidhe university.

The amount of scholarship, fellowship or atli@ancial assistance that a teacher, granted/daale, has been
awarded will not preclude his/her being grantedigteave with pay and allowances but the scholprsc., so
received shall be taken into account in determiritrg pay and allowance on which the study leave by
granted. The Foreign scholarships/fellowship woldd offset against pay only if the fellowship is aboa
specified amount, which is to be determined frometito time, based on the cost of living for a faniil the
country in which the study is to be undertakenthie case of an Indian fellowship, which exceedsstiary of
the teacher, the salary amount will be deducted.

Subject to the maximum period of absencenfrduty on leave not exceeding three years, stualyelenay be
combined with earned leave, half-pay leave, extaary leave or vacation, provided that the earleage at
the credit of the teacher shall be availed of atdiscretion of the teacher. A teacher who is seteto a higher
post during study leave, will be placed in thatipos and get the higher scale only after joinihg post.

A teacher granted study leave shall on hisfleturn and re-joining the service of the universitay be eligible
to the benefit of the annual increment(s) whictshe/would have earned in the course of time ifteefad not
proceeded on study leave. No teacher shall howbeegligible to receive arrears of increments.

Study leave shall count as service for pensimmtfibutory provident fund, provided the teacheing the
university on the expiry of his/her study leave.

Study leave granted to a teacher shall bealettin case it is not availed of within 12 montfists sanction.
Provided that where study leave granted has beearstelled, the teacher may apply again for sumbele

A teacher availing himself/herself of studgalve shall undertake that he/she shall serve thersity for a
continuous period of at least three years to beutated from the date of his/her resuming dutyradteiry of
the study leave.

After the leave has been sanctioned, thechea shall, before availing himself/herself of feave, execute a
bond in favour of the university, binding himseé#fkelf for the due fulfillment of the conditionsdadown in
sub-clause (xiii) and (xiv) and give security ofitavable property to the satisfaction of the Fina@¢&cer or a
fidelity bond of an insurance company or a guarbte a scheduled bank or furnish security of tworaament
teachers for the amount which might become refuled@abthe university in accordance with sub-claxisg(

The teacher shall submit to the Registrak ionthly reports of progress in his/her studiesirhis/her
supervisor or the Head of the Institution. Thisashall reach the Registrar within one monthhef éxpiry of
every six months of the study leave. If the remlés not reach the Registrar with in the specifiett, the
payment of leave salary may be deferred till ttoeimgt of such report.

1.8.11 Sabbatical Leave/Academic Leave

(i)

(ii)

(iii)

(iv)

v)

Permanent, whole-time teachers of the univemstio have completed two years of service as psofesnay be
granted sabbatical leave to undertake study orarelseor other academic pursuit solely for the objefc
increasing their proficiency and usefulness touhigersity and higher education system.

The duration of leave shall not exceed oneryga time and two years in the entire careertefiaher.

Sabbatical leave shall not be granted untieathe expiry of five years from the date of tieacher’s return
from previous study leave or any other kind ofrtiag programme.

A teacher shall, during the period of sableltieave, be paid full pay and allowances (subj@t¢he prescribed
conditions being fulfilled) at the rates applicalite him/her immediately prior to his/her proceediag
sabbatical leave.

A teacher on sabbatical leave shall not takedung the period of that leave, any regular appoéent under
another organization in India or abroad. He/she,rhayever, be allowed to accept a fellowship oesearch
scholarship or ad hoc teaching and research assigrnwith honorarium or any other form of assistarather
than regular employment in an institution aofvanced studies, provided that in such casesxbeuive
Council may, if it so desires, sanction sabbateale on reduced pay and allowances.
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(vi) During the period of sabbatical leave, thectesr shall be allowed to draw the increment ondihe date. The
period of leave shall also count as service foppses of pension/ contributory provident fund, jled that
the teacher rejoins the university on the expirhisfher leave.

Note-1:

The programme to be followed during sabbatical deslvall be submitted to the university for appraalahg with the
application for grant of leave.

Note-2:

On return from leave, the teacher shall reporh university the nature of studies, research loerotvork undertaken
during the period of leave.

1.8.12 Maternity Leave

(i) Maternity leave on full pay may be granted tavaman teacher for a period not exceeding 135 daybe
availed of twice in the entire career. MaternitgMe may also be granted in case of miscarriageidiral
abortion, subject to the condition that the togave granted in respect of this to a woman teaioheer career
is not more than 45 days, and the applicationdavé is supported by a medical certificate.

(i) Maternity leave may be combined with earnealvke, half pay leave or extraordinary leave butlaaye applied
for in continuation of maternity leave may be geahif the request is supported by a medical ceatié.

1.8.13 Paternity Leave

Paternity leave of 15 days may be granted to neaehter during the confinement of their wives, pdedi the limit is up
to two children.

1.8.14 Adoption leave

Adoption leave may be provided as per the rulab®fCentral Government
1.9 Retirement Benefit Rules

The Rules constitute the following two alternatsehemes

(1) G.P.Fund cum Pension cum Gratuity scheme (Givé&ppendix ‘A’)
(2) C.P.Fund-cum-Gratuity scheme (given in AppenBix

Note: The Contributory Provident Fund-cum-Gratuity Rudee already in existence in the University witfeef from
1.,4.1971. Appendix B contains the revised rulestlmn lines of the Central Universities RetirememnBfit Rules
relating to CPF-cum-Gratuity scheme.,

SHORT TITLE DEFINITION, SCOPE AND APPLICATION OF THE RULES.
1.9.1 TITLE AND COMMENCEMETNT
(i) These rules shall be called the ‘The Englistt Boreign Languages University Retirement BendfiteR, 1985
(i) These rules shall come into force with effeetm 15th April 1985 (15,4,1985)
1.9.2 DEFINITIONS
In these rules unless there in anything repugmetiité subject or context ;
2.1. ‘University’ means The English and Foreign gaages University, Hyderabad.
2.2. 'Board’ means the Executive Council.

2.3. ‘Vice-Chancellor means the Vice-Chancellortlod University or in his absence any person why officiate
for him.

2.4. 'Employee’ means member of the staff (bothdacaic and non — academic) who is appointed to &ipdke
University other than a borrowed employee.

2.5. 'Emoluments’ means emoluments which a membéreostaff was receiving immediately before hisregnent
or relinquishment of office and include :

(a) Substantive pay in respect of a permanentgibst than a tenure post held in a substantivecigpa
(b) Dearness pay admissible in respect of (ayabo

(c) Personal allowance which is granted in lielosé of substantive pay in respect of a permanesit gther than a
tenure post ;
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(d) Fees or commission if they are authorised emehts of an appointment and are in addition to(gaythis case
emoluments means the average earning, for theilasionths of service ) ;

(e) Special pay attached to the permanent post tihe a tenure post when the special pay has $ertioned
permanently and the post is held in a substanapadity;

() Save as otherwise provide in Rule 2.5.1 onédfal

i) The difference between the emoluments referoeid Clauses (a), (c) and (e) above the pay agtdadiwn
in higher officiating or temporary appointments;

i) Special pay other than referred to in Claugeaf®ve;
iii) pay drawn in temporary or officiating appoinémis ;
iv) personal allowance other than that referreh tGlause (c ) above.

v) the difference between the substantive pay &edpay actually drawn in higher tenure appointments
whether held in substantive or officiating capaciyovided that service in the tenure appointmelass
not qualify for the grant of a special additionahpion.

Note:1 In respect of employees who retire on or afterJast 1973 emoluments for the purpose of determipargsion
and death-cum-retirement gratuity, in respect effiariod prior to 1st Jan 1973, shall include kesidlay and dearness
pay (where admissible):

i. The dearness allowance where dearness pay &inussible;
ii. The balance of dearness allowance where deapesis admissible;
iii. The interim relief.

2. In respect of employees who continue to drawrtess allowance and interim relief on or afterJest 1973 , by
virtue of opting for the revised scales of pay be tecisions of the GOI on the recommendationshef3rd Pay
Commission in case of non-teaching staff and thised scales of pay accepted by the GOI w. e. §4st1973 in case
of teaching staff (Professors, Readers and Lesufesm the date subsequent to 1st Jan 1973 begsiadeand dearness
pay and the interim relief as admissible on sughupaler the orders in force on 31.12.1972 and diaythe employee
for the period beyond 31.12.1972 till the date tivésed scales of pay as mentioned above beconmeatpp to him
shall be treated as emoluments for the purposetefighining pension and death — cum - retirementigyathe dearness
allowance granted from 1st May 1973 and thereaftatl not be treated as emoluments. These ruléslsd apply to
the employees who opt for the existing rules of pagt retire from service without coming over to theised scales of

pay.
2.5.1* Provided that if an employee holding a parerd post in a substantive capacity ;

(i) Officiates in a higher post (other than auenpost ) continuously for not less than 3 years reetires or dies while
holding the higher post or is confirmed in suchhieigpost at any time during the last three yeatio§ervice after
having officiated in that post continuously fordhryears or more; his emoluments for pension ipeasof the
higher post for any period beyond three years naptis service in that post shall be determined unde 2.5 as if
he held that post in a substantive capacity.

(i) For computing the length of continuous senvicegespect of a higher post under clause (i vaball kinds of leave
all periods during which an employee officiatedairhigher post, and the time spent on deputation Fordign
service shall be included provided that it is diedi that but for his proceeding on leave or segiimother post for
going on deputation on Foreign service , as the casy be, the employee concerned would have didian or
hold the higher post.

* As substituted vide UGC letter No. F.8-16/72 (QWdated 9th April 1974

Note : For extending the benefit of clause (i) in mxpof a temporary post, the temporary post shbaléhorne on a
cadre which includes permanent post in the sanme sitale as the temporary post.

2.5.2. Provided further that for purposes of caltiah of the amount of gratuity admissible to arptayee in receipt of
emoluments in excess of Rs.1,800 p.m., his emoltsrsrall be reckoned at Rs.1,800 p.m. (** in respéemployees
who retire on or after the 1st January 1973, theimam ceiling of emoluments to be taken into acadon calculation
of gratuity has been revised to Rs.2,500/- p.m.)

Provided further that if immediately before retiremh of relinquishment of service, an employee heenbabsent from
duty on leave with allowance, his emoluments fer dbhove purpose shall be taken at what they waoale been had he
not been absent from duty.

‘Average emoluments ' means the average of the @ments as defined above, calculated in respedieofast three
years of service. * In respect of employees wharegtor may retire on or after the 29th Feb. 19, ‘average
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emoluments ’ will be determined with reference moluments drawn by the employee concerned duriegakt ten
complete months.
2.6. ‘Family’ for the purpose of General Fund and
Contributory Provident Fund means :
(a) In the case of a male subscriber, the wife or wased children of a subscriber and the widows arldirein of a
deceased son of the subscriber.

Provided that if a subscriber proves his wife hasrbjudicially separated from him or has ceasecutite customary
law of the community to which she belongs to betledt to maintenance, she shall hence forth be ddetm be no
longer a member of the subscriber’s
family in matters to which these rules relate, aslthe subscriber subsequently intimates in writinthe Registrar that
she shall continue to be so regarded.
(b) In the case of a female subscriber, the husbanchildren of the subscriber, and the widows anddoén of
deceased son of the subscriber.

Provided that if a subscriber by notice in writitogthe Registrar expresses her desire to excludéusband from her
family, the husband shall henceforth be deemedttadlonger a member of the subscriber’s familynatter to which
these rules relates: unless the subscriber substiguancels such notice in writing.

Note ‘ Child ' means a legitimate child and inclsden adopted child where adoption is recognisethéyersonal law
governing the subscriber.

2.7 ‘ Fund " means the General Provident Fund erGhntributory Provident Fund of the Universitypas context.
2.8 ‘ Leave ' means any variety of leave recognisgthe University

* Authority : UGC letter No. F.26-21/77 D ( 5c )téd the 21st September 1978.

* Inserted vide UGC letter No.F.8-6/74 (D-5C) datidne 30th April 1976.

2.9 ‘Pay ' means the amount drawn monthly by anleyge as pay which has been sanctioned for thelpddtby him
substantively or in an officiating capacity andluttes special pay and personal pay if any.

2.10 ‘Personal Pay 'means additional pay grantethtemployee :-

a) to save him from a loss of substantive pay gpeet of a permanent post owing to a revision gfqrato any
reduction of such substantive pay — otherwise #wa disciplinary measure:
or
b) in exceptional circumstances on other persoomasideration.
2.11. ‘Qualifying Service’ means service renderedaanember of the staff of the University in a sabsve capacity
including periods spent on probation. All serviemdered to the University on a full time basis iteenporary or
officiating capacity followed without interruptidoy confirmation in the same or another post shalint as qualifying
service except in respect of periods of servicd fram ‘Contingencies’.
Note 1 « An employee may add to his service qualifying faperannuation pension but not for any other cldss o
pension.
The actual period not exceeding one fourth of thieléngth of his service or the actual period byieh his age at the
time of recruitment exceeds twenty-five years pedod of five years whichever is least , if thespis one :-
a) for which post-graduate research of specialislifications, or experience in scientific, techogital or
professional field is essential, and
b) to which candidates of more than twenty —fivargeof age are normally recruited.
Provided that this concession shall not be admissthany such employee unless his qualifying serat the

time he quits University service is not less thamyears. The decision to grant this concessiolhlshéaken by
the Executive Council at the time of recruitmenttef employee.

Note (2 ): «sThe powers of condonation of break in sawvill ordinarily rest with the Executive Counaf Governors
of the University. The condonation of break in $&g\can be done under the following circumstances ;

. Inserted vide UGC letter No.F.8-11/72 ( CU —dajed the 31st October 1973.
o Inserted vide UGC letter No. F.6-5/71 (CU-1)aththe 26th September 1977

1) The interruptions should have been caused spresabeyond the control of the employee concerned.

2) Service preceding the interruption should notass than of five years’ duration and in casesreltieere are
two or more interruptions, the total service, penary benefits in respect of which will be lost tife
interruption are not condoned should not be less flve years.
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3) The interruption should not be of more than gears’ duration. In cases where there are tw more
interruptions the total of the period of all théeimuptions that are condoned should not exceegeae

Provided that, in exceptional cases the ExecutivenCil shall recommend to the Chairman of the EkeeuCouncil for
condonation of break in service for a period exogpadne year : in case of an employee who has iptén years
qualifying service preceding the interruptionstoe first of the interruption of the service, whéere are more than one,
in such condonation is considered necessary imtheest of the University.

(The period of break even though condoned by trextiive Council shall not count as qualifying seevj.

(The benefit is admissible to those employees wikoewn service on 11.7.1973 as well as those whkorecruited
subsequently vide UGC letter No. F.8-11/72 (CU —bfy dated 19-2-1977 )

EXPLANATION - | COUNTING OF PERIOD OF LEAVE AS QUAL IFYING SERVICE
() All periods of leave with pay and allowancelbbaunt as qualifying service.

(b) The period spent on deputation for trainingleputation for any special purpose including pesiotitravel to
and from the country of deputation shall count aalifying service : provided that if the employesstavailed
himself of any extraordinary leave without allowasauring the period of deputation, the perioduzhsextra
— ordinary leave shall be excluded.

EXPLANATION - Il COUNTING OF PERIOD OF LEAVE AS QUA LIFYING SERVICE
The following periods in the service of a membethef staff shall not count as qualifying service :

i ) Time passed under suspension by a member ditditpending enquiry into his conduct. If the @eission is not
immediately followed by reinstatement.

i) Extraordinary leave without allowances.
iii) Unauthorised absence in continuation of auisext leave of absence.
iv) Service below the age of 18 years.

*Note: Provided that the extra- ordinary leave may bevadld to count at the discretion of the Executivei@il in the
following circumstances : -

i) If it is taken for academic pursuits directlyreeected with the teaching /research job of the eygd in the
University.

ii) Ifitis taken on medical certificate.

ii) If it is taken due to the inability of the erdgyee concerned to join or re-join duty due to lcedmmotion or a
natural calamity provided that he has not any otyyee of leave at his credit.

iv) If it is taken to take full time assignments another University/Institution or any other Authprand that the
University/Institution/Authority or the persoconcerned makes necessary contribution towardsgrens

This takes effect from 11.3.1973, vide UGC lettex.IN26-34/76-D (5C ) dated 27-4-1977.

2.12. ' Registrar ' means the Registrar of the @rsity or other person appointed by the Executigaril to discharge
the duties of the Registrar.

2.13. * Special Pay ' means an addition of the matf pay to emoluments of a post or of a membeahefstaff of the
University granted in consideration of the spegialtduous nature of his duties or of a specificitiamtdto his work or
responsibility.

2.14. * Year ' means the financial year of the Umaity.

2.15. ‘ Injury * means bodily injury resulting fromiolence, accident or disease assessed by theulfiogsMedical
Officer of the University as being not less thawese loss of earning Power.

Note : Examples of injuries of certain categories areegiin Schedule ‘' F’
2.16. ' Accident’ means :-

a ) A sudden and unavoidable mishap, or

*Inserted vide UGC letter No. F.8-11/72 ( CU-1 }aththe 31st October 1973.
**|Inserted vide UGC letter No. F.6-5/71 (CU-1) détihe 26' September, 1977.
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b ) A mishap due to an act of devotion to dutyrineanergency arising otherwise than by violence ouard in the
course of service.
2.17 ‘ Disease ' means :-
a ) disease solely and directly attributable t@ecident, or
b) in consequence of his being ordered on dutyntaraa in which such disease is prevalent, or ins€guence of

c)

his attending voluntarily, out of humanitarian nves, upon any patient suffering from any such diseéa an
area where he happens to be the performance dbities or

venereal disease or septicemia where such diswasepticemia is contracted by a medical offaza result of
attendance in the course of his official duty onirgfacted patient or of conducting a post —mortedangination
in the course of that duty.

2.18 'Risk Office’ means any risk, not being a spedsk of accident or disease to which an empéoigeexposed in the

course

of and as a consequence of his duties dbhing shall be deemed to be a risk of office whgh risk common to

human existence in modern conditions in India esalsuch risk is definitely enhanced in kind orrdedy the nature,
conditions, obligations or incidents of service.

Note :

The term ‘risk office’ shall include risk of démbr injury to which a member of the staff is expodavhere he

attends on a working day, or is required to attend holiday, the place of his employment for teefgrmance of his

duties

during any riot of civil commotion in theckdity and while proceeding from his residencette place of his

employment or vice versa, becomes a of the saidrioivil commotion.

2.19
a)
b)

c)

‘ Special risk ' means :-
a risk of suffering injury by violence;

a risk of injury by accident to which an empleys exposed in the course of and as a consequérnbe
performance of any particular duty which has thieatfof materially increasing hidiability to such injury
beyond the normal risks of his office;

a risk of contracting disease to which a medidfiter is exposed as a result of attending indberse ofhis
official duty to a venereal or septicaemia pati@ntonducting a post-mortem examination in purseasfahat
duty.

2.20 ‘Violence ' means the act of a person whddtsflan injury on an employee

a)

b)

c)
1.9.3
()

by assaulting or resisting him in the dischargdisfduties or in order to deter or prevent him frpenforming
his duties, or,

because of anything done or attempted to be doseidly member of the staff or by another membenh@staff
in the lawful discharge of his duty as such, or

because of his official position.
APPLICATION OF THE RULES

(a) These rules shall apply to all the emplayeéthe Central University of English and Foreiganguages both
‘academic and non-academic’ (other than contrafitesf, part-time employees, re-employed pensigners
deputation lists and purely temporary and daily evagff), who joined the University service on ieathe 1st
April 1974. They shall be entitled to opt one of tivo alternative schemes set cut in for Appendigé&s ‘B’
to these rules.

Provided that the employees who do not exercisie tition within the period prescribed under Theskes,
shall be deemed to have opted for the scheme setraappendix ‘A’ despite the fact that they haveeb
permitted to contribute to the C.P.F. benefit ptithe promulgation of these rules.

(b) Employees who joined the University service beftve 15th April 1985 may continue to be covered gy t

provisions of the C.P.F. Scheme in the Universitgmto the promulgation of these rules or mayhatit option
elect to be covered by either of the two schemiesrasl to above.

i) Those who joined the University service on or after 15th April 1985, before the enforcement ofsthe
rules and who were, therefore, permitted to countealio the G.P. Fund obtaining in the Universityl] mot
be entitled to continue under the provisions os¢heiles.

i) The service of the employees who joined thevrsity service before 15.4.85 and who opt for &ah
Provident Fund-cum-Pension-cum-Gratuity scheme &igatleemed to have been in pensionable posts from
the commencement of the employees’ service in thigadsity irrespective of the period of service ¥anich
the employees might have subscribed to the Uniye@intributory Provident Fund.
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iii) Such of the employees of the University whangd the University service before the 15-4-1988 have
retired on or after 15-4-1985 before having an opputy of exercising option under this clause el
entitled to exercise their option for the schenteos¢ in appendices ‘A’ and ‘B’.

iv) Employees who hold temporary appointment in seevice of the University on the 15-4-1985 shétiéra
continuous service of one year be entitled to #t@ement benefits from the date of commencement of
service or from the 15-4-1985, whichever is earlier

v) In the case of employees in service prior to41B8385 who have retired from the University serviceor
after the 15-4-1985 and died before having an dppdy of exercising option under these rules, the
nominee or nominees as Validly nominated underettisting University C.P.F. Rules an make a specific
request for option to choose one of the schemesk e@her the University will have discretion to githe
benefit of either of the two schemes to & validymmnated nominee or nominees of the deceased.

EXPLANATION : The cases of these employees who died while incgeafter 15-4-1985 before exercising the option
can also be covered under rule 3 (V) provided theekit is restricted to families of employees of tiniversity who
died without exercising the option during the tiprescribed for exercising option. In their case ¢lésting nominee
who have been validly nominated can be permittezk&ycise the option.

1.9.4 EXERCISE OF OPTION

i) All the employees who joined the University\dee before 15-4-1985 and are in service on 15-8518ave to
send their option in writing to the Registrar withthree months of the date of notification of theskes,
employees failing to exercise their option withie taforesaid three months shall be treated to bptesl for the
existing rules obtaining before 15-4-1985, providealt the University may at its discretion extehd tlate in
any individual case on its merits.

Option once exercised shall be final.

i) An employee who is initially appointed on dmact basis and is subsequently continued permgneiit have
on cancellation of his contract terms, the optiorchhoose either of the two schemes and he will Hiav¢he
purpose of theses schemes the benefit of the sereiered under the contract terms are paid badiinb to
the University.

5. 1) When an employee of a reputed Institutianthority is permanently absorbed in the Univeraitg vice-versa.

The past services in this case will count as irotategories under this rule and with the samelitions provided that
the University Grants Commission gets the namesiof Institutions /Authorities approved in advafroen the Central
Government.

i) When an employee of an autonomous organisatimter the Central Government is permanently absboifb¢he
University:

On his permanent absorption in the University socthe past services of an employee of an autonsmoganization
set up by the Central Government as would haveteduior retirement benefits in that autonomous hathpuld count
for retirement benefit payable by the Universitgyded that the transfer is certified to be in plublic interest, of which
the Executive Council of the University shall be #ole judge subjects to the following:-

a) The transfer is with the consent of the automas organisation.

b) The autonomous organisations concerned patfet€entral University at the time of his permaredvsorption
in the University, the capitalised value of thareghent benefits in respect of the past servicthefemployee in
that organsation.

c) Incase the employee in question is on C.Bcheme, the accumulations in his C.P.F. accountrendapitalised
value of gratuity, shall be transferred by the aotoous organisations to the University at the tothpermanent
absorption.

iii) When an employee of the University is transéel to an autonomous organisation :

The past service of an employee of the University @ount for retirement benefits in the case o$ lmermanent
absorption in an autonomous organisation provitiatithe transfer is certified to be in the pubtiterest and the service
rendered is qualifying, subject to the following ;

« Substituted vide UGC letter No. F.33 - 19/62U-1) Vol. v dated *1July 1970.
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a) The transfer should be with the agreement ofuthiersity through the autonomous organizatiorl v the
sole judge to decide whether a transfer is in jgubterest;

b ) The University pays the capitalised value of frension and gratuity in respect of the past serof the
employee in the University to the autonomous orggtion at the time of his permanent absorptioreiher

c) In case the employee in question is on C.B¢heme, the accumulations in his C.P.F. accountthed
capitalized value of gratuity will be transferregtbe University to the autonomous organisationgeoned.

iv) When an employee of a State Government / Usitsers permanently absorbed in the University aitg-versa.

The past service will count for retirement benefitsvided that the transfer is certified to behe public interest and
also subject to the following conditions :

a) The transfer is made with the consent of pdrestitution.

b) The institution to which the employee is tfened shall be the sole judge to decide as to hdnethe
absorption is in the public interest or not.

c) The parent Institution pays the capitalizedusaor pension and gratuity in respect of pastiserof the
employee in that Institution to the latter emplogethe time of his permanent absorption, and

d) In case the employee in question is on C.Bdheme, the accumulations in the C.P.F. accounttlaa&d
capitalized value of gratuity be transferred by pheent organisation to the new employer.

1.9.5. Transfer of Central Government employees tthe Universitys

The past service of a Central Government employe&ransfer to the “University” will count for rement benefits
where a Central Government employee is transfetoedny of the Central Universities and his absorptin the
University is made in consultation with his parerganisation namely, the Central Government. #i$e for the Central
Government to decide whether the transfer is inpielic interest or not. As regards the paymenpeafision /DCR
Gratuity which becomes due to the Central Goverriraemployee on account of his qualifying Serviceamithe Central
Government, on his permanent absorption in the &isity, there would be no objection to the transférsuch
pension/gratuity to the University with the consefithe employee concerned.

This item (v) takes effect from the 29th April 1974
The above decisions will apply both to the acadeanit non-academic employees.

In cases where the liability of retirement benefitéo be borne by a body other than Universitpipéapproval of that
body to the arrangements proposed should be obtaine

Note : A resignation shall not entail forfeiture of pastrvice if it has been submitted, to take up, \pitior and proper
permission of the previous organisations, anotpeotment under the University or any other orgation mentioned
in this clause. This shall take effect from 31.87.1 and cases prior to this date will not be reegen

1.9.6. General ( Miscellaneous )

i) The sanction and payment of retirement benefidsissible under these Rules shall be regulateduoy
procedural instructions as would be issued by tkecktive Council.

ii) Interpretation - If any question arised relatito the interpretation of these rules, it shallrbéerred to the
Chairman of the Executive Council whose decisiarabn shall be final.

* Inserted vide UGC Letter No. F.26 - 12/77 ( D Yslated 22.6.77
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APPENDIX ‘A’
1.10 GENERAL PROVIDENT FUND — CUM PENSION- CUM GRATUITY SCHEME
SECTION |
GENERAL PROVIDENT FUND
1.10.1 NOMINATIONS

1.1. A subscriber shall , at the time of joining thund, send to the Registrar, a nomination inpttescribed form
conferring on one or more persons the right toivecihe amount that may stand to his credit inRbed, in the event of
his death , before that amount has become payablawing become payable has not been paid :

1.1.1. Provided that if, at the time of making noation, the subscriber has a family the nominasball not be in
favour of any person or persons other than the reesntif his family.

1.1.2. Provided further that the nominations mageth® subscriber in respect of any other fund tactvthe was
subscribing before joining the Provident Fund shithe amount to his credit, in such other Fulnas been transferred
to his credit, in the Fund, be deemed to be a natioin duly made under this rule until he makes mination in
accordance with this rules.

1.2. If a subscriber nominates more than one parader Rule

1.1. he shall specify in the nomination the amamshare payable to each of the nominees in sucimenas to cover
the whole of the amount that may stand to his tiedhe Fund at any time.

1.3. Every nomination shall be in such one of thien appended hereto as is appropriate in therogtances ( vide
forms | to IV in Annexure ).

1.4. A subscriber may at any time cancel a nononay sending notice in writing to the RegistraneTsubscriber shall,
along with such notice or separately, send a fngshination made in accordance with the provisidrthis rule.

1.5. A subscriber may provide in a nomination :

a ) In respect of any specified nominee, that etient of his predeceasing the subscriber, tthe conferred upon
that nominee shall pass to such other person sppsras may be specified in the nomination, pravitiat such
other person or persons shall if the subscriber diher members of his family, be such other mentrer
members. Where the subscriber confers such asigtmore than one person under this clause, he sedify
the amount of share payable to each of such pénssuch a manner as to cover the whole of the ainuayable
to the nominee in the event of the happening afrdaiegency specified therein ;

b) That the nominations shall become invalid inekient of the happening of a contingency specitfiedein :

Provided that if at the time of making the nomioatthe subscriber has no family. he shall providéhe nomination
that it shall become invalid in the event of hibsequently acquiring a family;

Provided further that if at the time of making themination subscriber has only one member of thelyahe shall
provide in the nomination that the right confertgubn the alternate nominee under clause (a) seatirbe invalid in the
event of his subsequently acquiring other membenembers of his family.

1.6. Immediately on the death of a nominee in retspéwhen no special provision has been made énnitmination
under clause (a) of Rule 1.5 or on the occurrericang event by reason of which the nomination bez®mvalid in
pursuance of clause (b) of Rule 1.5 or the prowisteereto, the subscriber shall send to the Registmotice writing
canceling the nomination, together with a fresh mation, made in accordance with the provisionthi rule.

1.7. Every nominations made, and every notice atebation given, by a subscriber shall, to thesekthat it is valid,
take effect on the date on which it is receivedh®yRegistrar.

1.10.2 The University will not be bound by nor wiilcognise any assignments or encumbrance executttempted to
be created which effects the disposal of the ametariding to the credit of a subscriber who dig®reethe amount
becomes payable.

1.10.3 SUBSCRIBER’'S ACCOUNT

3.1. An account shall be opened in the name of sabhcriber to which shall be credited to the stibscs subscription
and interest as provided by these rules on suliarip

*3.2 If an employee admitted to the benefit of thed was previously a subscriber to any contribgtaron —
contributory provident fund of the Central Govermti8tate Government, or of a body corporate, owsredontrolled
by Government of Universities/Institutions of Unisity Status or an autonomous organisation regidtemder the
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Societies Registration Act 1860, the amount of dgsumulations in such contributory or non-contrioytprovident
fund shall be transferred to his credit in the fund

1.10.4 CONDITIONS AND RATES OF SUBSCRIPTION :

4.1. Every subscriber shall subscribe monthly ® Flund when on duty in the service of the Univegrsit on Foreign
service.

4.1.1. Provided that a subscriber shall not subsaluring the period when he is under suspensidmay at his option
not subscriber during any period of leave othentleave on average pay or earned leave of lessthidp ‘days’
duration, as the case may be

4.1.2. Provided further that a subscriber on rabeshent after a period passed under suspensionbghallowed the
option of paying in one sum or in installments &oyn not exceeding the maximum amount of arreassib$cription
payable for that period.

4. 2. The subscriber shall intimate his electiohtosubscribe during leave by a written commurmirasddressed
to the Registrar before he proceeds on leave. feaibumake due to timely intimation shall be deenedonstitute an
election to subscribe. The option of a subscribemiated under this sub-rule shall be final .

1.10.5 RATES OF SUBSCRIPTION
5.1. The rate of subscription shall be fixed byssulber himself subject to the following conditions

*5.1.1. The rate of subscription may not be less % of his emoluments and not more than his taluments, the
amount so calculated being rounded off to the rtapee, provided that in the case of subscrimiotme minimum or
maximum rates, the rounding off will be to the nbigher or the next lower rupee respectively.

5.2. For the purpose of this rule, the emolumehtssubscriber shall be :

5.2.1. In the case of a subscriber who was in seren 31st March of the proceeding year, the emefisnto which he
was entitled on that date, provided as follows:

i ) If the subscriber was on leave on the said cateé elected not to subscribe during such leavevag under
suspension on the said date, his emoluments sh#liedbemoluments to which he was entitled on tis¢ diay after
his return to duty :

ii ) If the subscriber was on deputation out ofiéndn date the said or was on leave on the sa&atat continues to
be on leave and has elected to subscribe during lsawe, his emoluments shall be the emolumentghioh he
would have been entitled had he been on duty iajnd

iii ) If the subscriber joined the fund for thediitime on a day subsequent to the said date nfduenents shall be the
emoluments to which he was entitled on such suleseqlate.

5.2.2. In the case of a subscriber who was notixice on the 31st March of the proceeding year,eimoluments to
which he was entitled on the first day of his seevor, if he joined the Fund for the first time @late subsequent to the
first date of his service, the emoluments to whiehvas entitled on such subsequent date.

5.3 The amount of subscription so fixed may be eoéd or reduced once at any time during the coofse year
provided that when the amount of subscription isestuced it shall not be less than the minimumgpilesd under Rule
5.1.1.

1.10.6 INTEREST

6.1. The University shall pay to the Credit of #exount of each subscriber, interest at such sataay be determined
by the Executive Council for each year at the beigio of the year.

6.2 Interest shall be credited with effect from ld&t day in each year in the following manner.

6.2.1. On the amount at the credit of a subscrilvethe 31st March of the preceding year less amysswithdrawn
during the current year — Interest for twelve manth

6.2.2 On same withdrawn during the current yearterést from the 1st of April of the current yearta the last date of
the month preceding the month of withdrawal:

6.2.3 On all sums credited to the subscriber’s aetafter the 31st of March of the preceding yeterest from the date
of credit up to the 31st March of the current year;

. UGC letter No. F.8-1/72 (C.U-1) dated 26th AdidI73.
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6.2.4 The total amount of interest shall be rountbethe nearest rupee ( 50 p. and above countirtbeagext higher
rupee)

6.3. Provided that when the amount standing atthdit of a subscriber has become payable, int¢heston shall be
credited under this sub-rule in respect only ofgieeiod from the beginning of the current yearront the date of credit
as the case may be, up to the date on which therinstanding to the credit of a subscriber becqpagable.

6.4. For the purpose of this rule, the date of itigtthll be deemed to be the first day of the mamtivhich it is credited.

6.5. In all cases interest shall be paid in respédialance at the credit of a subscriber up todlse of the month
preceding that in which payment is made or up #oethd of sixth month after the month in which saofount becomes
payable whichever of these periods is less, pravitiat no interest shall be paid in respect of perjod after the date
on which the Registrar has intimated to the subecror his agent as the date on which he is prdgarmake payments.

NOTE : Payments of interest on the Fund balance beyopeériad of six months upto a period of one year rhay
authorised by the Registrar in the University after has personally satisfied himself that the détapayment was
occasioned by circumstances beyond the controhefsubscriber and in every such cases the adnaiigtrdelay
involved in the matter shall be fully investigatud, if any, required taken.

1.10.7 ADVANCES FROM THE FUND

7.1. The payment of advance from the fund may bet&med by the Vice-Chancellor to a subscribemftbe amount of
his subscription and interest thereon standinggatedit subject to the following conditions :

7.1.1 No Advance shall be granted unless the gamot authority is satisfied that the applicant'scpniary
circumstances justify it, and that it will be expled on the following object or objects and not othise;

i) to pay expenses incurred in connection withitlness of the applicant, applicant’s wife, I&giate children. step.
children, parents, sisters and minor brothers #gtdapendent on him;

i) to pay for the overseas passage for reasonkeafth or education of the applicant or the applisawife,
legitimate children, step children, parents, sgstard minor brothers actually dependent on him ;

iii) to meet the cost of higher education of anyspa actually dependent on the applicant. Suchopsreeed not
necessarily be a member of the applicants family.

iv) to pay obligatory expenses on a scale apprtgptathe applicant’s status in connection with nages, funeral or
ceremonial which by his religion it is incumbenttim to perform;

v) to meet the cost of legal proceedings Univerbigythe applicant of vindication his position ingeed to any
allegations made against him in respect of anydant or purporting to be done by him in the disgbaof his
official duty ;

Provided that the advance under this sub- rulel sttdlbe admissible to an applicant who Universitiegal
proceedings in any court of law wither in respecaimy matter unconnected with his official dutyagainst the
University in respect of any condition of servidgpenalty imposed on him.

vi) to meet the cost of his defence where thdiegt is prosecuted by the University in any cafrtaw in respect
of any alleged official misconduct on his part.

vii) » To meet the cost of travel abroad of the laggmt when permitted by the Executive Council tiead scientific
conferences, symposia or for scientific/ technieatk.

7.1.1(a) «* The Executive Council may in speciatwimstances sanction the payment to any subsafter advance if
it is satisfied to any subscriber concerned reguine advance for reason other than those mentiorsd-rule 7.1.1.

7.1.2  An advance shall not exceed the followindjrogilimits :

i ) When sanction for any of the objects mentioireq vii ) Clauses (i) to (vi) of Rule 7.1.1. - 3amths pay of the
subscriber.

Provided, however, that in no case shall the amotialvance exceed 50 percent of the amount ofredvaxceed 50
percent of the amount of the member’s subscriptiod interest thereon standing to the credit ofsiliiescriber in the
Fund.

e Authority: UGC letter No. F.33-19/62 ( CU-1) VA, dated 2nd November, 1970
s Authority: Government of India Ministry of Edubien and Social Welfare NO.2-8/79 desk (v) dateds11®79
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i ) e= An advance shall not, except for specialsen to be recorded in writing, be granted to arfsesriber in excess of
the limit laid sown in Rule. 7.1.2 herein or umépayment of the last installment of any previodigagce.

«ii) When an advance is sanctioned under this Relfore repayment of last installment of any presi@aadvance is
completed, the balance of any previous advancerewvered shall be added to the advance so saedtiand the
installments for recovery shall be fixed with refiece to the consolidated amount.

7.1.4.The sanctioning authority shall record intwg its reason for granting the advance. Provitted if the reason is
of a confidential nature, it may be communicatethtoRegistrar personally and /or confidentially.

7.1.5. The amount of advance shall be recoveremimore than twenty-four equal monthly installngerihe advance
was sanctioned for any of the objects mentionedlanses (i) to (vii) or Rule 7.1.1. In spéaiases where the
amount of the advance exceeds three months payeo$ubscriber the sanctioning authority may fixnsnamber of
installments to be more than 24 but in no case rni@me 36. Each installments shall be a number aflevhupees, the
amount of advance being raised or reduced, if sacgsto admit of the fixation of such installmemssubscriber may
at his option repay in a smaller number of instatits than that agreed upon at the time of graatleénce or in a lump
sum.

7.1.6 Recovery of advance shall be made from thalleanents of a subscriber and shall commence ofirgteoccasion
after the advance is made on which the subscritaavsiemoluments for a full month.

7.2. Notwithstanding anything contained in thedeguif the Vice-Chancellor is satisfied that moneighdrawn as an
advance from the Fund under Rule 7.1. has beeanadgtifor a purpose other than that for which samctias given to the
drawal of the money the amount in question shalldmaid by the subscriber to the fund, or in defhalordered to be
recovered by deduction in one sum from the emolusnefthe subscriber. If the total amount to beaiéfe more than
half the subscriber’'s emoluments, the recoveriedl Ble made in monthly installments of moietiehisf emoluments till
the entire amount recovered be repaid.

Note: The term ‘emoluments’ as used in this rule doesimdude subsistence allowance, if any, granteddses of
suspension of an employee pending an enquiry istalleged misconduct.

1.10.8 WITHDRAWAL FROM THE FUND :

8.1. Subject to the conditions specified thereiithadrawals from the Fund may be sanctioned by tlee Chancellor at
any time.

After the completion of twenty years of servicen€luding broken periods of service , if any) ofudbscriber or within
ten years before the date of his retirement onrsmpeiation, whichever is earlier, from the amouanding to his credit
in the Fund, for one or more of the following pusps ;

(a) Meeting the cost of higher education, includivitere necessary, the traveling expenses of trecghbbr or any child
of the subscriber in the following cases ;

(i) For education outside India for academic, techln professional or vocational course beyondHiigh School
stage, and

(i) For any medical, engineering or other techh@raspecialised course in India beyond the Highdst stage.

(b) Meeting the expenditure in connection with liegrothal marriage of the subscriber or his sorgamighters and
any other female relations actually dependent am hi

(c) Meeting the expenses in connection with theeslk, including where necessary, the travellingeeses, of the
subscriber and any member of his family, or angpemlctually dependent on him.

(d) Building or acquiring a suitable house or readylt flat for his residence including the costtbé site.

(e) Repaying an outstanding amount on accountasf éxpressly taken for building or acquiring aahiié house or
ready-built flat for his residence.

() For his residence or repaying any outstandimgant on account of Loan expressly taken for thippse.
(g) Reconstructing or making additions or altenmagito a house already owned or acquired by a sbhescr

(h) Renovating, additions or alterations or upketpn ancestral house at a place other than tlve pfaduty or to
a house built with the assistance of loan from Gowent at a place other than the place of duty.

(i) Constructing a house on a site purchased ucldase (f).

() Acquiring a farm land or business premises othbwithin six months before the date of the subscis
retirement.

ese  Authority : UGC letter No. F.8-11/72 (CU)}-1D-5c dated 28th September 1974.
* Authority : UGC letter No. F.8-11/72 (Cu-1) /D-8ated 28th September 1974.
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Note 1 A subscriber who has availed himself of an adeamchas been allowed any assistance for the gfatvance
for house building purpose from any Government aaushall be eligible for the grant of final witleval under clause
(d). (f. (g) and (i ) for the purpose specifie@thin and also for the purpose of repayment oflaag taken from any
Government source subject to the limit specifieduie 8.2.

If a subscriber has an ancestral house or buititsér at a place other than the place of his dutly thie assistance of
loan taken from the Government he shall be eligibiethe grant of a final withdrawal under clauge} (f) and (i) for
purchase of house site or for construction of agrofiouse or for acquiring a ready built flat at phece of his duty.

Note 2 Withdrawal under clauses (d). (g), (h) or (i pktbe sanctioned only after a subscriber has sitibaha plan of
the house to be constructed or of the additioradterations to be made duly approved by the loaatinipal body of the
area where the site or house is situated and ordgses where the plan is actually got to be aggkov

Note 3:The amount of withdrawal sanctioned under claussHall not exceed 3/4th of the balance of datappiication
together with the amount of previous withdrawal eindlause (d), reduced by the amount of previoubdrawal. The
formula to be followed is : 3/4th of balance ( @sdate plus amount of previous withdrawal (s) fa house in question)
minus the amount of the previous withdrawal (s).

Note 4: Withdrawal under clause (d) or (g) shall also Hlewaed where the house site or house is in the nafme
wife/husband provided she/he is the first nomineeeiceive Provident Fund money in the nominatiordenhy the
subscriber.

Note 5 Only one withdrawal shall be allowed for the sapuepose under rule 8.1. But marriage/educatiodifférent
children or illness on different occasions shalt he treated as the same purpose. Second or segegithdrawal
under clause (d) or (i ) for completion of the sa@mese shall be allowed upto the limit laid dow@nNote 3.

Note 6 A withdrawal under rule 8.1 shall not be sanatidiif an advance under rule (7) is being sanctidoethe same
purpose and at the same time.

(This takes effect from 3rd July 1976.)

8.2. Any sum withdrawn by a subscriber at any ame tfor one or more or the purpose specified ineRaull from the
amount standing to his credit in the Fund shallarainarily exceed one—half of such amount or sonths pay of the
subscriber, whichever is less. The Vice-Chancethar, however, sanction the withdrawal of an amanrgxcess of
these limits up to three-fourths of the balanchisitcredit in the Fund, having due regard to (@ dbject for which the
withdrawal is being made, (ii ) the status of swdscriber, and (iii ) the amount to his credithia Fund.

8.3 A subscriber, who has been permitted to wittwdraoney from the fund under Rule 8.1 shall satify Vice-

Chancellor within a reasonable period as may beifspeé by him that the money has been utilisedtfe purpose for
which it was withdrawn and if he fails to do sog twhole of sums of withdrawn, or so much thereohas not been
applied for the purpose for which it was withdrawhall forthwith be repaid in one lump sum and éfadlt of such
payment it shall be ordered by the Vice- Chanceatidie recovered from his emoluments either imaplsum or in such
number of monthly installments as may be determinethe Executive Council.

8.4. A subscriber who has already drawn or may diraiuture an advance under Rule 7 for any of theppses
specified in Rule 8.1 may convert at his discrebgnwritten request to the sanctioning authority balance outstanding
into a final withdrawal on his satisfying the catiaiis laid down in Rule 8.1. 8.2 and 8.3.

1.10.9 FINAL WITHDRAWALS OF ACCUMUALTIONS IN THE FU ND

9.1. When a subscriber quits the service of thevéisity, the amount standing to his credit in thadF shall become
payable to him.

9.1.1. Provided that a subscriber who has beenisksah from the service of the University and issaguently
reinstated in service, shall if required to dorepay any amount paid to him from the Fund in panse of this rule with
interest thereon at the rate provided in thesesrug¢he manner provided. The amount so repaid bbkatredited to his
account in the Fund.

EXPLANATION: A subscriber who is granted refused leave shalldmmed to have quit the service from the date of
compulsory retirement or on the expiry of an exiemsf service.

1.10.10 RETIREMENT OF A SUBSCRIBER:

10.1. When a subscriber (a) has proceeded on |@@paratory to retirement or if he is entitled tacation, on leave
preparatory combined with vacation or (b) while leave has been permitted to retire or has beerametlby the
competent Medical Officer of the University or bycampetent Medical Authority that may be prescritigdthe
Executive Council in this behalf to be unfit fortfuer service, the amount standing to his credib@éFund shall upon an
application made by him in that behalf to the Regis becomes payable to the subscriber.
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10.1.1. Provided that the subscriber if he retuonduty shall, if required to do so, repay to toed for credit to his
account the whole or part of any amount paid to fiom the Fund in pursuance of this rule with ietrthereon at the
rate provided, by installments or otherwise by weery from his emoluments or otherwise as the Vite@ellor may
direct.

1.10.11 PROCEDURE ON THE DEATH OF A SUBSCRIBER:

11. 1 On the death of a subscriber before the atrsianding to his credit has become payable or eviter amount has
become payable before payment has been made :

11.1.1 When a subscriber leaves a family :

(a) If a nomination made by the subscriber inoagance with the provisions of Rule 1.1. or of tieeresponding rule
heretofore in force in favour of a member or meralwdrhis family subsists the amount standing tochéslit in the Fund
or the part there to which the nomination relateslisbecome payable to his nominee or nominee$iénproportion
specified in the nomination :

(b) If no such nomination in favour of a membemmembers of the family of the subscriber subsi$tsyéh nomination
relates only to a part of the amount standing sochédit in the fund, the whole amount or the plaeteof to which the
nomination does no t relate, as the case may ld, sbtwithstanding any nomination purporting & ib favour of any
person or persons other than member or memberis ddmily, become payable to the members of hisilfarim equal
share.

Provided that no share shall be payable to:
i) sons who have attained majority --
ii) sons of a deceased son who have attained rajori
iii) married daughters whose husbands are alive :
iv) married daughters of a deceased son whose hdslazae alive.
If there is any member of the family other thansehgpecified in clause (i), (ii), (i), and (iv) .

Provided further that the widow or widows and théd: or children of a deceased son shall receivevéen them in
equal parts only the share which that son woulcehaeeived if he had survived the subscriber ambldeen exempted
from the provision of clause 1 of the first proviso

11.1.2. When the subscriber leaves no family -Aibmination made by him in accordance with the pwiovi of Rule 1.1.
or of the corresponding rule heretofore in forcdawmour of any person or persons, subsists, theuatrstanding to his
credit in the Fund or the part thereof to which tleenination relates, shall become payable to hisinee or nominees
in the proportion specified in the nomination..

1.10.12 STATEMENT OF ACCOUNTS

12.1. As soon as possible after the 31st of Mafamoh year, the Registrar shall send to each sbbs@ statement
of his account in the Fund, showing the openin@had on the 1st April of the year, the total amaoenedited and
debited during the year, the total amount of irdeoeedited as on the 31st of March of the yearthadtlosing balance
on the date. The Registrar shall attach to therstamt of account an enquiry whether the subscriber

(a) desires to make any alternation in any nonomatiade by the subscriber :

(c) has acquired a family ( in cases where the@ilisy has made no nominations in favour of a menolbéis
family under the rules).

12.2.  Subscriber should satisfy themselves ase@dhrectness of the annual statement, and etorgdsbe brought
to the notice of the Registrar within six monthsnfrthe date of receipt of the statement.

12.3 The Registrar shall, if required by a subsstilbnce, but not more than once in a year, infilvensubscriber of
the total amount standing to his credit in the Fanthe end of the last month for which accountbeen written up.

1.10.13 INVESTMENT OF FUND

13.1.  All sums paid into the Fund under the rulealise credited in the books of the Universityatbaccount named
“General Provident Fund Account of the UniversityA.deposit account shall be opened in such ScleeiBank in ...
as the University may decide upon from time to tbmée operated in such manner as the Executiveiciaunay direct.
The balance of the Fund, after reserving suitableumts for current needs, shall be invested inNhgonal Savings
Certificates and/or other investment covered byise0 of the Indian Trust Act of 1882, as soonpassible after
monthly accounts are closed.



482 THE GAZETTE OF INDIA : EXTRAORDINARY [RRT IlI—SEC. 4]

SECTION — I
1.10.14 PENSION

Every employee should have put in minimum of teargeof qualifying service to be eligible for pensigubject to such
rules as may be applicable to the categories dfiparset out below. In case the qualifying serfidis below ten years,
a gratuity as in schedule ‘C’ will be admissible.

1.10.14 (a) The minimum age after which servicent®@or pension shall be eighteen years.

1.10.15 Subject to the minimum qualifying serviae employee shall be eligible for one or other o fbllowing
pension.

15.1 Compensation Pension — if an employee is diggll owing to the abolition of the permanent pbstshall be
granted a compensation pension on the scale preddn Rule 16 below:

15.2 Invalid Pension — An invalid pension shall granted to an employee on retirement from the seruif the
University for permanent physical or mental disépihcapacitating him for further service, if céigd by the competent
Medical Officer of the University on the scale pmeised in Rule 16 below.

In respect of an employee who retired on invalichgi@n on or after 1st January 1973 or who mayeeds such
hereafter, the amount of invalid pension shallbwtess than the amount of the contributory fampépsion mentioned at
Clause ( C) of Rule (24) in Section IV — familyrBen Appendix “A”.

[ Authority : K.S.R. 36 (¢ ) dated 18.9.76 G.I.MED& S.W. letter No. F.2-20/78 Desk ( u ) dated2179 ]

15.3 Superannuation or Retiring Pension — A superation or retiring pension shall be granted toeaployee who
may retire from service on completion of the ageatfrement or on completion of thirty years of lifyang service,
whichever is earlier or on completion of 22 yedrService but not until he has completed 50 yeétioage.

15.3.1. Provided that in the event of retiremetdrathirty or twenty years of qualifying servicetime manner presented
above but before the completion of the age of spegrs the member of the staff concerned shall givis behalf a
notice in writing to the Registrar at least threenths before the date on which he wishes to retire.

[Authority G.I.M.O.E. & S.W. letter No. F.2/11/708Jdated 31.1.72.]

1.10.16* An employee eligible for pension under aofy the categories mentioned above shall be graoted
retirement,1/2 80th of the average emoluments &@hecomplete six monthly period of qualifying seevisubject to a
maximum pension as stipulated in the table appe(&sthedule ‘A’ ) and subject also to the totalgien not exceeding
30/80th of the average emoluments. (Re-numberdd asl. Vide U.G.C. letter No. F.26- 19/77 ( D-Stgted the 21st
September 1977 ) ** [ In respect of employees wétire on or after 1st January,1973 or who mayedtiereafter the
amount of pension in terms of this Rule shall leappropriate amount set-out in Schedule ‘AA’ ]

(** Sub-Clause added vide U.G.C. letter No. F.846(D-5C) dated the 30th April '76) 1 [ 16.1 (a)dase an employee
who retires on superannuation retiring, invalidcompensation pension on or after 1st March, 19i@,the amount of
pension including ad-hoc increase in accordanchk thi¢ rules /orders in force at the time of higeetent, is less than
Rs.40 p.m. the same shall be raised to Rs.40 pintlysive of ad-hoc increase, where applicableth wffect from
1.3.1970. ( 1. Added vide U.G.C. letter No.F.2671/(D-5c¢ ) dated the 21st September, 1977 ).

(b) In case of a pensioner under this schemegifithount of pension including ad-hoc increase mpteary increase or
both, which the pensioner may be in receipt on1®30, is less than Rs.40.p.m. the same shall beddd Rs. 40.p.m. (
inclusive of ad-hoc or temporary increase as tise caay be, where applicable ) with effect from1930.

1.10.17 COMMUTATION OF PENSION

17.1. An employee shall, subject to the conditipacified below, be allowed to commute for lump spayment any
portion or portions of his pension not exceeding-third of the pension granted to him.

17.2.  No commutation shall be sanctioned unlesstimpetent Medical Officer of the University cad# that the
pensioner’s health and prospect of duration ofdife such as to justify commutation, provided @ratemployee who
applies for commutation of pension within one yefithe date of his retirement on superannuatiohnei be subjected
to medical examinations for the purpose of payneégommuted value, subject to the limit prescriloedule 17.1. This
will neither apply to person retiring otherwise than superannuation nor cover persons retiringupermnnuation who
apply for commutation of pension after one yeathefdate of their retirement. Application for contation of Pension
under this provision will be made after the dateretfrement and the commutation shall become atesdhat is the
retired employees shall become entitled to reciegecommuted value on the date on which his apjmicas received
by the Registrar of the University. An employee wias for commutation of pension under this prowpplied will
have no option to withdraw his application. Thigyso, will take effect from the 26th December, 7%hd will also
apply to those who have retired before this datehbue not crossed the age next birthday afterranpeation and have
not gone before the Competent. Medical authority.
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[ Authority : The Executive Council —Ref. No. 65) (@ated 3/4. 12.1978, and the Ministry of Educatiom Culture
(Department of Education) office letter No. F.28@)}Desk (u) dated 7.7.1980. ]

17.3.  The lump sum payable on commutation shalt&leulated in accordance with the table prescribgdhe
Government of India from time to time.

17.4 Commutation when sanctioned shall take effecthe date to be specified in the order, such sladédl be the
first of a month and ordinarily about one monttetahan the date of the order and all calculatsimdl be made with
reference to the date specified.

SECTION —1lI
1.10.18 GRATUITY

18.1 “ An employee who has completed five yeargudlifying service at the University may be grantedadditional
(Death —cum Retirement) gratuity in accordance wWithscale indication in rule (19) . This gratutyall be payable on
his retirement from the service of the Universitythe event of his demise, the gratuity shall bgagble to the nominee
or nominees of the deceased in the manner predofiide Annexure Forms V to VIII ).

18.2. If there is no such nomination or if the noation made does not subsist the gratuity shapjdie in the manner
indicated below :-

a) If there are one or more surviving members effémily as in the following sub-clauses (aa) ,)(i§bc) & (dd)
to all such member in equal shares ;

(aa) wife or wives, in the case of male employee,
(bb) husband, in the case of a female employee,
(cc) sons including step sons and adopted sons,
(dd) unmarried daughters including step daughgatepted daughters.

b) if there are no such surviving members of theilfiaas clause (a) above, but there are one or memabers as
in the following sub-Clause (aa), (bb), (cc), (d@k), (ff) and (gg) to all such members in ecglnalres.

(aa) widow daughters including step daughters aioghtd daughters
(bb) father............ including adoptive parents in theeaf individuals
(cc) mother ............ whose personal law permits adoptio

(dd) brothers below the age of eighteen years dhetustep brother.
(ee) unmarried sisters and widow sisters includteg sisters.

(ff) married daughter and

(99) children of pre-deceased son.

18.3 No gratuity shall be payable on resignatiamfrithe service of the University or dismissal anogal from it for
misconduct, insolvency, inefficiency not due to .age

Note-1The right of a female member of the family, orttbha brother of an employee who dies while irvier or after
retirement, to receive the share of gratuity shatlbe affected if the female member marries anegries, or the brother
attains the age of eighteen years, after the deatie employee and before receiving her or hiseshfgratuity.

Note-Il Where an employee dies while in service, or afféirement without receiving the amount of gratuaityd
a) leaves behind no family or
b) has made no nomination: or
c) the nomination made by him does not subsist :

The amont of death —cum — retirement gratuity pbeyedbhim under this rule shall lapse to the Unsitgr

[ Authority : K.S.R.NO. 36 (b) dated 18.9.76 and.®.0.E. & S.W. No. F,2-20/78-Desk (u) dated 172]7

1.10.19. In respect of employees who retired frarvise on or after 1st January 1973, or who rdfiioen service
thereafter or died while in service on or after #ieresaid date or in the event of their deatheirvise thereafter, for
death-cum-retirement gratuity, the existing maxinlumit of ‘fifteen’ times the emoluments’ as preted in clause (i)
above shall be raised to * 16.1/2 times the emohime

Provided that the maximum monetary limit of Rs.29Bapplicable to death —cum —retirement gratuitgtar proviso to
clause (i) above shall in respect of cases fallinder clause (ii ) above be raised to Rs. 33,000

[Authority : K.S.R.No. 36 (c) dated 18.9.76 and.®@.I0.E. & S.W. No. E2-20/78 Desk (u) dated 17.2.79]
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1.10.20 If an employee who has become eligibleafpension under section Il dies within period e&fyears after he
retires from the service of the University, and sluens actually received by him at the time of deatlaccount of such
pension together with the gratuity granted underabove rules and the commutated value of anyguodtf the pension
commutated by him are less than the amount equaldtve times the emoluments, a gratuity equaht deficiency
shall be granted to the person or persons nomirmtédim.

1.10.21 If a permanent employee dies before complétve years of qualifying service, his family libe eligible for a
gratuity equal to six times his emoluments at thretof his death except in cases in which deatlurscio the first year
of service, when the gratuity admissible will beialto two months: emoluments.

1.10.22 TEMPORARY EMPLOYEES

22.1 Terminal gratuity — A temporary employee whadires on superannuation or is discharged on at¢cofin
retrenchment or is declared invalid for furthenvéms will be eligible for a gratuity at the rate ofie —third of a months
pay for each completed year of service provided hlieahas completed not less than five years ofimontis service at
the time of retirement, discharge of invalidment.

22.2 Death gratuity — The family of temporary enygles who dies while in service will be eligible fodeath gratuity
on the scale and subject to the conditions specdifedow :

a) On death after completion of one year of serbige A gratuity equal to one month’s pay
before completion of three years of service

b) On death after completion of Three years ofiserlaut A gratuity equal to two month’s pay
before completion of five years of service.

C) On death after completion of five amount yedrs o A gratuity equal to three month’s pay or the of
service or more terminal gratuity mentioned in Rule 22.1 above

whichever is more.

Note: For the purpose of determining the amount or teatdr death gratuity under Rules 22.1 and 22.Rmdéan only
basic pay and also dearness pay ( if any) at the t¢if relinquishing service or of death, as theeaaay be. It will not
include special pay, personal pay and other emaitsnas pay. In case the employee concerned wasaoe Wwith or
without allowance immediately before retiremensctliarge, invalidment or death, pay for this purpafie be paid
which he would have drawn and he not proceededicin lgave.

SECTION-IV
1.10.23 FAMILY PENSION

The family pension scheme as detailed below wilpplicable to regular employee in pensionableisers temporary
or permanent subject to the provision of Rule 38.

1.10.24 It will be administered as below:

For those who were in service on the 15th April3®8it retired before the 15th April 1985 and aik alive and who
opt for the GPF-cum-Pension -cum-Gratuity Scheme fallowing provision will apply :

(i) The family pension will be admissible in cadedeath while in service or after retirement, itla¢ time of death,
a retired officer was in receipt of a compensationalid, retiring or superannuation pension. Iseaf death
while in service, the employees should have coraglatminimum period of one year in service.

(i) ‘Family’ for purpose of this scheme will inalie the following relatives of the employees :
a) wife in the case of male officer :
b) husband in the case of female officer :
¢) Minor sons :
d) Unmarried minor daughters.
Note: (i) (c) and (d) will include children adopted &ly before retirement.
Note : (ii) Marriage after retirement will not be recoged for the purpose of the scheme.
(iii) The pension will be admissible :
(&) In the case of widow/widower up to the datel@dth or re-marriage whichever is earlier.
(b) In the case of minor son until he attains the af 18 years.
(c) Inthe case of unmarried daughter until heiradtthe age of 21 years of marries whichever iezar
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Provided that if the son or daughter of an empldagesuffering from any disorder or disability of mdi or is physically
crippled or disabled so as to render him or heblent earn a living even after attaining the afj@®years in the case
of the son and 21 years in the case of the dawgytitex family pension shall be payable to suchaataughter for life
subject to the following conditions namely:

(i) If such son or daughter is one among two orenciiildren of the employee, the family pension Ishal
initially payable to the minor children in the ordet out in item ( ¢ ) of sub — para (i v) ofsthule until the
last minor child attains the age of 18 or 21, asdhse may be, and thereafter the family pensiah sa
resumed in favour of the son or daughter suffefiogn disorder or disability of mind or she is ploally
crippled or disabled and shall be payable to himfiwelife :

(i) If there are more than one such sons or darghduffering from disorder or disability of mind who are
physically crippled or disabled, the family pensgiall be paid in the following order namely :

(a) firstly, to the son, and if there are more tbae son, the younger of them will get the famihyyoafter
the life time of the elder :

(b) secondly, to the daughter, and if there areentban one daughter, the younger of them will et t
family pension only after the life time of the elde

(iii) the family pension shall be paid to such swrdaughter through the guardian as if he or she waminor:

(iv) before allowing the family pension for life tmy such son or daughter, the sanctioning aughshiall satisfy
that the handicap is of such a nature as to prévamor her livelihood and the same shall be ewiedrby a
certificate obtained from a medical officer not delthe rank of a Civil Surgeon setting out, as dar
possible, the exact mental or physical conditiothefchild :

(v) the person receiving the family pension asrdiaa of such son or daughter shall produce evaggetyears a
certificate from a medical officer not below thenkaof a Civil Surgeon to the effect he or she auntis to
suffer from disorder or disability of mind or camties to be physically crippled or disabled.

Note: (1) Where an officer is survived by more than angow, the pension will be paid to them in equadrgs. On the
death of a widow her share of the pension will meegayable to her eligible minor child. If at thwe of her
death a widow leaves no eligible minor child, tlgmpent of her share of the pension will cease.

(2) Where an officer is survived by a widbut has left behind an eligible minor child fraamother wife, the
eligible minor child be paid the share of the pensihich the mother would have received if she theeh alive
at the time of death of the officer.

(iv) a. Except as provided in the notes (1) & (2)dw sub-para (iii) the family pension shalt he payable to
more than one member of the family at the same.time

b. If a deceased employee or pensioner leaves dhehiwidow or widower, the family pension shall beeo
payable to the widow or widower, failing which tweteligible child.

c. If sons and unmarried daughters are alive, unethdaughters shall not be eligible for family piem unless
the sons attain the age of eighteen years andohéecome ineligible for the grant of family pensio

(v) Inthe event of re-marriage or death of thdaw /widower the pension will be granted to the oniohildren
through their natural guardian : In disputed calesjever, payments will be made through a legaidjaa.

(vi) Every employee eligible to the benefit of igove scheme will be required to surrender aqouf gratuity
where admissible equal to two month’s emolument®ay’ as the case may be subject to a maximum of
Rs.3,600/- “ However, in respect of employees wétored from service on or after 1st January 197 @&/
may retire from service thereafter or died whiles@rvice or after the aforesaid date or in the twétheir
death in service thereafter the maximum limit odtgity required to be surrendered shall be Rs.3;000
(instead of Rs.3,600/-)

[Authority :K.S.R. N0.36 ( ¢) dated 18.9.76 and.®.I0.H. & S.W. No. F.2-20/78 Desk ( u ) dated 179]

Where an employee governed by this scheme retisea,bachelor who has not adopted any child, nodatied from his
gratuity will be made. In case where the gratudynasible is less than two months’ pay , the sanfiebe resumed by
University against the family pension benefit adsitike under the scheme.

Note I. In the case of employees retiring without wifetarsd or minor children including the adopted clatdithe
deduction of two months pay/emoluments from theuifawill not be made as in the case of bachelor.

II. In respect of employees retiring on or after®22977, the deduction of two months pay/emolumewifi not,
however, be made from the Death—cum Retirementuldyads a contribution towards the family pensioithvweffect
from that date” (22.9.1977).

[ Authority: Ministry of Education & Social Welfar®ffice letter no. F.2 (17) — Desk (U) dated 8.999
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PROFORMA AFTER IMPLEMENTATION OF FIFTH PAY COMMISSI

ON

Proforma for Calculation of Pension Gratuity and Canmutation of Pension and Family Pension

Sub: Fixation of Terminal benefits in respects of

EFL University, Hyderabad

1. Name of the employee
Post held

Date of Birth

Date of Joining at EFL U
Date of retirements

oarLN

retirement
Pay list drawn
Qualifying services from

© ~

Scale of the pay at the time of

Deduct Non-qualifying services

9. Average emoluments (period from

Years
Months Day

Emoluments
Rs.

Period

Months
Rs.

Amounts
Rs.

10. Pension

Pension admissible for 33 years of qualifying

service:

50% of average Emoluments subject to a
minimum of Rs 1,275 and maximum of Rs.

15,000 p.m.

Pension admissible

services

11. Retirement Gratuity

for

Years

of qualifying

Pay last drawn: (pay+50% DR merged)

Basic pay Rs. ............ plus DA @

of basic pay Rs. ............

Qualifying sevices...........

six monthly periods =

Retirement Gratuity admissible:
1/4" of ‘emoluments’ for each completed six-monthlyiperof qualifying service subject to a
maximum of 161/2 times the ‘emoluments’ limitedRe. 3.5 lakhs.

12. Family pension, 1964:

30% of ‘basic pay’ subject to a minimum of Rs. BB8&nd a maximum of Rs. 9000/- p.m.

Higher rate of family pension

Admissible if the deceased had rendered not lessshven years continuous service. Payable
from the date following the date on which he/sheaultchave attained 67 years had he/she

survived, which ever is less.

In the case of death in service :

(@)

50% of pay plus deamess pay last
drawn in other cases.

(b) In the case of death after retirement :
50% of pay plus deamess pay drawn

At the time of retirement.

The amount of pension authorized on retirementchdwer is less. If however, the pension authorizddss than the
normal family pension the normal family pensionlié continued without any increase or decrease.
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In the event of death immediately after retiremetite family Pension is payable at the enhanced mte

RS................p.m. (restricted to pension admissible etirement) from date following in the date of Hi®r death up
to the on he/she would attain the age of 67/72sydasurvived. Thereafter the family pension is glalg at the normal
............... per month.

13. Commutation of pension:

Date of Birth

Date of retirement

Age next birthday after
Amount of pension

Amount of pension offered for

Communication, i.e., 40% of

Commutation value per Re for (fraction ignored) @enum (sec Commutation table):

The commuted portion or Rs........... will be restoretemfthe expiry of 15 years from the date of retieam if
commutation is simultaneous with retirement, ifeeduction in pension on account of commutati®effected from the
pension of the first month itself. Otherwise, itllvie restored after 15 years from the date on kitiee reduction in
pension due to commutation is effected.

Amount of monthly pension after commutation:
Original pension Rs..............

Less: Amount of pension commuted Rs..............
Monthly pension admissible after Rs..............
Commutation

Abstract of payments

a) D C R & Gratuity

b) Commutation of pension

Total RS

The expenditure may be debited to “part-l — N.P8eRev. a/c 12 PF and pension” The payment may bdema
subjection of ‘No Dues Certificate’.

Registrar

The amount of the Contributory Family Pension eickdnrates as determined under clause (B) ( i ) alstnall be
payable :

(&) In the event of the death of an employee wihilgervice for a period of seven years or uptoddie on which he
would attain the age of 65 years had he survivéiGhever period is less.

(b) In the event of the death after retirementfimily pension at enhanced rates shall be paygtile the date on
which the employee would have attained the ageSoféars had he survived , or for seven years whahe
period is less, but in no case the amount of fapéigsion shall exceed the pension sanctioned tertipgoyee at
the time of retirement. However, in cases whereatmeunt of family pension admissible as per thiauSé (c)
exceeds the pension sanctioned at the time ofnedint, the amount of family pension sanctioned urids
subclause shall not be less than that amount. Emsign sanctioned at the time for retirement shallthe
pension inclusive of any portion which may haverbeemmuted before death.

[Authority : K.S.R.No. 36 (C) dated 18.9.76 and.®.0.E. & S.W. No. F.2-20/78 Desk (U) dated 17.Z9P

1.10.25 All employees entitled to the benefit ofrilg Pension shall be required to furnish detafigheir Family as
defined in sub-para (i i) of para 24 ( A) abadwe, the date of birth of each member with histfedationship with the
employee. This statement shall be countersignetthdRegistrar and posted in the service recortheoemployee. The
employee will thereafter be required to keep tla¢eshent upto date. Additions and alterations ia #ftatement will be
made by the Registrar from time to time on recefphformation from the employee concerned.

1.10.26 In cases where death occurs while in serthie Registrar on receiving information of deattao employee
while in service shall send a letter as prescribedform IX to the family of the deceased and ask rfecessary



488 THE GAZETTE OF INDIA : EXTRAORDINARY [RRT IlI—SEC. 4]

documents mentioned therein. On receiving docuntiietfkegistrar shall take necessary action to gamtite pension
to the eligible member of the family.

SECTION -V
EXTRAORDINARY PENSION AND GRATUITY

1.10.27 Extraordinary pension and gratuity may d&csoned by the Executive Council of the Universih the advice

of an ad -hoc Committee when an employee sustajosyior dies as a result of an injury or is killdd making the

award the Executive Council will take into consatéyn the degree of the fault or contributory ngefice on the part of
an employee who sustains injury or dies as a re$alh injury or is killed.

The said ad-hoc committee shall consist of five iners, four appointed by the Executive Council framongst
themselves and fifth member will be the represamdtom the Ministry of Finance, Government of iad

1.10.28 For the purpose of these rules, injurylsletlassified as follows :

CLASS A: Injuries caused as a result of speci&l oisoffice which have resulted in the permanesslof an eye or limb
or are of a more serious nature.

CLASS B: Injuries caused as a result of specid ofoffice and equivalent in respect of the degoéelisablement
which they cause to the loss of a limb or are \&yere : or injuries caused as a result of riskffife which have
resulted in the permanent loss of an eye or a lanlaye of a more serious nature.

CLASS C: Injuries caused as result of special géloffice which are severe, but not very severe] hkely to be
permanent or injuries caused as a result of ris&ffdée which are equivalent, in respect of the réegof disablement
which they cause, to the loss of a limb or whiok aery severe or severe and likely to be permanent.

1.10.29 If an employee sustains an injury whicksfafithin Class ‘A’ he shall be awarded :
a) a gratuity of the applicable amount specifie&amedule ‘D’ and
b) with effect from the date following the expirfane year form the date of injury :

i) if the injury has resulted in the permanensla$ more than one limb or one eye, a permanergiperof
the applicable amount specified in Schedule ‘D’ddrigher scale pension and

ii) in other cases, a permanent pension the amoiuwhich shall not exceed the applicable amouetHgd
in Schedule ‘D’ for a higher scale pension andlsiat be less than half that amount.

1.10.30 If an employee sustains an injury whiclsfadithin class ‘B’ he shall be awarded:

a) If the injury has resulted in the permanent lofsany eye or a limb or is of more serious natarpermanent pension,
with effect from the date of the injury, of an amowhich shall not exceed the applicable amountifipd in Schedule
‘D’ for a lower scale pension and shall not be ks half that amount :

b) in other cases .. ..

(i) for a period of one year with effect from thate of the injury a temporary pension the amounwloith shall
not exceed the applicable amount specified in Sdee®’ for a lower scale pension and shall notléss than
half that amount, and thereafter ;

(ii) a pension within the limit specified in subacise (i) if the competent Medical Officer of thaiversity from
year to year certifies that the injury continuedéovery severe.

1.10.31 If an employee sustains an injury whiclsfalithin Class ‘C’ he shall be awarded a gratuifythe applicable
amount specified in Schedule ‘D’ if the Competerdgdital Officer of the University certifies that thkenployee is likely
to be unfit for service for a year, or a proporéitsmamount subject to a minimum of one-fourth,ah®unt so specified
if he is certified to be likely to be unfit for leshan a year.

31.1. Provided that in cases where the injury isivedent in respect of the degree of disablemerithwvit causes to the
loss of a limb, the Executive Council may awardit ithinks fit, in lieu of the gratuity a pensiorotnexceeding the
amount admissible under clause (b) of Rule 30.

1.10.32 A temporary pension awarded under this@eatay be converted into a permanent injury pemsio

a) When the employee is rendered invalid out ofiseron account of the injury in respect of whitte temporary
pension was awarded, or

b) When the temporary pension has been drawn foless than five years, or
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c) at any time if the Competent Medical Officer tifaxs that he sees no reason to believe that thd@teever be a
perceptible decrease in the degree of disablement.

1.10.33 The award shall be made to the widow aildrein of an employee as follows :
a) If the employee is killed or dies of injury réesd as a result of ‘Special risk’ of office -- --
i) a gratuity of the applicable amount specifiedSichedule ‘B’ and
ii) a pension the amount of which shall not excéedapplicable amount specified in Schedule ‘D’

b) If the member of the staff is killed or diesiojuries received is a result of ‘risk of office’mnsion the amount
of which shall not exceed the applicable amounti§iee in Schedule ‘E’

Note : The rates in Schedule ‘E’ are subject to the doithat the pension payable to a child/ childwétin no case
be less than the amount of pension which would Hmen admissible to him/them had the provisiongheffamily
pension been applied (Section 1V).

33.1.1. Provided that if the pay of the deceasenhibee of the staff was less than Rs.200 the momtéhsion or the sum
of pension that may be granted under this sectball not, irrespective of the rates ( including thinimum limits)
specified in Schedule ‘E’ exceed the limit of oradftof his pay ; and, if in any case the sum oftspensions calculated
under Schedule ‘E’ exceeds the limit of one-halhisfpay, and, if in any case the sum of such pesstalculated under
Schedule ‘E’ exceeds the limit of one —half of p@y, such a prorata reduction shall be made imtheunt of each
individual pension as will reduce the sum to suctit|

33. 2. “ Provided further that for a period of 7ay®from the date of death or till the date on Wwhtee employee would
have reached the normal age of superannuation dnaeinhained alive, whichever period is shorter,pasion payable
will be at 50% of the basic pay last drawn subjeca maximum of twice the pension admissible uritigle ( Section
IV), if the employee has rendered continuous serfac not less than 7 years.

Note : This provision is not applicable to those empleyeto retired before 1.1.1976.

1.10.34 If the deceased member of the staff hasidgther a widow nor a child, an award may be madsgis father and
his mother individually or jointly and in the absenof the father and the mother to minor brotherd aisters,
individually or collectively, if they were largeljependent on the employee for support and aredunpary need.

34.1 Provided that the total amount of the awatusl snot exceed one —half of the pension that wddste been
admissible to the widow under the preceding rule.

34.2. Provided further that each minor brother'ssister’'s share shall not exceed the amount ofiperspecified in
Schedule ‘E’ for a child who is not motherless.

1.10.35 Any award made under Rule 34 will, in tlverg of an improvement in the pecuniary circumstsnof the
pensioner, be subject to review in such mannena&xecutive Council may be order prescribe.

1.10.36 An Extraordinary family pension will takieet from the day following the death of the emyes or from such
other date as the Executive Council may decide.

1.10.37 An extraordinary family pension will ordigébe tenable --
a) inthe case of a widow or mother until deathesnarriage whichever occurs earlier :
b) in the case of minor son or minor brother, uhid age of 18 :

c) in the case of an unmarried daughter or mingesiuntil marriage or until she attains the afj2lg whichever
occurs earlier.

d) Inthe case of a father, for life.

1.10.38 ** The family of the employee dying as ault of ‘risk of office’ or ‘special risk of officewho are paid pension
etc, under Section 33 will not be entitled to thmily pension under Section IV.

39. When a claim for any injury pension or gratwtyfamily pension arises under any of the rulethia section,
the officer in charge of the office or the depaminer section in which the injured , or the decdases employed will
forward the claim to the Executive Council throughk Registrar with the following documents :

a) a full statement of circumstances in which thgiry was received, the disease was contractecherdeath
occurred :

b) the application for injury pension or gratuity Form X or as the case may be the applicatiorfigimily pension
in Form Xl, in the Annexure :
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c) inthe case of an injured member of the stafiree who has contracted a disease, a medical rgpeotrm XII in
the Annexure, In the case of deceased member afdlffe a medical report as to the death or refiablidence as
to the actual occurrence of the death if the merobbéne staff lost his life in such circumstanckatta medical
report cannot be secured.

* Introduced vide circular of Ministry of Financel@.No.F. 9 (24) - EX (A) 65, dated 5.1.1966

i Opening paragraph of Government of India, Minysbvf Finance (Department of Expenditure) OM . N&a9~(3)
— EV (A) 65, dated 9.9.1965.

SECTION - VI
1.10.39 SCHEME OF VOLUNTARY RETIREMENT

The following instructions will regulate the volamy retirement of The English and Foreign Languadessersity
employees :

39.1 The English and Foreign Languages UniversitpByees who put in not less than 20 years qualifervice
may, by giving notice of three months in writingtt® appointing authority, retire from service vahrily, The scheme
is purely voluntary, the initiative resting withetlemployee himself. The University does not haeeréitiprocal right to
retire The English and Foreign Languages Universityployees on it s own, under this scheme.

39.2 The benefit of ‘retiring pension’ will be adsmible to The English and Foreign Languages Uniyers
employees retiring under this scheme.

39.3 A notice of less than three months may alsadsepted by the appointing authority in deserciases.

39.4 If The English and Foreign Languages Univgrsinployee retires under the scheme of voluntatiyeraent
while he is on leave not due, without returningltay, the retirement shall take effect from theedaitcommencement of
the leave not due and the leave salary paid irecdsyf such leave not due shall be recovered asdwm® in Rule 31 of
the C.C.S. (Leave) Rules, 1972.

39.5 Before The English and Foreign Languages Usityeemployee gives notice of voluntary retiremevith
reference to these instructions, he should satigfyself by means of a reference to the approprateainistrative
authority that he has, in fact, completed 20 ysarsice qualifying for pension.

39.6 A notice of voluntary retirement may be wittnin subsequently only with the approval of the amptg
authority provided the request for such withdraiwahade before the expiry of the notice.

39.7 A notice of voluntary retirement given aftempletion of 20 years’ qualifying service will reggi acceptance
by the appointing authority if the date of retirathen the expiry of the notice would be earlierrtlihe date on which
The English and Foreign Languages University engrogoncerned could have retired voluntarily undier eéxisting
rules applicable to him (e.g., FR 56 (k), Rule 48&e pension Rules, Article 459 (i) of CSRS oy ather similar rules.
Such acceptance may be generally given in all casespt those (a) in which disciplinary proceediags pending or
contemplated against the employee concerned fantpesition of a major penalty and the disciplinarthority, having
regard to the circumstances of the case, is o¥igne that the imposition of the penalty of remowadldismissal from
service would be warranted in the cases of (b)hichvprosecution is contemplated or may have baenched in court
of law against employee concerned. If it is propot® accept the notice of voluntary retirement eiresuch cases,
approval of the chairman should be obtained inniga Group (A) and Group (B) employees and thathef Vice-
Chancellor of the University in the cases of Gr¢Gp and Group (D) Employees . Even where the valyntetirement
given by an employee requires acceptance by theistppy authority, the employee giving notice magegume
acceptance and the retirement shall be effectiverims of the notice unless the competent authsiyes an order to
the contrary before the expiry of the period oficet

39.8 While granting proportionate pension to an leyge retiring voluntarily under this scheme, wegge of upto
five years would be given as an addition to thdityiag service actually rendered by him, The grahtveightage upto
five years will, however, be subject to the follogyiconditions :-

(&) The total qualifying service after allowing tiveightage should not in any event, exceed 30 ygaatifying
service : and

(b) The total qualifying service after giving theeightage should not exceed the qualifying servishich he
would have had, if he had retired voluntarily the lowest age/ minimum service limit applicaténim for
voluntary retirement prescribed under FR 56 (k)Aoticle 459 (i) of the CSRS of Rule 48 of the CCS
(Pension) Rules or any other similar rule applieablhim.

ILLUSTRATION

(a) If The English and Foreign Languages Universityployee who could be prematurely retired under5BR))
(i) or could have voluntarily retired under FR 3§ $eeks voluntary retirement under this schemer & has
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attained the age of 47 years and has rendered &2 gé service, the weightage in pension woulditmidd
only upto three years.

(b) If The English and Foreign Languages Universityployee who could be prematurely retired unde5BR;j)
(i) or could have voluntarily retired under FR3§ 6eeks voluntary retirement under this schemer &i¢ has
attained the age of 51 years and has rendereda2d géservice, the weightage in pension woulddreissible
upto four years.

(c) If The English and Foreign Languages Universityployee belonging to group ‘C’ who could havewdéry
retired under rule 48 of the CCS (Pension) Rul®3_21seeks voluntary retirement under this scheres bé
has rendered 25 years of service and has attaheedge of 48 years, the weightage in pension wbeld
admissible upto five years.

39.9 The weightage given under this scheme willobly an addition to the qualifying service for pases of
pension and gratuity. It will not entitle The Erggliand Foreign Languages University employee metivioluntarily to
any notional fixation of pay for purpose of caldirlg the pension and gratuity which will be basedtbe actual
emoluments calculated with reference to the datetoEment.

39.10 The amount of pension to be granted aftengithe weightage will be subject to the provisioffule 6 of the
CCS (Pension) Rules, 1972. The pension will alseutgect to the provisions of Rules 8 and 9 oféhRales.

39.11 The scheme of voluntary retirement underetfeders will also not apply to those who retiréuntarily under
the provisions of Rule 29 of the CCS (Pension) Ra@72.

39.12 The Scheme of voluntary retirement underettoeders will also not apply to those employeesl@putation to
autonomous bodies/ public sector undertakings ®&tisg propose to get absorbed in the autonomousebbgublic
undertakings etc. The absorption of the employeedeputation to autonomous bodies/ public sectdertakings etc,.
who propose to get absorbed in the autonomous $fdielic undertakings etc. The absorption of thelegyees on
deputation to public undertakings /autonomous I®die., in such autonomous bodies/ undertakingsettthe grant of
retirement benefits to them in respect of theiviserunder University will continue to be goverrggdthe separate set of
instructions issued in this regard.

39.13 An employee giving notice of voluntary retient may also apply, before the expiry of the mgtfor the leave
standing to his credit which may be granted to tormun concurrently with the period of notice. Tieriod of Leave, if
any, extending beyond the date of retirement orirgxgf notice but not extending beyond the datevdrich the
employee should have retired on attaining the dgaiperannuation may be allowed as terminal leavgea Rule 36 (6)
of the CCS (Leave) Rules, 1972. The leave salarystwh terminal leave shall be payable in accorelamith the
provisions of the Para 5 of Ministry of Finance flagment of Expenditure) O.M.No. 16 (1) — E.IV(A)6/ dated
23.12.1976.

39.14 Group (A) employees retiring voluntarily undleis scheme would continue to be subject to tlwipions in
the pension Rules relating to Post-retirement corimleemployment. However, in their cases, pernisgor the post-
retirement commercial employment will be grantedrenierally than in the case of other employedising under the
provisions of FR 46 of Rule 48 of the pension Rules

Commutation Table

Age next Commutation Age next Commutation
birthday value expressed birthday value expressed
as number of as number of
years’ purchase years’ purchase

17 to 39 Not printed 53 12.35

40 15.87 54 12.05

41 15.64 55 11.73

42 15.40 56 11.42

43 15.15 57 11.10

44 14.90 58 10.78

45 14.64 59 10.46

46 14.37 60 10.13

47 14.10 61 09.81

48 13.82 62 09.48

49 13.54 63 09.15

50 13.25 64 08.82

51 12.95 65 08.50

52 12.66
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SCHEDULE ‘F
CLASSIFICATION OF INJURIES
EQUAL TO LOSS OF LIMB
Heimplegia without aphasis..
Permanent use of trachectomy tube.
Artificial anus.
Total deafness of both ears.
VERY SEVERE
Complete unilateral facial paralysis, likely to frermanent.
Lesion of Kidney, urotor or bladder.
Compound fractures (except phalanges)
Such gross destruction of soft parts as to lead to
Permanent disability or loss of function.
SEVERE AND LIKELY TO BE PERMANENT

Ankylosis of or considerable restriction in the rament of one of the following joints: Knee , elbostoulder, hip,
ankle, temporomaxillary or rigidity of the dorsillvar or cervical section of the spine.

Partial loss of vision of one eye. Destructionasd of one testicle. Retention of foreign bodiescamising permanent of
serious symptoms.

ANNEXURE
FORM OF NOMINATION
FORM -1
When the subscriber has a family and wishesxdminate one member thereof
( See rule 1.3 of Appendix ‘A’)

| hereby nominate the person mentioned below, wtep inember of my family as defined in Rule 2.6 fofhe General
Provident Fund —cum-Pension-cum-Gratuity Rules ted Central University of English and Foreign Langes
Hyderabad to receive the amount that may standyteradit in the Fund, in the event of my death befinat amount
has become payable, or having become payable di&®en paid:

Contingencie Name, address and relations
Name an Relationship Age on the happening if any , to whberight of the
Address of with subscriber of which the nomination nominee shall pass in the event
the nominee shall become invalid. of the nomineel@ceasing the
subscriber .
Dated this . . . . . . . ... . L dayof. . . ... ... 9. . . ... L.

( Signature of the subscriber )
Designation. . . . . .. . . ..

Departrhen

Two witness to signatures :
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ANNEXURE
FORM OF NOMINATION
FORM - 11
When the subscriber has a family and wishes to nat@imore than one member thereof.
( See Rule 1.3 of Appendix ‘A")

I herby nominate the persons mentioned below, wieongembers of my family as defined in Rule 2.6h& General
Provident Fund-cum-Pension—cum Gratuity Rules & tbentral University of English and Foreign Langmg
Hyderabad to receive the amount that may standytaredit in the Fund in the event of my death befive amount has
become payable, or having become payable distdbarteong the said persons in the manner shown badaimst their
names :

Name an Relationshii Age Amount of shai  contingencie Name, address and relations
address of  with subsc- of accumulatiam the happening of person or persons, if any to
the nominee riber to be paid to, of which the whom the rightlod nominee
each nomination shall shall pass in the event of the
become invalid nominee’s predeceasing the
subscriber.
Dated this . . . .. ... .........dayof. .. .. ... 19.. .. .. at.........

(Signature of thdvscriber)

Designation

Department

Two witness to signature :

* Note : This column should be filled in so as twver the whole amount that may stand to the caddlie subscriber in
the Fund at any time.

ANNEXURE
Form of Nomination
Form 1l
When the subscriber has no family and wishes toimate one person .
(See Rule 1.3 of Appendix ‘A)

I having no family as defined in Rule 2.6 of tBeneral Provident Fund-cum-Pension-cum-GratuitfeRwf the
Central University to of English and Foreign Langes, Hyderabad, hereby nominate the person medtioeew, to
receive the amount that may stand to my credihemdvent of my death before that amount has begmayable, or
having become payable, has not been paid :
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Name an Relationshi| *Contingencis Name, address and relationship of the pers

address of with subscri-  on the happening persbary to whom the right of the

the nominee ber of which the nominee shall pass in the event of the nominee’s
nomination shall predeceasing the subscriber .

become invalid.

Dated this day of 19 at

(Signature of ttseibscriber)

Designation

Department

Two witness to signature :

* Note : Where a subscriber who has no family makesmination, he shall specify in this column tthgt nomination
shall become invalid in the event of his subseduequiring a family.

ANNEXURE
FORM OF NOMINATION
FORM IV
When the subscriber has no family and wishes toimate more than one person .
(See Rule 1.3 of Appendix ‘A")

I having no family as defined in Rule 2.6 the General Provident Fund-cum-Pension-cumu@yaRules of the
Central University of English and Foreign Languagddyderabad hereby nominate the persons mentibeledv, to
receive the amount that may stand to my credibénftind, in the event of my death before thatowmh has become
payable or , having become payable has not hEed, and direct that the said amount shall beidiged among the
said persons in the manner shown below againgtribeies :

Name an Relationshii Age *Amount of shar +contingencie Name, address and relations
address of  with subsc- of accumulatioron the happening of person, if any, to whom the
the nominee riber to be paid to, of which the right of the noe® shall pass
each nomination shall in the event of the nominee’s
become invalid predeceasing the subscriber.
Dated this . . . .. .. .. ... .....dayof. .. .. ... 19.. ... . at.. ... .. ..

(Signature of ttseibscriber)

Designation

Department

Two witness to signature :
1.
2.

*This column should be filled in so as to cover thieole amount that may stand to the credit of thiessriber in the
Fund at any time.

+ Where a subscriber who has no family makes a matioin, he shall specify in this column that thenimation shall
become invalid in the event of his subsequentlyaot a family.
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ANNEXURE
FORM OF NOMINATION
NOMINATION FOR DEATH-CUM — RETIREMENT GRATUITY
FORM V
When the employee has a family and wishes to ndmimae member thereof.
(See Rule 18 of Appendix ‘A’ and Rule 2 of AppentBX)

I hereby nominate the person mentioned below, v8ha member receive any gratuity that, may be sameti by the
Central University the event of my death while @msce and the right to receive on admissible toome&etirement may
remain unpaid at my death :

Name an Relationshij Contingencie  Name, address and relations Amount ol

address of  with the - Age on the happe-  of thegepr persons, if any, share of

the nominee employee ning of which  to whom the right conferred on gratui
the nomination the nominee shall pass in the alplayto
shall become event of the nominee pre- each
invalid deceasing the emplogee

the nominee dying after the
death of the employee but
before receiving payment
of the gratuity

This nomination supersedes the nomination madedwgariieron.................. which stands cancelled.
Datedthis................. dayof...... 19 .. ., at....... ... ...

( Signature of employee )
Two witnesses to signature :
1.
2.

NOTE : The last column should be filled in so asdoer the whole amount of gratuity.

Nomination by

Designation

Department

(Signature of Regasty

ANNEXURE FORM OF NOMINATION
FORM VI
NOMINATION FOR GRATUITY

When the member of staff has a family and wishewtainate more than one member thereof. (See Ruté 1
Appendix ‘A’ and Rule 2 of Appendix ‘B)

| hereby nominate the persons mentioned below, avhanembers of my family, and confer on them tgbtrio receive,
to the extent specified below, any gratuity thayra sanctioned by the University in the event gfdaath while in
service and the right to receive on my death, ¢oetktent specified below, and gratuity which hauegome admissible
to me on retirement may remain unpaid at my death :
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Name an Relationshij Contingencie  Name, address and relations Amount ol

address of  with the Age on the happe-  of theqmeos persons, if any, share of

the nominee employee ning of which  to whom the right conferred on gratui
the nomination the nominee shall pass in the alplayto
shall become event of the nominee pre- each
invalid deceasing the emplogee

the nominee dying after the
death of the employee but
before receiving payment
of the gratuity

This nomination supersedes the nomination madedwgariieron.................. which stands cancelled.

NOTE : The member of staff shall draw line acrdss blank space below the last entry to preventrtbertion of any
name after he has signed.

Datedthis................. dayof...... 19 .. ., at

(Signature of employee )
Two witnesses to signature :

1.
2,

NOTE : 1. Fourth column should be filled in so agbver the amount of gratuity.

1. The amount/share of gratuity shown in last colutnoutd be the whole amount /share payable to trginadi
nominees.

Nomination by

Designation

Department

(Signaturetioé Registrar )
Dated

ANNEXURE FORM OF NOMINATION FORM VIl
NOMINATION FOR ADDITIONAL GRATUTY

When the employee has no family and wishes to nataione person (See Rule 18 of Appendix ‘A’ andeRailof
Appendix ‘B")

[, having no family, hereby nominate the person tioeed below and confer on him the right to receing gratuity that
may be sanctioned by the Central University of Ehghnd Foreign Languages, Hyderabad in the evientyodeath
while in service and the right to receive on mytiesny gratuity which having become admissible ®an retirement
remains unpaid at my death :
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Name an Relationshi Contingencie Name, address and relations Amount
address of  with the Age on the of the persoror  persons, if or share
of the employee happening of anyo whom the right of gratuity
nominee which nomi- conferred orthe nominee payable to
nation shall shall pass in the evenf the each
become invalid nominee predeceasthg employee
or the nominee dying after
the death of the employee
but before receivingpayment
of the gratuity
This nomination supersedes the nomination madedgarlier on Which stand cancelled

Dated the day of 19 at

Signature of employee )

Two witnesses to signature :
1.
2.

Nomination by

Designation

Department

ANNEXURE
FORM OF NOMINATION
FORM VIl
NOMINATION FOR ADDITIONAL GRATUITY
When the employee has no family and wishes to nat@imore than one person.
( See Rule 18 of Appendix ‘A’ and Rule 2 of AppentB’ )

(Signature of Registrar )
Dated

I, having no family, hereby nominate the personstineed below and confer on them the right to nezéd the extent
specified below, any gratuity that may be sanctiolog the University in the event of my death whileservice and the
right to receive on my death to the extent speatifielow any gratuity which having become admissibleme on

retirement may remain unpaid at my death.
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Name an  Relationshi| Contingencie Name, address and relations Amount

address of  withthe Age on the of the personor persons, if or share

of the employee happening of anyo whom the right of gratuity

nominee which nomi- conferred orthe nominee payable to
nation shall shall pass in the evenf the each
become invalid nominee predeceasthg employee

or the nominee dying after
the death of the employee
but before receivingpayment

of the gratuity

* Note : 1. This column should be filled in so ascbver the whole amount of gratuity.

2.The amount/share of gratuity shown in last colwshould cover the whole amount of share payabléndooriginal
nominees.

This nomination supersedes the nomination madedgarlier on which stand cancelled.
NOTE : The employee should draw lines across bégraice below the last entry to prevent the insedfaany name
after he has signed.

Dated the day of 19 at

Signature of employee )
Date

Two witnesses to signature :
1.
2.

Nomination by

Designation

Department

(Signature of Registrar )
Dated

ANNEXURE
FORM - IX

FORM OF FAMILY PENSION
(See Rule 26 of Appendix ‘A’")
Subject: Payment of family pension in respect efltite Shri/Smt

The undersigned has learnt with regret the delaho/Smt

(Egnation)

In this university and directed to inform you thahder Rule of Appedix A to @ént
University of English and Foreign Languages, Hybarh Retirement Benefit Rules you are entitledamify Pension
for life/till attaining the date of majority.*

| am accordingly to suggest that formal claim of frant of family pension may be submitted by youhie enclosed
form along with the following documents.
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1. Death Certificate
2. Two copies of passport size photograph dulystdteby a Gazetted Officer
3. Guardianship certificate where pension is adbiss$o the minor children

( Designation )

To

*Where family pension is admissible to the minoilaiten

ANNEXURE
FORM XI
FORM OF APPLICATION
For family of late died of injuries received, as a result of spetskl of office.

( See rule 39 of Appendix ‘A")

Submitted by the Description of claimant
1. Name and residence showing village and pergin

. Age

. Height

. Marks for identification
. Present occupation and pecuniary circumstances

. Degree of  relationship top deased

o U WN

Description of deceased

7. Name
8. Occupation and service

9. Length of service
10. Paywhen Kkillec
11. Nature of injury causing death

12. Amount of pension or gratuity = proposed
13. Place of payment
14. Date from which pension is to commence

Name and 15. Remarks age: Name
Surviving Sons Date of birth by Christian
kindred of Widows era.
deceased Daughters

Father

Mother
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NOTE : If the deceased has left no son, widow, dgarg father, or mother surviving him , the woraere’ or
‘dead’ should be entered opposite to such relative

( Signature of claimant )

Place

Date

Place

Date

Signature of the employee Incharge of Departmesttti&n /.Office

ANNEXURE
FORM - XIlI
FORM TO BE USED BY COMPETENT MEDICAL
OFFICER WHEN REPORTING ON INJURIES
( See Rule 29 of Appendix ‘A’)

CONFIDENTIAL
Report of the Consulting Medical Officer on thegept State of injury sustained by /deceased cdattady
(Place of injury etc . On (date of injury, etc)

(a) State briefly the circumstances under which thiry was
sustained/decease was contracted.

(b)What is the present condition of the employee

(c)Is the present condition of the employee whaliye to the
injury/disease, If not, State to what other calisesattributable.
In the case of disease, from which date does ieapghat the
employee has been incapacitated

The opinion of the Competent Medical Officertbe questions below is as follows :

PART A - FIRST EXAMINATION

The severity of the injury should be assessed @or@ance with the following classification and dstgiven in the
remarks column below :

Is the injury

i) () theloss of an eye oralimb Yes/No
(b) the loss of more than one eye or a limb ? Yes/No
i) more severe than the loss of an eye or limb ?  Yes/No
iii) equivalent to the loss of an eye or a limb ? Yes/No
iv) very close Yes/No
V) severe and likely to be permanent Yes/No
Vi) severe, but not likely to be permanent Yes/No
Vi) slight but likely to be permanent Yes/No
2. For what period from the date of the injury
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(a) has the employee been unfit for duty ?
(b) is the employee likely to remain unfit for tgd®

REMARKS : - Here the classification above may beplified, if necessary or details of additional ings to the main
injury may be given.

PART B - SECOND OR SUBSEQUENT
EXAMINATIONS

If the original degree of disability of the empémy has changed: in which of the above categorieslaght now be
placed ?

REMARKS : - In this space additional details maygbeen, if necessary.

(Sagare of Competent Medical Officer.
Date :

Instructions to be observed by the Competent Mé@ificer in preparing the report.

1. Before recording his opinion he should invanyabbnsult the previous report, if any, as alsonadidical documents
connected with the employee on previous examinatiwought before him for examination.

2. If the injuries be more than one they shouldhbmbered and described separately — and shouéddbbsidered that,
for instance, though only “serve” or “slight” inagmselves, they represent together the equivalent sihgle “very
severe” injury, such an opinion may be expresseithé columns provided.

3. In answering the questions in the prescribethfoe will confine himself exclusively to the medieapect of the case
and will carefully discriminate between the unsuppatatements of the employee and the medicaldacdmentary
evidence available .

4. He will not express any opinion, either to thepéboyee examined, or in his report, as to whetheishentitled to
compensation, or as to the amount of it nor wilirifferm the employee how the injury has been clizski

APPENDIX ‘B”
CONTRIBUTORY PROVIDENT FUND —CUM-GRATUITY SCHEME

1. The employees who opt for the Contributory Rdent Fund-cum-Gratuity scheme will be subject te thles as
contained in part 11 of The English and Foreignduages University Retirement Benefit Rules 1985.

2. Gratuity admissible under the scheme will, hosvebe at the said rate and on the same condiéisdaid down in
Appendix ‘A’ Section 11l of The English and Foreigianguages University Retirement Benefit Rules,5198

PART Il
1.11 CONTAINING CONTRIBUTORY PROVIDENT FUND RULES
1.11.1 Application of Rules

These rules shall apply to all the employees of Ehglish and Foreign Languages University both andd and non-
academic except the following :-

(a) Persons appointed against purely temporaryneaes, part-time servants and daily wages staff ah® not
entitled to this benefit of the fund under theindiions of service

(b) Employees of the Central Government or anyeS@bvernment who may be serving with the University
Foreign Service Terms and in respect of whom thvdisity pays leave and pension contributions, ssleny
decision to the contrary is taken at the time efrthppointment.

(c) Employees appointed on contract and where tiongiof service are laid down in the terms of cact, provided
that a person who is initially appointed on coritrand is subsequently made permanent employee eof th
University shall be entitled to the benefits of thend if the retirement benefits received by himméapect of his
contract period are paid back to the University.
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Note:(i) A person retired from any Civil or militadepartment or the Central Government or fromisesvof any local
funds administered by Government or from any othstitutions may on re-employment in the Univerdiyadmitted to
the Fund by the University subject to such instors as may be issued from time to time by the Httee Council.

(ii) For the purpose of these Rules, emolumentsnsipay, leave salary, or subsistence grant anddasl
(a) Special Pay

(b) Personal Pay

(c) Dearness Pay appropriate to pay, leave satasylasistence grant, if admissible.

(d) Any wages paid by the University to employeesmremunerated by fixed monthly pay.

(e) Anyremuneration of the nature of pay receiwvekspect of foreign service.

For any other items the definitions as laid dowrPart 1 of The English and Foreign Languages UnityeRetirement
Benefit Rules, 1985 will apply.

1.1. The amount payable towards Provident Fundnbaldy a University in respect of an employee @ jbining
another University, it shall be credited to thevitent Fund account to be opened in the new Unityers

1.11.2 Nominations

(i) A subscriber shall, at the time of joining tRend send to the Registrar, a nomination in thes@ibed form
conferring on one ore more persons the right teivecthe amount that may stand to his credit infiied, in the
event of his death, before that amount has becayabte or having become payable has not been paid:

Provided that if, at the time of making nominatidine subscriber has a family, the nomination shatl be in
favour of any person or persons other than the reesndif his family.

Provided further that the nomination made by thesstiber in respect of any other Provident Fundiich he
was subscribing before joining the Fund shall & &mount to his credit in such other fund has besrsferred to
his credit in the Fund, be deemed to be a nominadidy made under this rule until he makes nomimatn

accordance with this rule.

(ii) If a subscriber nominates more than one persader Rule (i) he shall specify in the nominatibea amount or
share payable to each of the nominee in such mamty cover the whole of the amount that may starfus
credit in the Fund at any time.

(iii) Every nomination shall be in such one of therms appended hereto as in appropriate in therostances (vide
forms | to IV in the Schedules ).

(iv) A subscriber may at any time cancel a nomoratly sending a notice in writing to the Registiidre subscriber
shall, along with such notice or separately sefrésh nomination made in accordance with the prongsof this
rule.

(v) A subscriber may provide in a nomination :

(a) In respect of any specified nominee, that & ¢ent of his predeceasing the subscriber, thd dgnferred
upon that nominee shall pass to such other perspersons as may be specified in the nominatioosiged
that such other person or persons shall, if theailiier has other members of his family, be sublerotnember
or ,members. Where the subscriber confers suchhda an more than one person under this clause &k sh
specify the amount or share payable to each of pecbons in such a manner as to cover the whotbeof
amount payable to the nominee :

(b) that the nomination shall become invalid in évent of the happening of a contingency specifiedein :

Provided that if at the time of making the nomioatithe subscriber has no family he shall providehia
nomination that it shall become invalid in the evefhhis subsequently acquiring a family :

Provided further that if at the time of making th@mination the subscriber has only one memberefamily,
he shall provide in the nomination that the righhferred upon the alternate nominee under clausshéll
become invalid in the event of his subsequentlyaity other member of his family.

(vi) Immediately on the death of a nominee in respef whom no special provision has been made & th
nomination under clause (a) or Rule (2) or on tbeuaence of event by reason of which the nominatio
becomes invalid in pursuance of clause (b) of Ruler the proviso thereto, the subscriber shall senthe
Registrar a notice in writing canceling the nomimat together with a fresh nomination made in adaace
with the provisions of this rule .
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(vii) Every nomination made, and every notice ofi@allation given, by a subscriber shall, to theeaktthat it is
valid, take effect on the date on which it is reediby the Registrar.

1.11.3 Subscriber’s Accounts
An account shall be opened in the name of eachcsblbs in which shall be credited :
(i) The subscriber’s subscriptions:
(i) Contributions made under rule 7 by the Univigr$o his account :
(iii) interest, as provided by rule 8 on subscops
(iv) interest, as provided by rule 8 on contribanga and
(v) advances and withdrawals from the Fund.
1.11.4 Conditions of subscription
(1) Every subscriber shall subscribe to the Fuhé&n on duty but not during a period of suspension.

(ii) A subscriber may at his option not subscrileig leave which either does not carry any lealaryg or carries
leave salary equally to or less than half pay d¢irdaerage pay.

(i) A subscriber on re-instatement after a perpabsed under suspension shall be allowed theroptipaying in
one sum or in installments any sum not exceediegriaximum amount of arrears of subscription peritviss
for that period.

1.11.5 Rates of subscription
The amount of subscription shall be fixed by thiessuiber himself subject to the following conditiomamely :
(i) It shall be expressed in whole rupees :

(ii) It may be any sum, so expressed, not less &ha/3% of his emoluments and not more than hisl@ments. The
amount of subscription so fixed may be enhancegduced, subject to the limit specified in thiserohce at any
time during the course of a financial year.

1.11.6 Realisation of subscriptions

The recoveries towards subscriptions and advarttas [se made in accordance with such procedurasasbe laid
down by the University.

In the case of subscribers on deputation to andtheversity the subscription should be recoverettiesi from the
employee or the University whereto the subscrilaer gone on deputation and credited to his account

1.11.7 Contribution by the University

(i) The University shall with effect from the 31Btarch of each year made a contribution to the actof each
subscriber :

Provided that if a subscriber quit the servicelies during a year contribution shall be creditetiis account for
the period between the close of the preceding edrithe date of the casualty.

Provided that no contribution shall be payableespect of any period for which the subscriber isnitted under
the rules not to, or does not, subscribe to thd.fun

Provided that if, through oversight or otherwidee tamount subscribed is less than the minimum siptisn
payable by the subscriber under rule 5 andhé short subscription together with the inteeestrued thereon is
not paid by the subscriber within such time as tmapecified by the authority competent to sanciiomdvance
for the grant of which special reason are requirader sub- rule (2) of rule 9, the contribution gl by the
University shall be equal to the amount actuallydplay the subscriber or the amount normally payabe
University, whichever is less, unless, the Univgrsin any particular case, otherwise directs.

(i)  The contribution shall be 8% of the subscribemoluments drawn on duty during the year orqukds the case
may be.

(i) Should a subscriber elect to subscribe duteaye his leave salary for the purpose of this,rak deemed to be
emoluments drawn on duty.
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(iv) The amount of contribution payable shall barrded to the nearest whole rupee ( fifty paise orencounting as
the next higher rupee ).

1.11.8 Interest

(i)  The University shall pay to the account of seitiber interest as may be prescribed by the Ekec@ouncil for
each year after taking into account the interest iay be earned on the investment of the Fund.

(i) Interest shall be credited with effect frohet31st March of each year in the following marnmemely : -

(&) On the amount at the credit of a subscribethen31st March of the preceding year. less any switiglrawn
during current year-interest for twelve months :

(b) On sums withdrawn during the current year-iegeifrom the 1st of April of the current year te tlast day of
the month preceding month of withdrawal :

(c) On all sums credited to the subscriber's actafter the 31st March of the preceding year —egefrom the
date of deposit upto the 31st March of the curyeat :

(d) the total amount of interest shall be roundethé nearest rupee in the manner provided in#ie)

(e) when the amount standing at the credit of sailleer has become payable interest shall thereocrédxdited
under this sub-rule in respect only of the perioairf the beginning of the current year or from ttaedof
deposit, as the case may be up to the date on whéchmount standing at the credit of the subschieeomes
payable.

(H in all cases interest shall be paid in resp#cbalance at credit of a subscriber up to theecloSthe month
preceding that in which payment is made, or ufhéodnd of sixth month after the month in which aimeount
becomes payable, whichever of the period is lassjiged that no interest shall be paid in respéetny period
after the date on which the Registrar has intimatethe subscriber or his agent as the date onhahécis
prepared to make payments.

(g) interest shall not be credited to the accodra subscriber if he informs the Registrar thatlbes not wish to
receive it, but if he subsequently desires to reraiterest, it shall be credited w.e.f. 1st Amilthe year in
which he asks for the same.

Note 1: For the purpose of this rule the date of depdsailhe deemed to be the first date of the montitirch the
amount was credited in the Fund account, if this waedited before the fifth day of the month. Wltea amount is
credited after the fifth day of that month, theedaf deposit shall be deemed to be the first dath@fnext succeeding
month.

Note 2: payment of interest on the Fund balances beyopériod of six months upto a period of one yeay ina
authorised by the sanctioning authority in the @néity after he has personally satisfied himsedt tthe delay in
payment was occasioned by circumstances beyontbtiteol of the subscriber and in every such casatiministrative
delay involved in the matter shall be fully invegstied and action, if any required, taken.

1.11.9 Advances from the Fund

(1) The Vice-Chancellor or any other authority thom the power has been delegated, may sanctiguagmaent to any
subscriber of an advance consisting of a sum oflevhgpee and not exceeding in amount three mordkisop half the

amount of subscriptions and interest thereon stgnidi the credit of the subscriber in the Fund,chvéver is less for one
or more of the following purposes.

(a) to pay expenses in connection with the illnesmfinement or as disability, including where resay, the
traveling expenses of the subscriber or any pesstirally dependent on him.

(b) to meet the cost of higher education, includivitere necessary, the traveling expenses of th&csbbr or any
person actually dependent on him in the followiages, namely :

(i) for education outside India for an academichtécal professional or vocational courses beydrdHigh
School Stage : and

(i) for any medical, engineering or other techhispecialised course in India beyond the High Stlstage
provided that the course of study is for not Iésstthree years:

(c) to pay obligatory expenses on scale appropt@the status which by customary usage the suimschas to
incur in connection with betrothal/ marriages dnestceremonies of himself or of his children oraofy other
person actually dependence shall not apply in dise of a son or daughter of the subscriber :

Provided further that the condition of actual defece shall not apply in the case of an advanagirestito meet the
funeral expenses of the parent of a subscriber:
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(d)

(e)

to meet the cost of legal proceedings Univedsity the subscriber for vindicating his positionregard to any
allegations made against him in respect of anylang or purporting to be done by him in the disgbasf his
official duty, the advance in this case being ald# in addition to any advance admissible forsidu@e purpose
from any other Government source;

Provided that the advance under this sub-claudersbtebe admissible to a subscriber who legal pedings in
any court of law either in respect of any mattecarmected with the official duty or against the \énmsity in
respect of any condition of service or penalty isgmbon him.

to meet the cost of his defence where the silllesds prosecuted by the University in any cafriaw or where
the subscriber engages a legal practitioner tondeféemself in an enquiry in respect of any allegdficial
misconduct on his part.

(2) An advance shall not , except for special reago be recorded in writing be granted to any suibsr in excess of
the limit laid down in sub-rule (1) or until repagmt of the last installment of any previous advatagether with
interest thereon.

Provided that an advance shall in no case exceedntiount of subscriptions and interest thereordstgrto the credit of
the subscriber in the Fund.

(3) When an advance is sanctioned under sub-rjiledfdre repayment of last installments of any jmes advance is
completed, the balance of any previous advancerewivered shall be added to the advance so saedtiand the
installments for recovery shall be fixed with refiece to the consolidate amount.

1.11.10 Recovery of Advances

(1)

(2)

3)
(4)

An advance shall be recovered from the subsciibsuch number of equal monthly installmentshasVice-
Chancellor may direct : but such number shall rotdss than twelve unless the subscriber so elects, any
case more than twenty-four. In special cases wier@amount of the advance exceeds three monthefpthg
subscriber the sanctioning authority may fix suamber of installments to be more than 24 but ica®e more
than 36. A subscriber may, at his option, make yemnt in a smaller number of installments than that
prescribed. Each installment shall be a number lodlev rupees, the amount of the advance being raised
reduced, if necessary, to admit of the fixatioswéh installments.

Recovery shall be made in accordance with toequlure to be laid down by the University undde 4 and
shall commence of the first occasion after the adean made on which the subscriber draws emolwsnent
other than leave salary or subsistence grant, folt enonth.

Recoveries shall not be made, except with the sillests consent, while he is on leave or in recaipt
subsistence grant, and may be postponed by theGhemcellor during the recovery of an advance of pa
granted to the subscriber.

Recoveries made under this rule shall be addis they are made, to the account of the sulesénto Fund.

Notwithstanding anything confined in these sylé the Vice-Chancellor is satisfied that monegwih as an
advance under rule 9 has been utilised for a perptser than that for which sanction was giverhesdrawal

of the money, the amount in question shall, forthviie repaid by the subscriber to the Fund, orefiawlt , be

ordered to be recovered by deduction in one sum flee emoluments of the subscriber, even if herbleave.

If the total amount to be repaid be more than Hadf subscriber’'s emoluments recoveries shall beeniad
monthly installments or moieties of his emolumeittshe entire amount is repaid by him.

Note : The term emoluments as used in this rule doesnhtde subsistence grant .
1.11.11 Withdrawal from the Fund

1)

(@)

Subject to the conditions specified herein dittwal may be sanctioned by Vice-Chancellor or ather
authority to whom power has been delegated at eng after the completion of twenty years of servfce
including broken periods of service if any ) ofudoscriber or within ten years before the date o his
retirement on superannuation whichever is aarligom the amount of subscription and interéstréon
standing to the credit of the subscriber in thed=iam one or more of the following purposes, namely

Meeting the cost of higher education, includimbjere necessary the traveling expense of any difilthe
subscriber in the following cases namely :-

for education outside India for academic, téchhprofessional or vocational course beyond tightEchool
stage, and

for any medical, engineering or other techhicaspecialised course in India beyond the Highdst stage
provided that the course of study is for not Iésstthree years.
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(b) Meeting the expenditure in connection with lbie¢rothal or marriage of the subscribers’ son aigtiéer and any
other female relation actually dependent on himefihg the expenses in connection with illness,udilg
where necessary, the traveling expenses of thesbesor any person actually dependent on him.

(c) Building or acquiring a suitable house for f@sidence including the cost of the site or repgginy outstanding
amount on account of loan expressly taken forghipose or reconstruction , or making additionaltarations
to a house already owned or acquired by a subscribe

(d) purchasing a house —site or repaying any audgtg amount on account of loan expressly takenttits
purpose.

(e) for constructing a house on a site purchaddising the sum withdrawn under clause (e)

(H for acquiring a farm land or business premisesoth within six months before the date of thessumiber's
retirement.

(2) (a) Any sum withdrawn by a subscriber at ang time for one or more of the purposes specifiedufe 11 (1)

from the amount standing to his credit in the fehdll not ordinarily exceed one—half of the amafrgubscriptions and
interest thereon standing to the credit of the stilbsr in the Fund or six months’ pay, whicheveldss. The Vice-
Chancellor, may, however, sanction the withdrawalroamount in excess of this limit upto three tbarof the amount
of subscriptions and interest thereon standinch&adredit of the subscriber in the fund, having degard to (i) the
object for which the withdrawal is being made, lig status of the subscriber and ( iii) the amadrgubscription and
interest thereon standing to the credit of the suibsr in the fund.

A subscriber who has been permitted to withdraw eydnom the Fund under this rule, shall satisfytee-Chancellor
within a reasonable period as may be specifieditythat the money has been utilised for the purgosevhich it was
withdrawn and if he fails to-do so, the whole ofrsuso withdrawn, or so much thereof as has beeapylted for the
purpose for which it was withdrawn shall forthwiib repaid in one lump sum and in default of sughment it shall be
ordered by the Vice-Chancellor to be recovered ftosnemoluments either in lump um or in such nundfemonthly
installments as may be determined by the Exec@iencil.

(b) A subscriber who has been permitted underseldd) clause (e) or clause (f) of sub-rule (1)hes rule to withdraw
money from the amount of subscription, togethehiitterest thereon standing to his credit in thad;wshall not
part with the possession of the house built or medur house-site so purchased by way of salefgage (other
than mortgage to the Vice-Chancellor of the Uniigref gift, without the previous permission of théce-
Chancellor,. He shall also not part with the posisesof such house or house-site by way of exchandease for a
term exceeding three years, without the previgesmission of the sanctioning authority, thessuwiber shall
submit a declaration not later than the 31st dayexfember., of every year to the effect that thesbar, as the case
may be, the house-site continues to be in thisqes#sn and shall, if so required, produce befoeestinctioning
authority on or before the date specified by thaharity in that behalf the original sale deed atiger documents
on which his title to the property is based.

If at any time before retirement, he parts with fossession of the house or house-site wtithiotaining the
previous permission of the Vice-Chancellor of Wmiversityor sanctioning authority, as the case feythe sum
withdrawn by him shall forthwith be repaid one lurspm by the subscriber to the Fund and in defaukuch
repayment he shall be ordered by the sanctionittypaity to be recovered from his emoluments eithdump sum
or in such number of monthly installments, as mayletermined by the Vice- Chancellor.

1.11.12 CONVERSION OF AND ADVANCE INTO A WITHDRAWAL

A subscriber who has already drawn or may drawiaré an advance under rule (g) for any of the psgpspecified in
clause (a), (b) and (c) of rule 12 may convertiatdiscretion by written request addressed toviice-Chancellor, the
balance outstanding against it into a final witlwhon his satisfying the condition, laid down ire 11.

1.11.13 PAYMENT TOWARDS INSURANCE POLICIES

(i) A subscriber may be allowed to withdraw fronmhsubscriptions amount required for payment of uahn
premium on his Life Insurance Policy provided théellinsurance Policy for which the premium are sidps
assigned in favour of the University. On the retiemt of the subscriber from the service of the @rsity, the
policy shall be reassigned to him by the University

(i) In case of maturity of the policy during tlservice, of the subscriber in the University, thé &mount of the
policy shall be credited to the fund of the suliseri In case of the death of the subscriber, dutiegservice of
the University, the full amount of the policy shiaél paid to the legal representative of the deckasttled to the
Provident Fund

Note : The provision of this rule shall apply only to saliber who before the date of introduction of thesles have
been substituting in whole or in part payments tolwaolicies of life Insurance for subscriptionghe fund or making
withdrawal from the fund for such payments providkdt such subscribers shall not be permitted tustiute such
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payments of subscriptions due to the fund or thaviaw from the fund for making such payments ipees of any new
policy.
1.11.14 CIRCUMSTANCES IN WHICH ACCUMULATIONS AND PA YABLE

(1) When a subscrieber quits the service, the amstamding to his credit in the Fund shall, subjecany deduction
under rule 15 become payable to him ; Provided shatibscrieber, who has been dismissed from théceeand is
subsequently reinstated in the service, shalkdfuired to do so by the Vice-Chancellor repay ampunt paid to him
from the fund in pursuance of this rule, with iesrthereon at the rate provided in rule 9 in tleeamer provided in this
rule. The amount so repaid shall be credited todssount in the Fund, the part which representsUhwersity

contribution with interest thereon, being accourftedn the manner provided in rule 3.

(2) when a subscriber ---
(a) has proceeded on leave preparatory to retireroen

(b) while on leave, has been permitted to retirelexlared by competent medical authority to betuofi further
service, the amount of subscriptions and interestebn standing to his credit in the Fund. shaboru
application made by him in that behalf to the Regisbecome payable to the subscriber.

Provided that the subscrieber if he returns to dsitxall, if required to do so by the Vice-Chanaellepay to the Fund
for credit to his account, the whole or part of amount paid to him from the Fund in pursuancehig tule, with

interest thereon at the rate provided in rule 10cash or securities or partly in cash and partlyséturities by
installments or otherwise by recovery from his amants or otherwise as the Vice-Chancellor mayctlire

(3) Subject to any deduction under rule 15 on thathl of a subscriber before the amount standingisaredit has
become payable. or, where the amount has beconableadyefore payment has been made :

(1) When the subscriber leaves a family :-

(a) if a nomination made by the subscriber in adance with the provisions of rule 3 in favour ofm@mber or
members of his family subsists, the amount stantbnigis credit in the Fund or the part thereof toick the
nomination relates, shall become payable to hisimeenor nominees on the proportions specified & th
nomination :

(b) if no such nomination in favour of a membernoembers of the family of the subscriber subsist# such
nomination relates only to a part of the amoumditag to his credit in the Fund, the whole amounthe part
thereof to which the nomination does not relatefhas case maybe, shall, notwithstanding any nonoinat
purporting to be in favour of any person or persotier than a member or members of his family becom
payable to the members of his family in equal share

Provided that no share shall be payable to : -
(i) sons who have attained legal majority
(i) sons of a deceased son who have attained tegglrity
(i) married daughters whose husbands are alive
(iv) married daughters of a deceased son whoseahdstare alive.
If there is any member of the family other thanséhgpecified in clauses (i), (ii), (iii), and (iv):

Provided also that the widow or widows and thectbil children of a deceased son shall receive lestileem in equal
parts only the share which that son would haveivedef he had survived the subscriber and had lBe@mpted from
the provisions of clause ( 1) of the first proviso.

NOTE 1:Any sum payable under these rules to a membereofafmily of a subscriber vests in such member usdbr
section (2) of section 3 of the Provident Funds A¢tX of 1925.

(2) When the subscriber leaves no family, if a nmation made by him in accordance with the provisiohrule 2 in
favour of any person of persons subsists, the atrg&tanding to his credit in the Fund or the paeréiof to which the
nomination relates, shall become payable his noenimerominees in the proportion specified in thenimations

NOTE (i) When a nominee is a dependent of the subgcabelefined in clause (c) of section (2) of thevittent Fund
Act, XIX of 1925 the amount vests in such nominader sub-section 3 of that Act.

NOTE (ii) When the subscriber leaves no family and naimation made by him in accordance with the piiowis of

rule 5 subsists, or if such nomination relates dolypart of the amount standing to his credit imdruthe relevant
provision of clause (b) and sub-clause (i i) laiuse (c) of sub-section (1) of section 4 of thevRtent Fund Act, XIX
of 1925 are applicable to the whole amount or #m {hereof to which the nomination does not relate
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1.11.15 DEDUCTIONS

Subject to the condition that no deduction may kedenwhich reduces the credit by more than the atmolany

contribution by the University with interest thenecredited under Rules 7 and 8 before the amoantlsig to the credit
of a subscriber in the Fund is paid out of the Furitle Vice-Chancellor, may direct the deductiorréffrom and
payment to the University of —

(a) all amounts representing such contribution amdrest, if the subscriber is dismissed from sErvilue to
misconduct, insolvency or inefficiency.

Provided that where the Vice-Chancellor is satiktieat such deduction would cause exceptional higyds

the subscriber, he may, by order, exempt form silmthuction and amount not exceeding two-third of the
amount of such contribution and interests which lkdwave been payable to the subscriber, if he bticed on
medical grounds ; provided further that if any soctier of dismissal is subsequently cancelled atheunt so
deducted shall on his re-instatement in the setviceeplaced to his credit in the fund:

(b) All amounts representing such contribution aimterest, if the subscriber within five years ofeth
commencement of his service as such, resigns fhensérvice or ceases to be an employee under Witiver
otherwise than by reason of death, superannuafiatedaration by a competent medical authority thatis
unfit for further service, or the abolition of tpest or the reduction of establishment :

(c) Any amount due from the subscriber under ligbihcurred by the subscriber to the University.

NOTE ; 1 (a) For the purpose of this rule the period o&fivears shall be reckoned from the commencemetiteof
subscriber’s continuous service under the Universit

(b) Resignation from service with proper permissiortake up appointment in another University ayamisation
without break in service will not constitute resagion of service of the purpose of this rule.

1.11.16 PAYMENT

(1) When the amount standing to the credit of aeriber in the Fund, or the balance thereof afitgrdeduction under
rule 15 becomes payable, it shall be duty of thgifar after satisfying himself, when no such dgidun has been
directed under that rule, that no deduction iseartade to make payment on receipt of a writteniegmn as provided
in clause (3).

(2) If the person to whom under these rules, anguarhis to be paid is a lunatic for whose estateamager has been
appointed in this behalf under the Indian Lunacy, A¢ of 1912, the payment will be made to such agar, and not to
the lunatic :

Provided that no manager has been appointed argktisen to whom the sum is payable is certifiechiagistrate to
be a lunatic, the payment shall under the ordetseoCollector, be made in terms of sub-section

(1) of section 95 of the Indian Lunancy Act, 191@,the person having charge of such lunatic andstrectioning

authority in the University shall pay only the ambwhich he thinks fit to the person having chaof¢he lunatic and

the surplus, if any, or such part thereof, as kthfit, shall be paid for the maintenance of soember of the lunatics
family as are dependent on him for maintenance.

) Any person who desires to claim payment unber tule shall send a written application in thehalf to the
Registrar. Payment of amounts withdrawn shall bélana India only. The person to whom the amounésgayable
shall make their own arrangements to receive paymdndia.

NOTE :When the amount standing to the credit of a siibschas become payable under rule 14 the Registralt
effect prompt payment of that portion of the amastanding to the credit of a subscriber in regaraich there is no
dispute or doubt, the balance being adjusted as afber as may be.

1.11.17 INVESTMENT OF FUND

All sums paid into the Fund under these Rules dbmltredited in the books of the University to @ecant named

“Contributory Provident Fund Account of the Univigys A deposit account shall be opened in sucht&Bank of India

or any other Nationalised Bank as the University miecide upon from time to time to be operateduchamanner as the
University any direct. The balance of the Funderafeserving suitable amount for current need dimiinvested in the
National Savings Certificates, securities or ofineestment covered by section 20 of the Indian TA« of 1882, as

soon as possible after monthly accounts are closed

1.11.18 PROCEDURE RULES

The rules regarding accounting of the sums pawltim Fund, preparation of subscriber’s statemeatcounts showing
the balance as on the beginning of the financiat géc., shall be such as may be laid down by thigddsity.
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NEW PENSION SCHEME
Annexure — |
UNIVERSITY GRANTS COMMISSION
(Encl. to UGC letter No. F-1-2/2004 (FA-NPS) date@5" December, 2004)

SUB: INTRODUCTION OF NEW PENSION SCHEME FOR UNIVERSITY EMPLOYEES (CENTRAL
UNIVERSITIES/UGC MAINTAINED DEEMED UNIVERSITIES/DEL HI COLLEGES ) JOINING ON OR
AFTER 01.01.2004.

The salient features of the New Pension Scheme a follows : -

1. The New Pension Scheme will work on defined igbation basis and will have two tiers — Tier-1 ahlid
Contribution to Tier-I is mandatory for all UnivésgCollege employees (termed as employees) joirngor
after 01.01.2004, whereas Tier-Il will be optioaall at the discretion of employees.

2. In Tier-I, employees will have to make a conitibn of 10% of his Basic pay + DP + DA, which wile
deducted from his salary bill every month by theivdrsity/College concerned. The University/Collegdl
make an equal matching contribution.

3. Tier-I contributions (and the investment retynndl be kept in a non-withdrawable pension Tiekdcount. Tier-
Il contributions will be kept in a separate accotiat will be withdrawable at the option of the dayge. The
University / College will not make any contributiém Tier-Il account.

4, The existing provisions of Defined Benefit Pemsand GPF would not be available to new employeieing
University / College on or after 01.01.2004.

5. Till the regular Central Record Keeping Agenag &@ension Fund Managers are appointed and thenatated

balances under each individual account are tramsfeto them, it has been decided that such amounts

representing the contributions made by the empkyeal the matching contribution made by the Unityers
College will be kept in the separate account ofersity / College. This will be purely a temporaryangement
as announced by the Government.

6. It has also been decided that Tier-Il will netrbade operative during the interim period. In casdribution has
been received in this account by this time, theesahould be refunded to individuals without interes

7. An employee can exit at or after the age of &y from the Tier-I of the Scheme. At exit, it Wwbbe mandatory
for him to invest 40 percent of pension wealth twghase an annuity (from an IRDA, regulated Lifsurance
Company), which will provide pension for the life of the employee and his dependent parents/spousee
case of employees who leave the Scheme beforeiatjahe age 60, the mandatory annuitization wdnaB0%
of the pension wealth.

8. The following guidelines are issued for the iempéntation of the New Pension Scheme during therimt
arrangement:

(&) The new Pension Scheme becomes operational effiet from 01.01.2004. All persons joining Unisity/
College on or after 01.01.2004 will compulsorilye bcovered by the new Pension Scheme. It nhest
ensured that appointment orders issued to nemiteanention the applicably of NPS to all new réts.
If this has not already be done, suitable insiomst must be issued about the applicability of hlesv Pension
Scheme (NPS).

(b) Contributions payable by the employees towdhgsScheme under Tier-l, i.e., 10% of the (Basig PP +
DA), will be recovered from the salary bill everypnth by University / College concerned.

(c) The scheme of voluntary contributions underr-Tiewill not be made operative during the periofiloterim
arrangement and therefore no recoveries will beenfiadn the salaries of the employees on this adcoun

(d) Recoveries towards Tier-I contribution will gtfrom the salary of the month following the morthwhich the
employees has joined service. Therefore, no regowér be effected for the month of joining. Forample, for
employees joining service in the month of Janu2604 deductions towards Tier-I contribution wilbin the
salary bill of February, 2004. No deduction will begade for his salary earned in January, 2004. Sityjl
deductions for those joining service in the moritirebruary, 2004 will start from the salary bill ifarch, 2004
and so on.

(e) No deductions will be made towards GPF contigioufrom the employees joining the service on fera
01.01.2004 as the GPF Scheme is not applicablketm.tIf any recovery is made by this time, the ambaf
Tier-l contribution may be adjusted and excesanif may be refunded to the individuals. In casshafrtfall, the
difference may be recovered and be remitted tactimeerned Section of the University/College wittmpdete
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(f)

details. The University / College will review alich GPF accounts and make necessary adjustmehtsontiie
concerned Section on top priority basis.

The University/college concerned after due loelations and consideration devise and procedure fo
implementation of the New Pension Scheme so asnswre that all kinds of information as envisaged in
suggested Formats for implementation of New PenSidreme may be maintained as detailed below:

(1) Immediately on joining the University / Collegbe employees will be required to provide patticsi such as

his name, designation, scale of pay, date of hitiminee(s) for the fund, relationship of the nogeiretc. in the
prescribed format as already circulated vide tffiic® letter No.5-2/97(DU) dated 26.8.2004. The \émsity /
College will be responsible for obtaining this infaation from all employees covered under the Newsia
Scheme.

(2) To allot a unique 16 digit permanent Pensiomddmt Number * (PPAN). First four digit of this niver will

indicate the calendar year of joining the serviext seven digit would represent the unique emgagele and
the last FIVE digit will be the running serial nuettof the individual employees.

(*Clarifications are being sought for PPANcase of University/College employees)

(3) The University/College may identify a partigulsection to maintain an Index Register for theppse of

allotment of PPAN to new entrants to Universityoll€ge service as per prescribed Format as alrelaciylated
vide this office letter No.5-2/97(DU) dated 26.8)20

(4) This PPAN should also be noted on the firstepaigservice book of employee, pay bill registedder etc.
(5) The identified section of the University / Gaide will prepare separate pay bill registers irpees of its

employees joining the service on or after 01.01420Me University / College may develop a time skche for
remittances towards Tier-l and Tier-ll contribuorand interaction among concerned sections (Tier-I
recoveries are not to be made during interim pgridtle University shall prepare a separate billdoawl of
matching contributions to be paid towards the Tiey-the University / College.

(6) The employees contributions under Tier-I andrTi *(*Tier-1l contributions not to be made dugninterim

period) and University’s college contribution towarTier-I should be posted to the concerned Sedtion
different column of the individual ledger accound (be maintained in the prescribed format as ajread
circulated vide this office letter No.5-2/97(DU)tdd 26.08.2004.and broadsheet and tallied withatwount
figures as being done in the case of GPF/CPF).rééttances received from the concerned sectiohhail
deposited by the University / College in the sefgabank account to be operated specially for theme.

(7) These accounts should not be mixed with GPF/@B¢ounts and these records/ledger accounts sheuld

independent of GPF/CPF accounts maintained indke of pre 01.01.2004 entrants.

(8) No withdrawal of any amount will be allowed fnoTier-1 fund during the interim arrangement. Psians

regarding terminal payments in the event of untynddath of an employee or in the event of his leguthe
service during the interim period shall be notifindiue course.

(9) Detailed instructions on the interest payaliél@r-1 balances shall be issued in due course.

(10) At the end of each financial year, the Uniitgrs College will prepare annual account of stateits for each

employee showing the opening balance, details ofnthtp deductions and government’s matching
contributions, interest earned if any, and theinfpdalance and will send these statement to tbwidual
concerned after proper reconciliation with recarggntains by the institutions.

(11) In case of transfer, the PPA should be meatoin the LPC and the facts to the effect thatehwployee is

member of new scheme, should be intimated to newQPDrawing & Disbursing Officer.
Sd/-

M.S.Yadav

Co-ordinater
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Annexure-I|
F.No. 1(7)(2)/2003/TA/245

Governm

ent of India

Ministry of Finance

Department

of Expenditure

Controller General of Accounts
Lok Nayak Bhawan, Khan Market
New Delhi.

Dated

OFFICE ME

20.04.2004
21

MORANDUM

The field office while implementing the New Pensi®aheme have raised a number of queries and solagtfications
on various issues. These queries have been exailmaetthe comments of this office are given below:-

Sl. No. Queries

Replies/Comments

Whether individual is entitled fo
leave encashment after retirement

1. r

The benefit of encashment of leave salary is rudra
of the retirement benefits admissible under Cen
Civil Services (pension) Rules, 1972 it is payaiole]
terms of CCS(Leave)Rules which will continue to
applicable to the Government servants who join
Government service on after 01-01-2004. Theref
the benefit of encashment of leave salary payabl
the Governments/to their families on account
retirement/death will be admissible.

Whether retirement  gratuity |

available to the new entrains.

s The matter has been taken up with the Ministry

Finance, Department of Economic Affairs. Reply
awaited.

At exit i.e after age 60 years w
40% of pension wealth to purchase
annuity is mandatory.

:I\yThis provision is a part of the New Pension Sche
h& his provision has been made with an intention that

the retired Government servant should get reg
monthly income during their retire life.

What benefits will he/she get in th
event of death in service.

eThe matter has been referred to Min of Fin., DE

Their clarification is still awaited.

Whether any minimum age
minimum service is required to qu
from Tier-|

orExit from Tier-l can only take place when
itindividual leaves Government service.

q

tral

be
the

bre,
bt
of

of
is

ne.

ilar

A.

ul

Whether Dearness pay is counted
basic pay for recovery of 10% fd
Tier-l

rbe taken

ahs per the scheme the total Dearness Allowance i
in to account for working out tf
contributions. Subsequently, a part of the “Deasn|
Allowance” has been treated as Dearness §
Therefore, this should also be reckoned for
purpose of contributions.

S t
e
ES
Pay.
the

When individual is
leave/HPL/EOL, how
contributions are to be recovered.

on long

the

This has already been referred to Min. of Finafce

Department of Economic Affairs. Their reply
awaited.

S

Whether contribution towards tier-I
taken as income for the purpose
calculation of income Tax or it will b¢
exempted.

D

sThe matter has been referred to Ministry of Finace
oDepartment of Economic Affairs.

Whether contribution towards Tier
from arrears of DA is to be deducted

I Yes, Since the contribution is to be worked outG#o
of Pay+DP+DA it needs to be revised whenever th

ere

is any change in these elements.
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10.

Whether any budget provision to
made for booking the Governme
contribution under
Major head.

beAt present the Govt. matching contributions 4
ntbooked under the minor head ‘502- BWT’which is

the Functiondltransitory head. No budget provision is requirg

Before the accounts are closed, the final head.
balance should remain under this head. After
accounting heads are finalized the amount
Government contribution should be debited to
functional major head for which there should
provision of funds.

\re
a
JoR
No
the
of
a
be

11.

Can any individual continue f
contribute under tier-l even after th
age of 60 years.

0 The matter has been referred to DEA for clarifimati
e

12.

What will be the formula for, roundin
off when 10% of (basic+DA) will bg
recovered from the salary of th
Government servant

and those paid by the Government should be rour
eoff to the nearest rupee in terms of the instruni
contained in Apeendix —Il of Central Governmse
Accounts (Receipt& Payment) Rules, 1983.

g The contributions payable by the Government sesvant

ded
D
nt

13.

It is presumed that the bill pertainipglt is confirmed that the bill for drawn of matchin

to the matching contribution would b
a ‘NIL’ bill.

econtribution by Government will be :NIL" bill. Thd
amount of Governments contributions will |

Transfer to other Heads/Department for credit ®
head “8342-Other Heads Deposits” No amount will
paid on this bill.

transferred by debit to “502- Expenditure Awaitifg

g

e

th
be

14.

For the purpose of simplification bag
pay plus D.A may be taken as fixd
for the entire year. This would obvia]
the need for calculation of D.A
arrears twice in a year and incremg
once and consequent preparation
supplementary bills.

icThe issue was examined by this office and it was
bdagreed to. It has been decided that whenever the
eany increase or decrease in emoluments o
. Government servant during the middle of a monté,
nthange in the rate of contribution (both Governm

from the first of the following month.

no
fe
a
th
Ent

adervant and Government) will be given effect only

15.

Who will calculate the interest PAO
Central Pension Accounting Office ?

DrThe PAO should calculate the interest.

16.

Since Cheque drawing DDOs 3
having the budget with them how tH

refThe PAOs should be aware of the progress
eexpenditure in respect of CDDOs. Moreover, th

PAO will pass the bill and givé may obtain a certificate with regard to availabildf

payment without budget?

funds on each bill itself.

ive
ey

17.

Instead of preparing a separate bill
the matching contribution th
feasibility of incorporating a separal
column regarding  Government
contribution in the same bill may 4
explored.

foBince the contributions payable by the Governm
b servants and the matching contributions paid by
feGovernment are debitable to different heads, tinesq
sitems cannot be drawn in the same bill.

e

ent
the

18.

Whether the New Pension Schemsq
applicable for the officials initially
appointed on daily wages and later
conferred ‘temporary status’ an
contributing towards GPF and who

i$he matter is being referred to DOPT.

on
d
be

services are regularized on or affer

01.01.2004.

19.

What happens if an employee g
transferred during the month? Whi
office  will make deduction of
contributions?

bté\s in the case of other recoveries, the recovery
hcontributions towards NPS for the full month (bd
individual and Government) will be made by t
office who will draw salary for the maximum period

of
th
he

20.

Whether the non- practicing allowan
(NPA) payable to medical officers wi
count towards ‘pay’ for the purpose
working out contributions to NPS?

ceres, Ministry of Health & Family Welfare ha
| clarified vide their O.M. No. A45012/11/97-CHS.

bfdated 07.04.98 that the Non- practicing Allowar]
shall count as ‘pay’ for all service benefits. Tdfere,
this will be taken into account for working out t
contributions towards the New Pension Scheme.

L
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21.

service

Whether a Government servant w
was already in
01.01.2004, if appointed in a differe
post under the Government of Ind
will be governed by the CCS (P) Rul
or New Pension Scheme.

prior

hdn cases where Government servants apply for posts
othe same or other departments and on selection
htare asked to render technical resignation the
iaservices are counted towards pension under CCS
bg(Pension) Rules, 1972. Since the Government serpant
had originally joined Government service prior [to
01.01.2004, he should be covered under the CCS
(Pension ) Rules, 1972.

they
bast

The Pr.CCAs/CCAs/Cas/DCAs are requested to cireulhe above clarifications to the PAOs/DDOs/CDDOs

under their Ministry/Department/Offices.

All Pr.CCAs/CCAs/Cas/DCAs

ANNEXURE-I

Format for seeking information with regard to the implementation of New Pension Scheme (NPS) for all

Dy. Controller General of Accounts

(RAJESH KUMAR)

University employees joining service on or after 001.2004.

Name of the Institution:

Nodal Officer identified by the institution for inrgmentation of the NPS
Name/designation:
Address/Phone No :
E-Mail address, if any :

Status of implementation of NPS with referencehidircular issued by UGC

Central Universities:

Letter N0.10-13/2004(CU) dt 31.08.2004
No.F.1-2/2004(FA-NPS) dt 15.12.2004
Deemed to be Universitiesto.F.5-2/97(DU) dt.26.8.2004 No.F.1-2/2004(FA-NPS)

dt.16.12.2004

Delhi CollegesNo.F.1-6/2004(DC) dt.21.9.2004

Number of employees covered as on date under N&Status about the contributions toward
Tier-1 & Tier-1l (Please enclose information as p@rmat already circulated to the Institution).

(7]

Queries/difficulties being observed w.r.t. the impkntation of NPS

ANNEXURE-III
FORMAT FOR FURNISHING INFORMATION TO UGC ABOUT CASE S COVERED UNDER THE NEW

PENSION SCHEME

Unique
pension
Account
No in 1€
digits
allottec
by the

university

Name o
the
employee

Desqt

Date
of
Joining

Basic
Pay+
DP

DA

Total

Contributior
Under Tier-I

University’s
Contribution
Under Tier-I

Total
Tier-I

Contributior
Under Tier-

1>

Total

Remark

1

1C

11

12

Total

N E= T gL o 0 T T =T 1 2

* This column is not to be used during the interimperiod.

(Amount in Rs.)

Signature and Stamp of the Competéruthority
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2. RULES FOR STUDENTS
2.1 AWARD OF FREESHIPS AND HOSTEL FREESIIIPS TO THE STUDENTS

1. Freeships to be offered to men & women studsidaild be 20% of the total income from fees and2%6 and
20% of the total enrolment of women and men stusleegpectively (UGC letter dated 25-4-1976 receifvech Shri
V.M. Seth, Assistant Secretary).

2. The University may award freeships to studeritpast-time courses on the same basis as for ifu-tstudents
within the limits of such freeships already agre@@JGC letter No. F.4-27/77(D5-a) dated 7-3-1978).

3. The University approved the grant of freeshid amemption from payment of hostel rent, pendingrapal of the
University Grants Commission, to the students bgilamnto SCs/STs who are not in receipt of scholpsgfellowships
and whose parents/guardians income is upto RsO8@6r annum.

4. Similarly, Physically handicapped students whe aot in receipt of fellowship or scholarship amdhose
guardian/parents income is upto Rs. 50,000/- peumnmay be exempted from payment of tuition fee laostel/fee as
in the case of SC/ST students w.e.f. the curread&mic Year.

2.2 PAYMENT OF FELLOWHSIP TO THE SCHOLARS DURING TH E PERIOD OF SUBMISSION OF
Ph.D.THESES AND DECLARATION OF RESULTS

Research scholars be paid fellowship between thiec@tervening between submission of their thezed the
declaration of result provided this does not exdbednaximum period of fellowship including exteosiif any.

2.3 CONDITIONS GOVERNING THE FIELD OF RESEARCH GRAN T FOR STUDENTS DEPUTED
OUTSIDE INDIA

1. In support of the expenditure incurred for thogasition of research material, a simple accounthe books
purchased by the student, viz. the titles of thekisptheir costs, and the amount spent on xeroxihgtocopying
etc., duly countersigned by his supervisor, orréfamte to the effect that the amount advancedtie acquisition
of research material has been spent for the purfjposehich it was given, shall be submitted by shedent.

2. The expenditure on internal travel undertakethiwithe country of field work in connection witksearch work
(only public transport to be used) shall be adrhlssunder the grant. In support of the expenditnceirred, the
student shall submit a statement of account witbndays of the date of his/her return to Hyderab#&d-L-
University Centre.

3. The student will:
(&) send reports on his/her work to his/her sugengvery month;
(b) return to EFL University, Hyderabad immediatefter the authorised period of field work is over;

(c) complete his/her doctoral thesis within fiveagefrom the date of his/her registration or withirch period as
may be approved by the Board of Research Studiéegfavhich he/she will be liable to refund to the
University the entire field research grant;

(d) execute a bond on non-judicial stamp papebmection with the field research grant and furnighrequired
surety;

(e) keep the Officer of the Department concernéarimed of any changes in his/her address abroad;

(H not approach any foreign foundation/institutidar supplementary scholarship/ fellowship or fioeh
assistance;

() complete such other formalities as may be regubdy the Department
(h) utilize the grants received from the Universiy the purpose it has been sanctioned; and

(i) shall return to the University the unutilizedlance of amount, if any, out of the sanctioneeifpr exchange
in the foreign currency concerned.

2.4 RATES OF MAINTENANCE ALLOWANCE PAYABLE TO STUDE NTS OF THE UNIVERSITY WHO
ARE DEPUTED ABROAD FOR FIELD WORK

The Ministry of Education and Culture letter NoA.3/76-Nos.3 dated 14.6.1980, has revised the cdtemintenance
allowance payable to students of the University wt®deputed abroad for field work as under:

All countries US $ 5,000 per annum. The sum witioaatically be revised as and when the Ministry/U@@ses them
further.
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2.5 DAILY ALLOWANCE TO STUDENTS DEPUTED FOR FIELD W ORK
The rate of daily allowance payable to the studdafsuted for field work is Rs. 300 per day.

2.6 RELAXATION IN THE ELIGIBILITY CONDITIONS FOR TH E AWARD OF JUNIOR RESEARCH
FELLOWHSIP TO THE BLIND, PHYSICALLY HANDICAPPED AND  SC/ST CANDIDATES

The minimum eligibility condition for award of JuoriResearch Fellowship to the blind and physich#yndicapped and
SC/ST candidates be lowered from 55% to 50% oneagges in the qualifying examination in numerigaitem or 5.00
CGPA where CGPA system is followed or B Grade whfter grade system is followed.

2.7 CONCESSION TO PHYSICALLY HANDICAPPED STUDENTS FOR CONFIRMATION TO PH.D.
PROGRAMME OF THE UNIVERSITY

Physically handicapped students have also beemdediesimilar concessions in regard to confirmatbadmission to
the Ph.D. programme as had been extended to ttherdtubelonging to the SC/ST categories.

2.8 MEDICAL RULES FOR STUDENTS
(Referral of patients to hospitals/Institutions. ébz admission, investigations, treatment or splests consultation.)

Medical Officer of the Health Centre may refer symdtients who require admissions, investigationsatment or
specialists’ consultation (when such facilities amet available at the Health Centre) to the follogvi
hospitals/institutions:

(i) All Central Government Hospitals recognized®@gntral Government for their employees where noregument
employees and the general public are allowed ttiétjaof the hospital.

(iiy All the hospitals recognised by English andréign Languages University for the purpose of imgdtand out
patient treatment to the employees of the Univwersitle letter No. Admn./F.184/2005/566 dt 20-8-200

2.9 GRIEVANCE REDRESSAL MECHANISM FOR STUDENTS

1. That all issues within the University commurstyould be resolved through discussions and neguitaand through
a Grievance-Redressal Mechanism and that the ugllehce, intimidation and coercive methods suslgleraos and
dharnas or any other activity which disrupts thenmad academic or administrative functioning of theiversity inside

the University buildings, and locking out of theildrsity buildings and shall not be resorted to;

2. That all members of the University communityéahe right to privacy and that residential arefthe teachers and
staff shall in no case be used as venues of psct@st agitations.

A. GRIEVANCE-REDRESSAL MECHANISM IN HOSTELS

1. Hostel in the University exist to provide comalits of congenial living to the students, withire tbonstraints of
resources and personnel. Routine matters pertaiaitite provision of facilities for the day-to-daynning of the
hostel, therefore, should be attended to by thetiegi hostel authorities. Redressal of grievanbesugh the
proposed special mechanism should be viewed & eelsort.

2. Any grievance from a resident student or stusleint the first instance be referred to the conakrne
Provost/Warden who will depending upon the natdrthe grievance, ensure that it is processed byhHamas
speedily as possible and in no case later thartrsidbt from the date of its receipt.

3. In case the resident student or students arsatisfied with the action taken by the Wardendfuelent/students,
as the case may be, are free to bring the grievianaeiting to the notice of the Provost of the lteconcerned
as soon as the decision of the Warden has beeiiedadind in no case later than three weeks fronmdtite of
decision of the Warden.

4.  The complaint will be made to the Officer Inafaof the Hostel for transmission to the Provosb wiill ensure
that the grievance is looked into by him as spgeatlpossible depending upon its nature and ircasg within a
fortnight from the date the complaint was lodged.

5. Students may appeal against the decision oPtlwost in writing to the Grievance Committee oé tHostel
which shall consist of:

. Dean of Students’ Welfare;

2. Two teachers nominated by the Vice-Chancellefgrably from amongst persons having adequate iexmer
in hostel administration.

The Grievance Committee shall ensure that the gniess referred to it are processed as speedilgsssbe and in no
case later than 14 days from the date the compfalatiged in writing.

6. The decision of the Grievance Committee shafir.
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The Committee shall formulate its own procedure.
The term of the Committee shall be two years.

Questions relating to the structure of the Hamtieninistration, including Rules and Regulatiomseyning the
hostel, will be outside the purview of the Grievar@ommittee.

B. STUDENTS GRIEVANCES OTHER THAN THOSE PERTAINING TO HOSTELS AND EVALUATION

(a) Individual Grievances

1. Every Department shall have teachers appoirdestadf advisers to look after the problems of stuid in the
Department. The complaint of a student will firg beferred to the Staff Adviser in the Departmélite
students’ Staff Adviser shall after looking intetbomplaint, dispose it off at his level.

2. A student not satisfied with the solution suggésby the Staff Adviser may approach the Head hef t
Department who will give his decision within a petiof 4 weeks.

3. A student not satisfied even with the decisibthe Department’'s Head may appeal to the Commitbesisting
of Pro-Vice-Chancellor/Coordinator/Proctor and tether persons nominated by the Vice-Chancellor from
within the University. This Committee shall be Stany Committee for each Department.

4, The decision of the Standing Committee shafir.
(b) Group Grievances

1. If several students together lodge a complaiith Wepartment’'s Head, efforts will be made to resahe
problem within the Department. Departments shooldrally be able to localise the problem of theirdgnts.

2. A group of students not  satisfied with the dieciof the Department’'s Head, may approach tremnittee
as laid down in (a) 3 mentioned above.

3. The Committee should resolve the Department lisgees in consultation with the head and seraoulty of
the University/Department.

4. The Committee shall formulate its own ruleswfdtioning and procedures.

The term of the Committee shall be two years.
6. The decision of the Committee shall be final himdling.
(c) Miscellaneous Grievances
1. Library

Any grievance about the functioning of the Librahould be brought to the notice of the Librariatudgnts dissatisfied
with his decision may refer the matter to the PiceMChancellor.

2. Finance

Any grievance about the working of the Finance Bhashould be brought to the notice of the Finanffe€. Students
dissatisfied with his decision may appeal to the-Yice-Chancellor.

3. Sports

Any grievance about the working of the sports oizmion should be brought to the notice of the @han Sports
Committee. Students dissatisfied with his decisi@y appeal to the Dean of Students Welfare.

(d) General Consideration

Vi.

Grievances should be submitted to the apprapiatdy within a reasonable time but not more them weeks
after the event at issue.

Report on a grievance submitted to a Commitils® should be made within a reasonable time, xotazling
two weeks from the submission of a grievance.

While enquiries concerning redressal amgorogress, executive actions taken will remaifoitce.

Prevention of grievances is even more importhah their redressal, all primary complaints,af attended to,
may later assume the form of grievance and shehwdefore, be looked into at the initial stagelitse

For this purpose, the already existing arrangemkke Staff Adviser, Head of the Department dtalso be
activated to localize and resolve the issues, Rsdteof Grievances through the special mechanisaldibe
viewed only as a last resort.

Every institution has to work within the rulaad set procedures.

Note: Notwithstanding what is contained in these rulles,question -of interpretation, if any, of a Stajrdinance and
or Rules will be ordinarily referred to the appriape body of the University for consideration.
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C. MECHANISM FOR REDRESSAL OF ACADEMIC GRIEVANCES O F STUDENTS

1. While it reiterates that actual processes ofuaten are outside the purview of the studentdigpation and that
the teacher giving the course should evaluate ¢énfopnance of the student in it. However, in orttedevelop healthy
student faculty relations it would be desirabldaomalize the channels for redressal of academeévgnces of students,
if any.

2. Only those components of a course which ardiaklé such as end semester, mid-semester exaonsaticluding
quizzes, term papers etc., alone should fall utftepurview of' this mechanism;

3. So far as continuous evaluation covering aspatisr than those specified under 2 above arecneddehe course
incharge who carried out evaluation throughoutgémester will be outside the purview of the mecdraninderlined
here;

4. A student who feels aggrieved on the grade asthid a course would be required to make an agpitén the
prescribed form alongwith a fee of Rs.100/- forteaourse to the Head of the Department giving nesgor his/her
feeling aggrieved within one month of the notifioatof the result. The amount of fees will be s8lil for giving loans
to the needy students and will form the part ofihis Welfare Fund.

5. The students concerned would have alsoategorically sign a declaration that he/she ua#ted to accept the
final grade as result of review which could resalimprovement of his/her grade or the grade remgithe same or
his/her being awarded a lower grade;

6. On receipt of the application in the prescrifi@un alongwith requisite fee, the Head of the Dépant shall refer
the case alongwith relevant papers together with dtripts of all the candidates who have takencihgrse to a
committee of faculty members of the Departmentexaeeding three in each case for their consideratia review;

7. No appeal shall lie against the revised gradeeat at through review;

8. In addition the Committee recommends that eaelpaliment should have a Screening Committee foh eac
programme of study consisting of faculty membersex@eeding three who would ensure that examinataredule is
maintained, the evaluation is completed within tinee schedule and scrutiny of overall results & grogramme of
study.

Note: Notwithstanding what is contained in these rulbs,question of interpretation, if any, of a Stafurdinances
and/or Rules will be ordinarily referred to the eqgriate body of the University for consideration.

D. RULES AND REGULATIONS CONCERNING REDRESSAL OF ACADEMIC GRIEVANCES OF
STUDENTS

1. The actual processes of evaluation are outhigl@urview of the student participation and thattdacher giving the
course should evaluate the performance of the stunét.

2. The review shall be carried out only in respefcthose components of a course which are verdidile end
semester, mid-semester examination, including guizems papers etc.

3. The continuous evaluation carried out by ther@muncharge throughout the semester other thasetbiven at 2
above and oral examination and semesters etc.tghalltside the scope of review.

4. The performance of a student in mid-semestem@ation including quizes, term papers etc. inaasicourses shall
be notified to the student by the Department withjperiod of one week of the conduct of the exatiinaand in respect
of end semester examination within a period ofweek of the approval of the result by the Departraeédommittee.

5. A student who feels aggrieved on the grade asdaimd a course would be required to make an agmitan the
prescribed form alongwith a fees of Rs.100/- forheaourse to the Head of the Department givingaesagor his/her
feeling aggrieved within one month of the notificatof the results.

6. The student concerned would have to sign a deida that he/she undertakes to accept the firmdegas a result of
review which would result in improvement of his/lggade or the grade remaining the same or hisfieghawarded a
lower grade.

7. The Head of the Department, on receipt of th#@ieation in the prescribed form along with reqtédiee, shall refer
the case along with relevant papers and togethir twe scripts of all the candidates who have takencourse to a
committee of the faculty members of the centreaxateding three in each case for their consideratnal review.

8. Provisional registration may be allowed to alstit seeking review of grades with a view to fliffg the minimum
eligibility condition for registration on a cleandertaking that in the event of his/her failureserure the minimum
CGPA requirements for continuation in the programthe provisional registration of the student shaliomatically be
cancelled.
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9. The Committee of the faculty members, as atdvabshall be appointed by the faculty of the Depant which
shall assign revised grades if necessary as earpossible but not later than 15 days of referefcthe case to the
Committee.

10. No appeal shall lie against the revised gradeea at through review.

11. There will be a Screening Committee for eachgmmme of study in each Department consistingaciilty
members not exceeding three, who would ensure ttlmtexamination schedule is maintained, the evialmais
completed within the time schedule and scrutingwarall results of the programme of study.

2.10 MEDICAL CERTIFICATE

Medical Certificates of Physical fithess to candédafor employment in the University will be issuadhen such
candidates are recommended by the competent aythbthe University for medical examination at tHealth Centre.

Certificates of Physical fitness to the students lve issued by CMO of the University when these mequired for use at
the University or when these are required by thelestit going on field trips within or outside theuatry. Such
certificates will be issued on the recommendatiofshe competent authority i.e. Head of the Departitbean
Students’ Welfare/Registrar.

Medical certificates of physical fitness will nad lssued by the Health Centre to:
(i) Non-students;

(i) Students who require these certificates farkéieg employment/admission elsewhere or for angropurposes
not related to the academic activities of the Ursitg.

2.11 RULES FOR ALLOTMENT OF ACCOMADATION TO POST DO CTORAL FELLOWS/ RESEARCH
ASSOCIATES

Eligibility
1. Persons working on a project approved by thevéfsity and funded by national agencies such as the
UGC/DST/ICSSR/CSIR etc. as Post-Doctoral Fellow FlPBr Research Associate (RA) may apply for hostel
room allotment in premises specified by the Uniigrfor their accommodation. Subject to the avallgh

accommodation shall be allotted to PDF/RA in thstfinstance for one year, renewable by one yeartahe
upto a maximum duration of three years from iniéidbtment.

2. Persons who are entitled to accommodation fpe@od of less than six months, will not be consedefor
allotment.

3. The allottee shall vacate the accommodationimwits days from the date of expiry of PD FellowgRipsearch
Associateship, or from the date of resignation @E/RA/ or date of expiry of the allotment, whichev earlier,
failing which he/she is liable to eviction and/@ tharged four times the normal recovery.

Charges

1. Following will be the monthly charges

Rent . as g€ approved rules regarding rent on floor space

Water ' : Rs.25/-

Electricity : Rs.lOQ/-(fixed) until metes provided and thereafter, the billing will be actual
consumption.

Establishment Charges : Rs.100/- to be paid tdUthigersity in the beginning of every semester fog tvhole
semester.

2.12 SCHEME FOR INCENTIVES/REWARDS TO STUDENTS WHO DISTINGUISH IN SPORTS

There shall be a sports club in the University. TOheb shall function under the supervision of Spafficer. Till such
time a post is created and an officer is appoittethe said post, the Vice-Chancellor shall appoim of the Faculty
Members to be In-charge of the Sports Activitiegha University. The University shall provide nesay funds and
infrastructure facilities. There shall be a sp&@tsnmittee. There shall be different clubs for vasi@ctivities of sports.

1. Students who achieve positions in Inter-UnivgfSiate/National Competitions shall be eligible fioe following cash
awards:

Rs.1000/- Upto 3rd place at the National Level
Rs.500/- Upto 3rd place at State Level, and
Rs.400/- Upto 3rd place at Inter-University Level
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2. In addition to above cash awards, the Universit§ also give the following incentives/rewards @mcourage
participation and promote excellence in sports:

3.

If a student gets selected to represent thee Stainy game, which is recognized by the Universiuring the
year in which he is a bonafide student of the usityg, he should be sanctioned a Sports FellowshiRs.200/-
p.m. for one full financial year.

Similarly a student representing the countrgdd be given a sum of Rs.400/- p.m. as Sporto®wslip on same
conditions as stated in (1) above.

The student representing the State should bbsajiven a blazer with the University emblem emgdaon the
pocket and the student representing the countryldhxe given one blazer with the University emblengraved
on the pocket and a good track-suit.

To encourage greater participation by the stigland to promote more involvement and leaderghglities of
the Conven or, one special prize should be giveh gaar to the most active convenor of a Sportd @luthe
year. (Norms to be laid down for this and a sub-euihee to be constituted to choose the most activevenor.
Norms would be circulated amongst all the conveabtie start of the year. The value of the pripaild also be
determined by the sub-committee).

To encourage students in the activities of spattiose who participate in sports would be givecessary
permission and relaxation in the attendance remgrgs on the recommendation of the sports officer.

The norms governing the award of Sports fellapshre given in the Appendix ( see next Page).

APPENDIX

NORMS GOVERNING AWARD OF SPORTS FELLOWSHIP AND BLAZ ER/TRACK SUIT TO STUDENTS

3.

SELECTED TO REPRESENT THE ANDHRA PRADESH STATE/COUNTRY IN NATIONAL/
INTERNATIONAL COMPETITIONS

He should be a full-time bonafide student ofthmversity.

If he is a part-time student he should neitrepbrsuing a full-time course in any other instinf nor have a
full-time job outside EFL University. However a dant employed in EFL University itself in any cajppcan
be considered.

He should be pursuing the activities regulamlyhie University.

NORMS FOR SPECIAL AWARD TO BEST CONVENOR

N.B.

© N o 0 kW

The student must remain convenor for one fudlryfatleast July-May next).

He should fully organise and look after the\atiis of the club with the help of the sports offiand guidance
of respective Sports Officer.

He/She should encourage greater and regulacipation by University students.

He should have leadership qualities and shoualichtain discipline in his club.

He should organize regular and also non-coneratiactivities to attract more students.
He should ensure that activities are well-spaoetispread over the entire year.

He should bring new ideas and new thoughtswvitatise the sports club.

He should maintain healthy and pleasant atmasp@ongst the members.

(a) Each convenor would be required to submit tlae for the year at least by 15th September aneéradio the

time schedule to avoid clash with other activities.

(b) The activities of each club would be observed secorded.

(c) Clubs not sufficiently active will not be altetl extra funds.

(d) The emphasis should be moved on activities praes.
2.13 STUDENTS-FACULTY COMMLTTEE

There should be Student-Faculty Committee/Comnsiteeeach Department consisting of not more than tkachers
and five students; provided that it be left to Bepartment to have either one Committee for theatement or Course
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Committees for each level of course; provided frtthat it is open to the Department to have all fike students
elected or have four students elected and onemtodithe Department with the best academic record.

Matters pertaining to the academic work of the D&pant except those mentioned below would fall isitthe purview
of these Committees;

(i) Faculty positions, recruitment,, conditionssefvice and academic freedom, and
(ii) Actual processes of evaluating the academifopmance and merit of students.
(iii) Admissions to both to the University and tHestels.

Matters of general relevance may be discussedspeaial meeting of all concerned students and fiaouémbers of the
Department.

2.14 RESERVATIONS
A. Reservation of seats for SC and ST candités

1. In accordance with the policy of the Governmeintindia and the guidelines of the University Geant
Commission, EFLU has reserved 15% of the seatadh programme for candidates belonging to the Sdedd
Castes and 7.5% of the seats for those belongitiiet&cheduled Tribes, with a provision for intencgeability
between these categories where necessary. Carglgladeld submit along with the application a copyhe
certificate about their caste/tribe issued by onhese authorities.

. District Magistrate/Additional Magistrate/Collect/Deputy Collector/Deputy Commissioner/Additiofzputy
Commissioner/Ist class Stipendiary Magistrate/Qitggistrate/Sub-divisional Magistrate/Taluka Magisy
Extra Assistant Commissioner.

. Chief Presidency Magistrate /Additional Chief ldency Magistrate/Presidency Magistrate
. Revenue officer not below the rank of Tahsildar

. Sub-Divisional Officer of the area where the ddate and /or his/her family normally resides
. Administrator/Secretary to Administrator /Devedognt Officer (Lakshadweep Islands)

2. For admission to all postgraduate courses, viA,MM Phill, Ph D and Postgraduate Diploma courses,
Scheduled Caste and Scheduled Tribe candidatesladllbe given a relaxation of 5% marks in the mimn
eligibility condition for admission to a programme.

3. Remedial courses in English are conducted depgngbon the actual needs of students belongirg@rcteduled
Caste/Schedule Tribes.

B. Reservation of seats for the Physically challeeg and concessions

3% of the seats on all programmes at the Univeesiyreserved for physically handicapped candidsgsg minimum
degree of disability to the extent of 40% providedt their physical disability does not come in Wy of pursuing the
programme. Physically handicapped candidates $fmltequired to submit a certificate from a Civilr§eon of a
Government Hospital indicating the extent of visiRhysical disability and also the extent to whible disability

hampers the candidate in pursuing his/her studites.candidates may have to undergo a fresh mesheahination, if so
prescribed by the University before being admitteda programme. Visually challenged students appgdor the

entrance tests will be given extra time and aremgithe help of a scribe.

Besides exemption from all fees, visually challahgtudents will be given Reader’s Allowance (R9OOpm for JRF

holders and Rs. 400/ - pm for other students). Wi#hyalso be given scribe charges of Rs. 50/-egver internal exams/
tests and Rs. 100/- for end -Semester exams. Arspgatial stationery charges of Rs. 500/- and goidegges of Rs.
500/-per annum will also be paid.

C. Reservation of Seats for the Wards of Defence BBennel

1% of the seats on all programmes at the Univessigyreserved for the Wards of Defence Personmelc¢ordance with
the Government of India guidelines, the followinguhd be the priority list:

1 Windows/wards of defence personnel killed inaact

2 Wards of serving personnel and ex-servicemeabtig in action

3.  Windows/wards of defence personnel who diedecp time with death attributable to military seevi
4

Wards of defence personnel disabled in peaawiith disability attributable to military service
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5.  Wards of ex-servicemen personnel and servingopeel who are in receipt of Gallantry awards: Pakér
Chakra; Ashok Chakra; Sarvottam Yudh Seva Medahawdir Chakra; Kirti Chakra; UttamYudh Seva Medal;
Vir Chakra; Shaurya Chakra; Yudh Seva Medal; Shliaa, Sena; Vayusena Medal; or Mention-in-Despatches

6. Wards of ex-servicement
7.  Wards of serving personnel
D. Reservation for Kashmiri Migrants

One seat is reserved in the merit quota for Kashmigrants as per the guidelines. The following eessions are
provided to the Kashmiri migrant students:

1. Extension in date of admission by about 30 days
2. Relaxation in cut-off percentage up to 10% sttiti@ minimum eligibility requirement.
E. 0.B.C Reservations
Certain % of seats are reserved for O.B.C. Categai students as per the instructions of UGC/@Qis regard.
3.RULES FOR TEACHERS

3.1 RESERVATION FOR SC/ST/OBC CANDIDATES FOR APPOINTMENT TO TEACHING AND NON-
TEACHINGPOSTS

The following percentages be fixed for persons ihbgilog to Scheduled Castes and Scheduled Tribedniisaion to
various programmes of studies and appointmentsoteteaching posts and also to teaching posts updevel of
Lecturers in the University:

(i) 15% for Scheduled Castes* and
(i) 7.5% for Scheduled Tribes* (instead of 5% efikhitherto).
(iii) 27% for OBC*

* (as per GOI/ UGC)

1. Vacancies in the post of Assistant Professdiretoeserved on the basis of 15% for SC and 7.5% Tocandidates as
per rules, be shown in separate rosters for ealehdbc

2.1 A Search Committee be constituted for each &ctmidentify suitable candidates belonging to &@ ST who
could be considered for appointment in the Univgrsd the post of Assistant Professor for variousciplines/
Subject/Languages.

2.2 Each Search Committee may consist of:
(a) Dean of the School (Chairman);
(b) Two faculty members nominated by the Vice-Cledlioc, one of them shall belong to SC/ST (Members):

2.3 The Registrar's Office will make available ke tChairman of the Search Committee the followimfgrimation at
least one month before the reserved vacancy istégba or soon after the vacancy is declared asved for SC or ST:
(i) No. of vacancies (i) Whether the vacancy isemed for SC or ST (iii) School/Centre in whicke thacancy occurs
(iv) Qualifications (Essential and desirable) aledtd of specialisation.

2.4 The Search Committee will make all possiblersfto identify suitable candidates and forwardhe Registrar
names, addresses and bio-data of the candidatedestified so that they are forwarded a copy ofheac the
advertisement and the application form to enatdentto apply for the reserved vacancy.

2.5 The Committee may meet as frequently as reduire

In order to identify suitable potential candidatessthe post of Assistant Professor, the Search Bitiee may also take
the help of the University News and University teth registered periodicals which are in circulatiamong
Universities.

3. Wherever a candidate belonging to SC/ST catefualfifls the prescribed minimum qualifications/igcements,
preference be given to him for appointment to thst pf Assistant Professor.

4. When a Selection Committee meets to interviemdikates for appointment to a regular post of AasisProfessor,
the Chairman of the Selection Committee (i.e. @encellor) be apprised of the actual position wébard to the
fulfilment of the quota of the vacancies resernv@dSC and SC for the post of Assistant Professor.

5. 27% of posts are reserved for OBCs. [for detaildly see UGC'’s instructions in this regard].
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3.2 RELAXATION IN QUALIFICATIONS FOR PHYSICALLY HAN DICAPPED PERSONS AND /
ESPECIALLY BLIND PERSONS OR APPOINTMENT TO TEACHING POSTS.

The EFL University may fill up 3% posts aetlevel of Lecturer — 1% to be earmarked for pdgiyr disabled
candidate who suffers from over 40 percent physls#bility and 2% for the visually handicappeddidate.

3.3 RULES RELATING TO ASSOCIATE MEMBERSHIPS

1. Faculty Members are appointed in one Departnidahy a time, Faculty Member of one Departmenterguired to
associate himself with another Department to nfeespecial needs of that Department. It is paditylso, in an inter —
disciplinary areas or when there is a Departmeitef —Disciplinary and inter-cultural Studies.

2. In such cases, though the teacher concerneddwmibng to his/her parent department for the psgpof staff
strength, payment of salary etc, yet s/he woulddsociated with another Department for teachirgp&eh and would
be designated as ‘Associate Membership’ of therdifepartment . The Vice-Chancellor may approvepitmosal of a
department or an individual for having or becomamgAssociate Member of another Department. If nezthe Vice-
Chancellor may appoint a Teacher to be an Assoblateber of another Department.

3. To formalize this, while issuing appointmentdes, it be indicated that “ You will be expectedtake part in the
teaching and research programme of the Universityafly Department ) and do such/other work as beagssigned to
you from time to time by the Vice-Chancellor”.

3.4 GUIDELINES FOR FIXATION OF PAY OF THE ACADEMIC STAFF AS PRESCRIBED BY THE UGC
AND FOLLOWED BY THE UNIVERSITY

1. Universities are free to give upto five advammements on the minimum of the scale to eachgoayeof staff with
the approval of appropriate authorities of the @nsity subject to the condition that the expenditigrmet from within
the sanctioned block grant or development grantehith cost of such staff is debited and such casesl not be
referred to the University Grants Commission bt i§ proposed to give a higher start to a petban stated above the
matter is to be referred to the UGC giving fulltjfisation for the proposal and the approval of theiversity Grants
Commission is to be obtained before implementirgativance increments that are over and above 5.

2. In cases where a person appointed in the Uriiyavas previously in employment in another Univigrand if the pay
to be allowed in the University is at the stagetrfégher to the pay last drawn by him in his presi@mployment the
University may give such a number of advance inemsas to give him the initial pay at the stage higher to the
last pay drawn by him without referring the mattethe University Grants Commission.

3. Exceptional and rare cases where a personkie ranted a salary more than the next higher stagethe last pay
drawn by him and if the number of advance incresémtbe allowed over the minimum of the time sexdeeeds five,
the University may seek prior concurrence of then@assion indicating in detail the special circumstes justifying a
relaxation of prescribed guidelines. The specialvigions applicable to persons previously in empieqt in another
University are not applicable to cases of persamsipusly in employment in foreign universities. dach cases if the
number of advance increment exceeds five, a refersnto be made to the Commission with full detail

In the case of Central Universities a person jgrfilmm one Central University to another Centralvdrsity in the same
pay scale, s/he carries with him/her the pay lestvd by him/her as also the date of increment. Sdrae is the position
of staff joining Central Universities from Delhi (&ges.

Since every appointment in the University's acadepaist is done on the basis of open selection herk tbeing no
reserved quota for internal candidates, all persdmether working in the University or outside bexsidered on par for
the purpose of fixation of their initial salary fan appointment to be made on the recommendatibtisedSelection
Committee, subject to other existing provisionhiis regard.

The Universities may offer higher salary than thking drawn by him to a person moving from one @éniniversity
to another in the same scale in exceptional cirtameges with the concurrence of the Commission, ngiviull
justification for the same.

For fixation of pay of University teachers on prdion to higher posts, the pay of the teacher widitfbe increased by
one increment in the lower scale and then fixethehigher scale at the stage next above. The geatiall, however,
have the option to be exercised in writing witHie fperiod of 3 months of the promotion either taehhis pay fixed in
the higher scale of pay from the date of promotiofirom the date on which his next annual increnfelts due. The
option once exercised will be final.

For fixation of pay of University teachers on prdioo/appointment to higher post wherein individimimediately
before his appointment to a higher post is dravpiag at the maximum of the time-scale of the posthlerr initial pay in
the time scale of the higher post shall be fixethatstage next above the pay notionally arriveldlyaincreasing his/her
pay in respect of the last post by an amount eguiile last increment in the time-scale of the peost.
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In cases where a senior was getting lesser payttiegunior consequent on application of para lvelaf the guidelines,
the pay of the senior may be stepped upto the Evdle junior with effect from the date of the apgment of the junior
and the next increment granted after completioonref year of service provided that the senior wasdrawing lesser
pay than junior in the lower post and the pay & jtnior was fixed higher in the higher post only virtue of
application of the existing guidelines.

The protection of salary will not be given to then®r whenever advance increments are grantedjtmiar on the
recommendation of Selection Committee on acadersiitsn

3.5 'RULES REGARDING THE PROCEDURE RELATING TO FORW ARDING OF APPLICATIONS OF
FACULTY MEMBERS FOR POSTS OUTSIDE THE UNIVERSITY.

Applications of faculty members be forwarded fobgooutside the University provided that these arg through the
Head of the Department to the Registrar;

Provided further that in the event of his selectianteacher shall not normally be relieved of higies during the
currency of a semester if the academic/researdhiteg requirements of the School/Department wherés lworking so
demand, unless otherwise recommended by the Hethe @fepartment concerned.

Provided also further that a faculty member, whs Ib@en granted study leave/sabbatical leave/leaivéue or has been
paid travelling expenses for taking up his iniigdpointment at the University and has executedral lio serve the
University for a specific number of years, shalt be allowed to make any application for outsidstpaintil the later
half of the last year in which the bond executechimy is due to expire, or until he has paid thé dnhount mentioned in
the bond alongwith interest thereon.

3.6 RULES FOR ACCEPTING CONSULTATIVE OR SIMILAR A SSIGNMENTS BY THE FACULTY
MEMBERS.

The faculty members may be allowed to accept ctatbeg or similar assignments subject to the follmywconditions:

(1) The Vice-Chancellor would examine each reqémspermitting a member of the faculty to accemoasultative or
similar assignment keeping in mind that the progasgsignment would be in the interest of the usitgin the long run
and will not adversely affect the faculty membemkat the University;

(2) They may be allowed to retain a fee upto 30%hefr basic pay in a year, and if the fee receivedny year is in
excess of the 30% ceiling limit, the excess shb@dhared by the faculty members and the Univeirsitize proportion
of 70:30 respectively.

EXPLANATION" : The following shall not be construess consultancy work for the purpose of regulating fee
received by a faculty member:

(i) Writing of reports, papers or study reportssefected subjects for International bodies likeWhD, UNESCO,
etc.

(i) Fees received by a teacher from recognisedréfsity and other statutory bodies or public seatwfertakings,
which are wholly or substantially owned or contedllor subsidised by Government for the performanfce
work connected with the examination conducted legé¢hbodies or for delivering lectures;

(iif) Income derived by a teacher from exploitatimihpatent or invention taken out by him with trermission of the
University while in its service:

(iv) When the University undertakes the work faran-government organisation and, in its turn assthe work to
the teachers suited for the purpose and pays theheaates approved by the government providet thea
honorarium paid to the teacher(s) shall not ex@8af the fees received by the University;

(v) Income from books, articles, papers and lestusa literary, cultural, artistic, technologicaldascientific
subjects including management sciences; and

(vi) Income from occasional participation in sporgames and athletic activities as players, refgrampires or
managers of the teams.

3.7 SALARY OF A TEACHER DURING THE PERIOD OF STUDY LEAVE

The salary of the faculty member may be regulatefbows ( or amended by UGC/GOI from time to tijnéuring the
period of (study) leave:

S.No. Value of Scholarship/fellowship/ Pay durkigancial Assistance per annum study leave

1. $ 20,000 or above Without pay
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2. $10,000 and above but less than Half pay $20,00
3. Lessthan $ 10,000 Full pay

Or the teachers on deputation abroad will be paldrg as per the MOU entered into with the Uniu@silnstitutions
concerned.

3.8 RULES GOVERNING THE PAYMENT OF SALARY AND ALLOW ANCES DURING DUTY LEAVE
PERIOD TO THE TEACHERS WHO ARE PERMITTED BY THE UNI VERSITY TO ACCEPT
FELLOWSHIPS, ETC.

Teachers on approved foreign visits and the is§payment of University salary concepts:

(&) The assumption is that the teacher has follaegrescribed procedures and that his foreighisigpproved
by University authorities.

(b) The question is: what salary, if any, shoulddweive from University?
(c) The need is for a formula that will be equitabhd applicable to all.

(d) The key criterion is the amount receivable bteacher foreign institution extending invitatiohe name
given to the payment - grant, fellowship, per diemsalary - is an inappropriate and inapplicaliggon.

(e) The principle suggested is parity with the giem that will be admissible for a Government ainGrade |
Officers while on travel in the country concerned.

The formula 1. Cases where the period of fellowshipeated as duty leave.

When a teacher is offered a grant or fellowshiptber support for a foreign visit during the acadeyear, and if such
visit is approved by University authorities, the itbrsity salary issue should be decided accordinghé following
formula:

1. Where the amount payable to the teacher by thégfoiaviting agency each month is equal to or kbss the
cumulative per diem allowable to a Grade | Officgr an Indian Mission or Indian Government Agency fo
travel in that country, the full University salamay be paid to the teacher.

Example:1. Teacher A is authorised to go to Canada and fedeive $ 450 per month from the Canadian Ingbitut
The permissible per diem cumulated on a monthlystfas a Grade | Government of India Officer in @da is,
say, $ 500. In this case, since what he receivdisbeiless than the per diem, he should be paidfiiis
University salary and allowances.

2. Where the grant, fellowship, salary or othgypart, is an amount greater than the amount allemab per diem
for a Grade | Officer, the teacher may be paid ©rsity salary minus the difference between hisaajuant
and the permissible per diem worked out on a mygrithkis.

Example: Teacher B receives a grant of $ 600 per montthifncase he gets $ 100 or Rs. 750 per month rharethe
permissible per diem. If his University salary, desss and city compensatory allowances amount 14 5&90/-
he should be paid by University Rs.800/- only.

3. Where a teacher gets a grant, fellowship oargathat is greater than the permissible per didns phe
University salary, dearness allowance and city emsptory allowances, he shall not be paid any atiputhe
University.

Example: Teacher C receives a fellowship of $ 1000 per monhis is $ 500 or Rs. 3750/- more than the pegitnis
per diem. If his University salary plus dearnesd aity compensatory allowances is Rs.1950/- he bdllineligible to
receive any amount from the University.

4. In the above cases, the teacher may be paichdieal house rent allowance he was in receipt ejbre
accepting the fellowship, if he continues to inthe expenditure. If a teacher is in occupation bbase leased
by the University, he can, if he so chooses, retanaccommodation during the period of fellowssubject to
the usual recovery towards licence fee.

5. A teacher who receives a fellowship or granbitrer support tenable exclusively during the sumwaeation
period and whose travel is approved by the Unitsermithorities, may be sanctioned his salary almvances
in full.

6. Notwithstanding foregoing clauses, what is agmd in the in cases of hardship, the Vice-Chamcelay,at his
discretion, permita member of the faculty who haen allowed to accept an outside academic/rdsearc
assignment with a grant/ fellowship/salary or otfieancial support to draw full or part salary wibh without
allowances during the period of his/her assignrdepending on the merits of each case.

Cases where the period of fellowship is not treateduty leave.
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When the period of fellowship is not treated asydatve and the teacher proceeds on leave, therdmbleave
salary and allowances to be paid may also be détige¢he Vice-Chancellor following the above crier

Note: The grant of dearness and other allowances dtinieageriod of study leave will be governed by thelg leave
rules.

3.9 "NORMS/PRINCIPLES WHICH MAY GOVERN GRANT OF TRA VELLING AND MAINTENANCE
ALLOWANCE.

1. The faculty member should have been invitedhto conference for the purpose rather than he dhiaave
sought invitation by himself, thereby implying thtae faculty member is of such a level/promise as laring
credit to the University by his/her participation.

2. Those who have been requested to chair theemrde or a section thereof and/or have not availdidiancial
assistance in the past for participating in anrivBonal conference/symposium will receive prefese over
other applicants.

3. Applications should be duly recommended Hey tHHead of the Department, accompanied by ther letf
invitation from the conference organizer.

4. At least three years should have lapsed sireéatt time teacher concerned was given finanesisistance for
the aforesaid purpose.

5. Ordinarily one should have put in a minimum lufee years in the University service before beiigjlde to
receive financial assistance for participatingniternational conference/symposia.

6. The amount at the disposal of the Universitywgdimited, (i) excursion class fare, if availabte; (i) one way
air fare (by shortest route, economy class) or %i%he total cost of both ways air fare (by shdrtesite
economy class), if faculty member has obtained $uind one way air fare from other sources or fith ways
air fare, where such excursion fare is not avadldy economy class (by shortest route) and/or maémtce
allowance and registration fee may be contributgdhie University subject to availability of fundsoi the
Maintenance Grant of the School concerned andéon fihe unassigned grants of the University, asjfe€
norms.

Assistance forthcoming from other sources shouldnbesated in the application by the applicant. Tiayment of air
fare as specified above will be subject to the potion of certificate from Air India.

(a) that passage has been booked through Air thickat; and
(b) showing the total cost of both ways air pasgabertest route, economy class) paid by the facuémber.
3.10 PAYMENT OF (PER DIEM) DAILY ALLOWANCE

Govt. of India daily allowance (per diem) rates Emiversity employees going abroad as communichtethe UGC
vide its letter No. F.3-1/2001 (T.G) dt. 13/09/206& adopted.

10.A Deans of Schools/ Heads of Departments maytgtaave of absence of Teachers working in the
Schools/Department for a period not exceeding trs dn a year. Provided that application of alctesas who applies
for earned leave has to be sent to Registrar fartgm by the Vice-Chancellor.

3.11 GUIDELINES/PRINCIPLES GOVERNING THE GRANT OF TA/DA ETC TO THE FACULTY
MEMBERS.

Taking note that while the Head of the Departméiatge been delegated power to grant duty leaveatthéss upto 10
days in the year, all proposals relating to teaxparticipation in conferences/seminars held withencountry at present
need the approval of the Vice-Chancellor/ the EXgeuCouncil.

The proposals relating to teachers' participatiorranferences/seminars within the country be cemsil and finally
approved by the Head of the Department, the expamedinvolved met out of the funds allocated toreBepartmlent for
the purpose according to the guidelines goverrieggrant of TA/DA etc. to the faculty members whigrere is no ear —
marked funds, the application be sent to Registrar.

3.12 PRINCIPLES FOR DETERMINING SENIORITY OF TEACHE RS

1. Subject to the provisions contained in the folltg clauses, the seniority of teachers appointedeu Statute 18 or
promoted under the merit promotion determined fthendate of their eligibility. scheme shall be

(i) Provided that if the date of appointment/proimotof two or more teachers is the same, theirosipishall be
determined:

(&) inthe case of Lecturer on the basis of thewood merit recommended by the Selection Commitied,
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(b) in the case of Professors and Reader on this batheir length of continuous service in the \nbity in
the lower post of Reader or Lecturer as the casebma

(i) Provided further that if both the date of apgment/promotion and the length of service in theer post
happen to be the same, the seniority in age sbajien priority.

2. The seniority of the teachers whose servicesoatained on deputation will be counted from théedthey are
permanently absorbed in the service of the Unitiersi

3. The period of appointment of teachers on adasis shall not be counted for the purpose of siionless such
appointment had been made on the recommendatioas S#lection Committee constituted under Statuteadd is
followed without break by a regular appointmentie same post.

4. The period of appointment under various proj@tthe University sponsored by outside agenciedl stot be taken
into account for determining their seniority.

3.13 GUIDELINES REGARDING UNIFORM POLICY FOR APPOIN TMENT OF GUEST LECTURERS
Appointment of guest lecturers in the Universityiwe on the following terms and conditions:

a. Guest lecturers may be appointed in eilaagitcircumstances in  such specialised fieldséstbj where
Professional expertise is required to strengthehsaipplement the teaching, as also those caseg Wiework
load does not justify the appointment of a full¢imegular teacher throughout the academic year.

b.  Guest lecturers may be appointed only agaimsttismed posts. Such appointments should be kepietbarest
minimum.

c. The qualifications for guest lecturers shouldthe same as those prescribed for the regular éeaufhthe
University.

d. The procedure followed by the University for nmaktemporary faculty appointments in the Universitay be
followed for appointing guest lecturers.

e.  Guest lecturers teachers may be appointedllipif@ a period not exceeding one academic terncivizould
be renewed after each term with the total tenugpbintment of an incumbent not exceeding 5 years.

f. Guest lecturers may not be treated like regalambers of the faculty for the purpose of votirghts or for
becoming the members of the Boards of Studies.

g. Ordinarily persons more than 65 years of ageulshnot be appointed as guest lecturers. Howevecases
where qualified teachers are not available teaobiensore than sixty five years of age could alsappointed
with the approval of the Vice-Chancellor.

h.  Associate Memberships appointment may be matleeicase of teachers of one institution partidgijggain the
teaching and research programmes of another itistitin the same town. Teachers of one institutizay not
be appointed as guest/part-time teachers in anotbgution. Their participation may, however, &ecouraged
under the schemes of Visiting Teacherships.

i. A regular teacher appointed in a departmentrofnatitution should not be eligible for any remratéon for
teaching the subject to students of another degattrof the institution. If, however, a regular teec is
working over and above the normal work-load andasgranted equivalent adjustment/relief in the ksoad
in the department for delivering extra lecturesaiother institutions/department he could be paglitable
honorarium to be decided by the institution.

3.14 TEMPORARY/ADHOC APPOINTMENT OF LECTURER AGAINS T LEAVE VACANCIES OF
PROFESSORS/ READER.

No temporary appointment of Professors and Reatert be made whenever vacancies of Professor&fkaaders
occur, temporary appointment of lecturers againssé vacancies and those of lecturers be madeofanmare than 6
months and action be taken to see that the postéillad up by regular appointment of Professord &eaders under
statutes of the University. Full use be made of USfBieme of Visiting Fellowships/Visiting Professops in the
University against the vacant posts of Professal Reader. That the University shall follow its uspeocedure for
making temporary appointments of lecturers upte@op of 6 months. University shall, however, fallohe procedure
prescribed for making permanent appointments whenperiod of appointment is more than six monthscdse of
lecturers, University may not make temporary appoénts for more than a total period of two yearsaoyear to year
basis and before the expiry of this period, permaappointment of lecturers must be made. .
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3.15 RULES REGARDING THE APPOINTMENT OF ACTING HEA DS OF DEPARTMENTS FOR A
PERIOD OF 30 DAYS

Appointment of Acting Heads for more than 30 ddyalisbe reported to the Executive Council for canfition. If
the period is less than thirty days, the Vice-Clelloc may approve the leave arrangement ( of actiegd of the
Department) proposed by the Head of the Departmeati of the School concerned.

3.16 GOVERNING RE-EMPLOYMENT OF TEACHERS AFTER THE DATE OF SUPERANNUATION

Every teacher confirmed in the service of the Ursitg shall continue in such service till he/shiiats the age of
65 years.

Provided the Executive Council may on the recomragads of the Vice-Chancellor make ex-cadre appoémt in
respect of a teacher of the University in soundtheavho has attained the age of 65 years and les tabperform his
duties satisfactorily, on such terms and conditiagghe Executive Council may specify for a permdaot exceeding
five years.

Provided further that the Executive Council issf#d that such an appointment is in the interé#te University;
Provided further that no further contract or extenshall be granted to a teacher who has attaheedge of 70 years.

The Vice-Chancellor shall make his recommendatiorise Executive Council on the basis of spec#icommendations
of a committee, consisting of internal and extemqlerts relevant to the discipline of the applicémbe constituted by
the Vice- Chancellor in respect of each individeasée provided the faculty member to be reemployed:

(i) is academically active;
(ii) is in sound health;
(iii) will be able to perform his/her teaching arebearch duties satisfactorily.

provided further that there is a substantive vagam¢he category (Lecturer/Reader/Professor) corekat the time of
the consideration of the case.

3.17 MEDICAL BOARD

Whenever any Student/Teacher/Non—teaching staffhef University leave for a period more than 3 mentthe
University may before sanctioning the leave, agkgérson concerned to appear before a Medical Bmansist of ;

a. Sr. Medical officer from Osmania General Haspit
b. Sr. Medical officer from Gandhi General Hosbita
c. Sr. Medical officer from New City Hospital

d. Specialist may be co-opted wherever necessary.

Leave on absence for 3 months or more on Mediaalrgts can be granted only when the Medical Boartifies that
the leave applied for is essential.

ENGLISH AND FOREIGN LANGUAGES UNIVERSITY HYDERABAD -500-007
(Admn. /F.184/2005/ 566, 20/25 August 2005 )
3.18 LIST OF HOSPITALS RECOGNISED BY CGHS AND ES&ERVICEMEN CONTRIBUTORY HEALTH
For the purpose in — patient and out —patientitneat to the employees of the University

( both Teaching & Non-Teaching and their dependgnts

Sl. State City Hospital/Diagnostic Centre Conditionsvidnich
No. reconized
1. Andhra Pradesh Hyderabad Apollo Hospital, DeccHospital | Heart, Cancer-Renal Total
Ltd,Jubilee Hills, Jubilee Hills, Phasg-Hip/Knee Joint Replacement,
3 Prostate Surgery (TURP) and
Lithotripsy
2. Andhra Pradesh Hyderabad Medwin Hospital Ragha®atna| Heart, Cancer and Renal
Towers Chirag Ali Lance
3. Andhra Pradesh Hyderabad Kamineni Hospital LBa¥a Heart Renal/ Transplant/
Dialysis, Lithoripsy, Kidney/

Urethral Stone, Prostate
Surgery (TRUP), Total Hip‘}
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Knee Joint Replacement,
Acute Phase Management pf
Stroke (CVA) and Arteria
Surgery

4, Andhra Pradesh Hyderabad LV Prasad Eye InstRuésad Marg| Retinal Detachment Surgery
Banjara Hills

5. Andhra Pradesh Hyderabad Yashoda Super Spgditipitals Super specialtiry Referrals

6. Andhra Pradesh Hyderabad Osmania General Hbspita All Purpose

7. Andhra Pradesh Hyderabad Gandhi General Hospital All Purpose

8. Andhra Pradesh Hyderabad Nilofer General Holspita Gynae, Obst & Paediatrics

9. Andhra Pradesh Hyderabad Fever Hospital All Bsep

10. Andhra Pradesh Hyderabad Institute of Chestd3iss TB & Chest Disease

11. Andhra Pradesh Hyderabad Govt. Maternity Habpit Obst & Gynae

12. Andhra Pradesh Hyderabad Govt. Mental Hospital Mental

13. Andhra Pradesh Hyderabad Govt. Dental Hospital Dental

14. Andhra Pradesh Hyderabad ENT Hospital ENT

15. Andhra Pradesh Hyderabad Cancer Hospital Cancer

16. Andhra Pradesh Hyderabad Sarojini Devi Hospital Eye

17. Andhra Pradesh Hyderabad Institute of Preveriledicine Lab Investigations

18. Andhra Pradesh Hyderabad Share Medical Cardi¢it\ General & Specialised Acute
Medical Care, Cardiology,
Cardic thoracic|
Gastroenterology Neprology,
Lab Sciences & Radiology

19. Andhra Pradesh Hyderabad Vijaya Diagnostic @ent General Purpose Obs &
Gynae

20. Andhra Pradesh Hyderabad Gagan Mahal NursimgeHo General Purpose Obs |&
Gynae

21. Andhra Pradesh Hyderabad Medinova Diagnostitr€e General Diagnostic Procedure

22. Andhra Pradesh Hyderabad Sudhakar Diagnostitr€e General Diagnostic Procedure

23. Andhra Pradesh Hyderabad Sharavana Nursing Home General Purpose

24. Andhra Pradesh Hyderabad Kailash Daignostic énhdbilitation| Diagnostic facilities

Cnetre

25. Andhra Pradesh Hyderabad Tapadia Diagnostitr€en Diagnostic facilities

26. Andhra Pradesh Hyderabad Eshwar Lakshmi Hdspita General Purpose

27. Andhra Pradesh Hyderabad Sagar Lal Memoriapltads General Purpose

28. Andhra Pradesh Hyderabad Geetha Maternity &ikgr Home General Purpose

29. Andhra Pradesh Hyderabad Ashok Kumar Hospital ene@l Purpose ENT
Treatment

30. Andhra Pradesh Hyderabad CC Shroof Memoriaplials General Purpose Treatment

31. Andhra Pradesh Hyderabad New City Hospital GHriurpose Treatment

32. Andhra Pradesh Hyderabad Cental Diagnostic aRésearch General Purpose Diagnostic

Institute
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33. Andhra Pradesh Hyderabad Princes Dhrru Shev&rpital General Purpose Treatmént
and Diagonstic
34. Andhra Pradesh Hyderabad Hari Prasad Memodapkl General Purpose Treatment
and Diagonstic
35. Andhra Pradesh Hyderabad Shri Bhagwan Devi idiéye And | General Purpose Treatment
Orthopedic Hospital and Diagonstic
36. Andhra Pradesh Hyderabad CDR Hospital Genenatpd3e Treatment

and Diagonstic

The Nizams Institute of Medical Sciences, which hE® been recognized by Govt of India for fullmbursement, is
also included in the list of recognized hospitals.

3.19 RULES GOVERNING THE SCHEME OF EXCHANGE OF TEAC HERS/EXPERTS
1. Purpose of the Scheme The broad objectivessobtheme are:

(i) to enable University to invite distinguishedathers/experts in various fields of academic wadmf other
universities or institutions of higher learning;

(i) to utilise as widely as possible the servioésalented personnel in other universities andresrof learning;

(iii) to provide opportunities for the staff andudents engaged in advanced studies to come inge eod fruitful
contacts with distinguished persons in variousdfebf knowledge, and to make expert advice andagaiel
available to research workers.

The teachers/experts invited under the scheme rakyed a course of lectures, conduct seminars, articipate in
discussions.

2. Selection of Personnel.
The personnel to be invited under the scheme willddected by the University.
3. Expenditure to be met from Unassigned Grant

The expenditure on the exchange of teachers/expastso be met out of the Unassigned Grant platétealisposal of
the University. An appropriate amount may be sgenthis purpose, keeping in view the limited furatsd the other
schemes covered by the Unassigned Grants.

4. Duration of Visit

The duration of the visit of a teacher/expert widlpend on the nature of the assignment and the fomehich the
visiting teacher/expert can be spared by the panstitution. He will carry his own substantive dgsation with him to
the visiting institution. The duration of the assigent may not ordinarily exceed three months.

5. Facilities and Remuneration to be offered to Viing Teachers

(i) Accommodation: Free accommodation will be pdmd by the host University to the University
teacher/expert and the expenditure in this regatd be met exclusively by the host Universitypirids own
funds.

(i) Travelling Allowance: First class railway falmth ways (by the shortest route) from the plactn® parent
University to the host University. In case travel Air is necessary, the specific approval of theeVi
Chancellor shall be obtained. Daily allowance mayphid for the period spent in travel to coverdecital
charges.

(iii) Daily Allowance: Daily allowance may be paat the rates admissible to the University staftief same
status.

(iv) Honorarium: The visiting teacher/expert maygsed upto Rs.250/- per lecture or Rs.750/- fordumting a
seminar lasting 3 days or more. The maximum honorafor an assignment of not less than 4 weeks'
duration, payable to any teacher/expert understttieme, may be limited to Rs.5,000/-.

6. (i) The visiting teachers/experts will draw theataries from their parent institutions.

(i) The visiting teachers/experts would pay foeittboarding.
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7. The University may invite eminent Writers/Créti8cholars on the recommendation of the Department
concerned for a period to be decided by the Vicarhkllor on suitable terms and conditions from ofifunds
generated by the University through Non- formalroiels.

(i) Audit Certificate: The University will send @he end of the financial year the usual audit fieatie to the
effect that the grant paid by the University Gra@tsnmission has been spent for the purpose fortwhiwas
given and in accordance with the conditions laidddy the Commission.

(i) Submission of Accounts: A statement of accguot the Commission's Unassigned Grant shpwithe
expenditure incurred on the scheme of Exchangesatiiers as implemented by the University may betsen
the Commission in the prescribed proforma at theé @heach academic year (i.e. from 1st August tst 31

July).
3.20 RATE OF HONORARIUM PAYABLE TO GUEST LECTURERS

The rate of honorarium of Rs.250/- per lecturesmatual local taxi charges, or admissible convegarharges if own
transport is used, (and also admissible T.A./DAcase of Scholars invited from outstation) be pri@ll cases of
lectures/extension lectures delivered by guestifecs for Seminars/teaching a course relating tacuium of various
programmes of studies.

3.21 GUIDELINES PRESCRIBED IN REGARD TO RESEARCH ASSOCIATES ETC, SPONSERED BY UGC
& RESEARCH ASSOCIATES BY THE UNIVERSITY UNDER PROJE CTS.

(i) The School/Department concerned while recomrr@ndapplications of Research Scientists/Research
Associates/Pool Officers should make it clear ® ¢bholars that the University is not in a positiorprovide
office space to them.

(i) The Research Scientists/Research Associateb/Pificers may be provided Library facilities suds
borrowing tickets.

Screening Committee

The applications for affiliation of Research SciststPool Officers/Research Associates shall benmed by the
Department in the first instance and forwardedsfmeening by a Screening Committee consisting ®fdhowing and
its recommendations shall be placed before the-€icancellor for approval:

(a) Chairperson of the Department concerned oséhér-most faculty member in the Department

(b) Two faculty members nominated by the Vice-Cledloc one from within the School and the other frooiside
the School for a period of two years.

(c) Inthe case of Research Associate, the facodisnber with whom he/she is to work, shall be cadpte

3.22 NORMS FOR IMPLEMENTATION OF CAREER ADVANCEMENT SCHEME FOR THE UNIVERSITY
TEACHERS

For lecturer

1. The University shall consider the cases of alldhgible Lecturers for placement in the Senior 8(&¢lection
Grade or promotion to the post &eader as the case may be, once in a year butsttalybe granted the Senior
Scale/Selection Grade or promotion w.e.f. the datencumbent has completed prescribed length oicgeprovided
they are otherwise found fit by a Screening Coneaitelection Committee.

2. The Office of the Registrar shall issue a circufathe second week of every year inviting applimasi from the
eligible Lecturer for consideration of their cages placement in the Senior Scale/Selection Gradgromotion to the
post of Reader. All the applications received shallscrutinised and forwarded to the concernedcdbréor convening
the meetings of Selection Committees/Screening Cittews. Lecturers as and when they become eligibddl also
apply for placement in the Senior Scale/Selectioad&/Reader

3. The service rendered by a lecturer prior to dppointment in the EFL University shall be counted
computing the prescribed length of service for aberstion of his case provided:-

(a) helshe has served in the EFL University foerdqal of at least three years;

(b) his/her appointment in the previous employmeas in post of lecturer or equivalent and the incant was
engaged in teaching/research work;

(c) his/her appointment in the previous employmeas made on the recommendations of a duly coreitut
Selection Committee.

(d) there is no break between his previous seateEFL University service.
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(e) he/she submits documentary evidence to clagnibémefit of previous service.

4, In case a person is not found suitable for preese in the Senior Scale/Selection Grade or prandb the post
of Reader he shall be eligible for reconsideratitiar two years from the date of rejection.

For Reader

Q) A Reader will be eligible to be considered é&evation to the post of Professor in the pay saal@rescribed
from time to time by upgrading the post as perstm#he incumbent on satisfying the following cdratis:

(i) completed 8 years of service as Reader of whtdbast three years should be in EFL University.
(i) submitted information and evidence on thedualing alongwith an up-to-date curriculum vitae:

(a) Research work done in the last eight yearsthen form of books, monographs, edited volumes,
conference proceedings and published papers ireateadlly recognised journals.

(b) Guidance of M.Phil./Ph.D. research students.
(c) Teaching and development of academic programimesiding innovation in teaching methodology.

(d) books and articles in the subject relevanh&gost/Department concerned. However, mere tiiosla
of minor genre works from the language conedrinto English/Indian Languages cannot be
treated on par with research papers publisheefémred journals

(e) Awards, Fellowships, Invited Lectures.
(i) been recommended by a Selection Committee corestitutder Statute-18

a. The processing of applications of candidatesrired to in Sub-Clause(l) shall be the same apritessing
of applications for open posts.

b. The date of elevation of an Reader shall balttte of eligibility on which the Executive Counajpproves
the recommendations of a Selection Committee.

c. Incase a faculty member is rejected undersitiieme at either the screening stage or at thetiselestage
he/she will be eligible to offer himself/herself fie-evaluation after two years.

Note: The cases of Reader who are due for supea#ionuin the near future may be placed before thkcHon
Committee on priority basis.

3.23 COUNTING THE PERIOD OF ADHOC SERVICE

The period of ad-hoc service of teachers be coufttedomputing the prescribed length of service tfee purpose of
grant of merit promotion under the Merit Promot®cheme, but not for seniority.

3.24 BENEFIT OF PERIOD OF PAST SERVICE RENDERED ASRESEARCH ASSOCIATE & RESEARCH
SCIENTIST

Research Associates and Research Scientists wheopaaticipated in teaching in the Department/Scmoay be given
the benefit of service rendered by them as ReseAsslociate or Research Scientist while computirgy léngth of
service for consideration of their cases for plagetipromotion under the Career Advancement Schemed to the
condition that their appointment as Lecturer in theiversity is in continuation of their appointmeas Research
Associate/Research Scientist.

3.25 FINANCIAL ASSISTANCE TO TEACHERS FOR ATTENDING ACADEMIC SEMINARS/
CONFERENCES ABROAD

The following will hold good in respect of finantiassistance to teachers for attending academimsaesfconferences
abroad:

(a) Subject to availability of funds, full or patiamount could be made available to the facultgrtable them to
attend academic conferences abroad;

(b) due to financial constraints it would not besgible to meet the requirements of all the teacfmréinancial
assistance;

(c) applications for financial assistance frimachers to attend academic seminars/conferenceadabrganised
by an academic institution may be considered pexvithat the paper of the teacher concerned has been
accepted for the conference/seminar;

(d) the consideration of such applications willdobject to availability of funds.

(e) the University may provide grants for this ppsp from the funds generated through Non-formahcabs.
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3.26 GUIDELINES GOVERNING THE UTILIZATION OF GRANTS FOR ORGANIZING SEMINARS/
CONFERENCES

Consolidated Guidelines governing the utilisatidigi@nt for organizing Seminars/ Conferences etc.

1. The proposal for organising conference/seminar/®giapby a faculty member may be submitted to theeVi

Chancellor through the Chairperson of the DepartfDean of the School, before sending to the fundiggncy who

may keep in view the infrastructure facilities dabie in the School, together with the forecasthef estimated receipts
and head-wise expenditure should be prepared whtkining funds from the funding agency and theeexiiture should

be incurred in accordance with the forecast undeespective broad heads.

2. Grants should be received in the name of RegiBiranhce Officer of the University and not in the name of the
organiser.Obtaining of funds direct from the funding agency will be against thkes of the University.

3. While donations from private partieadividuals,tradeand industry may not be the normalource of financing
of workshop/seminar etdn exceptional cases where donations from themérces are recommended by the
organiser of the workshop/seminar, the sasheuld be basedon a proper appraisal of the interests of the private
donors.Keepingin view the position of the University as a Public Institution, thepeoposalsmay be forwardedto
the Vice-Chancellor with the recommendatioofthe Chairperson of the Department/ Dean of the School
concerned andhe donation may be accepted only if itdleared by theVice-Chancellor.

4. Number of local and outstation participanitscluding resource persons, guest lecturers should be fixed while
framing budget forthe Workshopor Seminarwith the approval of the Vice-Chancellor. Normally the total
number shouldhot exceed 50.

5. The rates of registration fee may be fixed in adealny the organisers of the Seminar/Conferenceg btenorms for
the grant of partial/full exemption of registratid@e may also be laid down in advance regulate the same in a
systematic wayThe same may be submitted for the informatimfithe Vice-Chancellor.

6. All collections of money including Registratié®@e should be donagainst the proper receipt of the University and
the amount saollectedis required to be deposited with the Cashietle University on the same  dayor the
next working day positively. The receijpiooks may be obtainedfrom the Finance Department of the University for
this purpose.

7. Director, of the Seminar/Workshop is treategbat with the Project Director/Head of the Centregaadingly, he is
empowered to incur expenses, as per Universitygohare, upto Rs.2000/- in each case, and upto R30Q.@h each case
with the prior approval of Dean of the concernedt, and beyond Rs. 10,000/-with the approval h&f Vice-
Chancellor. These limits may be varied in individeases by the VC where it is considered desirabtio so.

8. The UGC Guidelines in regard to limits of expém@d on boarding, lodging, hospitality etc. may folowed in
respect of Seminars/Workshops etc. organised Wwahfunds provided by the UGC. In other cases whwe€unds are
provided by agencies other than UGC the speciahsapif any, agreed to by the University and thedfog agencies
may be followed with the approval of the Vice-Cheliar.

Lodging may normally be provided to all outstatiparticipants in the Guest Houses tife University. In case the
accommodation is1ot available in the University Guest Houdbgn the DA as per rules will be paid.

In case of Workshop or Seminar, organisedrarnational level, a maximum of Rs.50Qer head per day or the full
expenditure onboarding and lodging of foreign delegates it@tel/guest house, whichever is less, for uptfofeign
participants is permissible.

9. Lunch and Dinner etc. upto Rs.300/- per headlpgrin case of outstation participants and in cddecal participants
not residing in the University Campus the localgitadity i.e. lunch, coffee, etc. upto Rs.150/- gay can be arranged.

10. As far as possible travelling allowance anddiectal expenses for outstation participants shaadorne by the
sponsoring Institutions/Universities.

11 (a) The rate for travelling allowance and inci@é expenses for outstation resource personssdialaws:

Actual expenditure incurred subject to a maximumlsef class rail fare on the production of a cexdife by the
incumbent indicating the ticket number to the aff@he resource persons who are in receipt of h@sjoof Rs.18,400/-
p.m. and also those who are in receipt of basichedyween Rs.16,400/-and Rs.18,400/- may be alldwédhvel by Air
on production of Air ticket provided that in theseaof the later category the distance involvedasenthan 500 km. and
overnight journey cannot be performed by a diresintservice. The number of such persons allowedravel by Air
should not exceed 6.

(b) In the case of foreign participants Universtsff car may be provided for coming and going biokn the venue of
the Seminar/Workshop. In case University staffisamot available then taxi charges may be paid Withapproval of
the competent authority.

12. The limits of expenditure for Secretarial a@lerical including class IV, transport, Office slipp, postage,
xeroxing/cyclostyling and other Misc. items ard@ows :
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(i) for programmes of upto 6 days duration Rs.5000/
(i) For programmes of more than 6 days duratior8830/-
13. Honorarium to the resource persons:

(i) Honorarium to Resource persons, outstation @l a¢ local will be Rs. 300/- per session of 9@umés limited
to Rs.500/- per day. However, the resource perserisvited only once in a programme.

(i) No honorarium will be paid to the Universitia$f except with the approval of the Vice-Chancello

14. Expenditure for Unassigned Grant, the follownogms will apply:
Honorarium to the Director of Programme: —

Rs. 1000/-for the programme.
Honorarium to the Resource persons: -

Rs. 500/- per day
15. In the case of Seminar/Conference funded bgr@bencies other than UGC/University, wherein sepezial norms
of expenditure has been laid down, the same shHmufdllowed with the approval of the Vice-Chancello
16. After the conclusion of the workshop/seminastaement of expenditure in the enclosed format e submitted by
the Seminar Director to the Finance Departmentdassisubmitting the adjustment of account for theaaces drawn.
17. In case, any deviation is required from thesidajines, prior approval of the Vice-Chancelloitasbe obtained by
the faculty member concerned.
STATEMENT OF EXPENDITURE FOR ORGANISATION OF SEMINA RS/SYMPOSIA AND
CONFERENCES

(INTERNATIONAL/NATIONAL/STATE  LEVEL) PLANNING FORUM AND NATIONAL INTEGRATION
ACTIVITIES

1. Name of the Programme

2. Duration @ying Date
3. Number of participants

i. Outstation

ii. Local Total
4, Name and office address of the Director :

Items of expenditure incurred :

(i) Boarding charges for outstation Participantsitegce persons Rs.
(i) Hospitality to local Participants/resource persons Rs.
(iif) TA & incidental charges to outstation participants Rs.

including resource persons etc.

(iv) Honorarium to Director and Resource Persons Rs.
(v) Misc. & Contingencies Rs.
(vi) DA to foreign participants (if any) Rs.
(vii) Internal Travel to foreign participants (ifig) Rs.
Total expenditure incurred Rs.
Grant received from the UGC Rs.

Income from any other source, if so
indicate the source and amount Rs.
Signature & Seal of the Director of the Programme

Signature of the Registrar

Date

Vice-Chancellor
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3.27 RULES FOR GRANT OF CONTRIBUTION TOWARDS TRAVEL ING EXPENSES OF A CANDIDATE
CALLED BY THE UNIVERSITY FOR INTERVIEW ETC. FOR APP OINTMENT IN THE UNIVERSITY

Journey of a candidate in connection with interveta for appointment in the University.

In the case of candidate called for interview frountside, the University's contribution towards tievelling expenses
would be restricted to a single Second Class (Mailyvay fare by the shortest route to the placintdrview from the
railway station nearest to the candidate's nornetepof residence or from which he actually perfertine railway
journey, whichever is nearer to the place of intesy and back to the same station, or the amounmtibiay fare
actually incurred, whichever is less. or as revisgdhe UGC from time to time. Candidates may disopaid sleeper
charges, superfast train charges and reservatiames, both ways, if actually incurred, for therjay to the place of
interview. Exception may be made by the Vice-ChHdace allowing First Class fare, both ways, tandé&dates applying
for the posts carrying a pay scale, the minimurwioith is Rs.16,400/- or above.

3.28 RULES FOR GRANT OF CONTRIBUTION TOWARDS JOURNEY OF A NEWLY APPOINTED
UNIVERSITY EMPLOYEE TO JOIN HIS FIRST POST

1. Travelling allowance, as a transfer, inside dnghiay be granted to an employee, and the membdis &mily,
if already holding a substantive appointment urad&overnment, University/Institute, local body any other authority.
If already employed in a temporary capacity or eotployed, travelling allowance for self, and thenmbers of his
family, may be granted to an employee by the Viteditellor where the circumstances justify specgtment.

2. A Professor/Scholar working abroad may on Hiscs®n for appointment in the University be allave

(i) air passage by economy (tourist) class for aell the members of his family from the country rehke is
working to the port of disembarkation in India, and

(ii) rail fare of the class to which he shall beiged after joining post in the University or tleéass by which the
journey is actually performed, whichever is lessnf the port of disembarkation to the place of duty

Provided he undertakes to serve the Universityaforinimum period of three years from the date ofijm in India. He
shall execute a bond, and furnish the suretiesvofgersons, for refunding the amount of travellaiipwance paid to
him with interest thereon if he resigns from seevat any time within a period of three years frdm tlate of joining
duty in the University.

This facility may also be extended, only in speciases and for reasons to be recorded, by the Ex@dDouncil to
Indian Scholars abroad who are not actually emplogtethe time of their selection or at the time dfifer is sent to
them.

3.29 GUIDELINES FOR ADJUSTMENT OF TEMPORARY ADVANCES

1. Advance grantedfor travel for attending Confes#8eminars/Field Trip/Tour etc.

Adjustment account of advance drawn by the offifoaltravel must be submitted within thirty daystbé completion of
journey failing which the whole amount of advancayme recovered in lump sum.

In case, the adjustment account is not renderednseadvance for the same purpose, may not beisaedtunless the
second journey is required to lmdertaken soon after the first one i.e. within week after completion of the first tour.
2. Advance granted in connection with LTC

The following provisions shall regulate the graht ®C advances:

(i) Where it is proposed to perform the initial paf the outward journey by rail, the advance maygbanted 90
days before the proposed date of the journey, talt bave to be refunded forthwith if the employg@ot able
to produce cash receipt from Railways/Railway ttsk® show that he has utilized the amount of adednor
the purchase of ticket(s) within ten days of thewhl of advance.

(i) Where the initial part of the outward journisyproposed to be performed other than by rail atiieance may be
granted thirty days in advance of the proposed dét@urney. But the advance shall have to be rmfan
forthwith if the outward journey is not commenceithin thirty days of the grant of advance.

(i) Adjustment account of the advance drawn bg tfficial for the above purpose must be submitiéithin 30
days of the completion of return journey, failingiah the advance shall be recovered in full in lusam with
interest thereon and no request for recovery oathance in instalments shall be entertained.

If the person fails to submit his claim within aripel of three months of the date of completion etiurn journey, his
claim shall stand forfeited.

3. Advances granted for Research Projects

Advance may be drawn by the Project Director fquemditure for the Project. A second advance isnoomally paid
unless the accounts for the earlier advance isveteAdjustment account in respect of such advamgst be submitted
as early as possible but not later than 3 montim the date of drawal aidvance remaining outstanding for more than
3 months shall be recovered from the salary aneratbes.

4. Advances sanctioned for contingent expenditiieedurchases, holding of Seminars, Conferences etc

The advances are sanctioned for emergent purcbasesneet unforeseen expenditure, hence adjustateatunt shall
be rendered within thirty days of the date of pas#icompletion of Seminar/Conference etc.. Ordinasecond
advance may not be sanctioned/given unless detadledunt of earlier advance is rendered by theiaffilt will be the
personal responsibility of the official concerned¢nder the adjustment, failing which he shallrbguired to refund the
entire amount in lump sum.
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Note: (a) Advances remaining outstanding at the endaoheuarter ending 30th June, 30th September, 31stritzee
and 31st March are to be brought to the noticeioérice Officer and Vice- Chancellor for investigatithe abnormal
delay in utilisation of advances and issue necgsnatructions to refund/adjust within stipulategriod.
(c) The delay in submission of adjustment billsnir6 months to one year may be condoned by the lwncellor and
beyond one year by the Executive Council. Justificafor the delay will, however, have to be giveynthe employee
who drew the advance.
3.30 MAXIMUM PERIOD OF JOINING TIME ON FRESH APPOINTMENT
After the shortlisting of candidates is made, eeahdidate to be invited for interview may be redeedo indicate the
approximate date by which he would be able to feéUniversity in case he is selected and offelnedobst applied for.
The candidates offered appointment should be agkednvey their acceptance within a maximum pedbtivo months
from the date of issue of offer and to join the \wémsity within a maximum period of 4 months frone tate of their
acceptance of the offer failing which the offerapfpointment shall ordinarily laps. However, ViceaBbellor may give
extension of time of joining depending on the mefiindividual cases.
4. MISCELLANEOUS RULES
4.1 PROCEDURE REGARDING PAYMENT OF PROVIDENT FUND (EMPLOYER'S CONTRIBUTION AND
LEAVE SALARY CONTRIBUTION FOR THE PERIOD AN EMPLOYE E RETAINS LIEN ON THE POST
HELD BY HIM AT THE TIME OF JOINING THE UNIVERSITY
The following procedure be followed for undertakitng liability of defraying leave salary and Cobtriory Provident
Fund/Pension Contributions on behalf of the empgsywho join the University on deputation/lien.
1. That in the case of a person coming from anoieitution or body, unless the previous emplogsrwell as the
University agree that the person will be on depaitadn foreign service terms for a specified peritheé person shall be
treated as a fresh entrant to the University. la tase of deputation, the University will pay leaased pension
contribution to the previous employer upto the dalten deputation ceases. During this period theeusity will not be
required to pay any further amounts by way of Gbntory Provident Fund etc. However, in the casa p&rson who is
to be treated as a fresh entrant, the Universitymake its contribution to the Contributory Progitt Fund with effect
from the date the person joins the University tig tontribution will be payable only if the enttas absorbed in the
service of the University or is in a tenure posmifrly, if he opts for pensionary benefits thetelaf his joining the
University will count provided he is confirmed aftprobation. The University will not make any payrheo his
previous employer for his leave or pension contrisuor contributory provident fund.
4.1 (a) The GPF/CPF Account of the erstwhile CIEfs jointly operated by the Vice-Chancellor and Registrar as
Trustees for the purpose of sanctionRff loans and disbursement of PF amount to the empdoof the Institute while
in service/superannuation. The Trust was namedBELCEmployees PF Trust. The CIEFL is dissolved anis place
The English and Foreign Languages University waated by an Act of Parliament. Thus, the PF Trisst® be named
as EFL University Employees PF Trust. The operatibithe PF Account is to be made by the EFL EmpdsyEF
Trustees. Accordingly, the EC authorised the Vited@ellor/Pro-Vice-Chancellor and Registrar to aperthe PF
Account as Trustees.
4.2. NORMS GOVERNING THE RECOGNITION OF INSTITUTIONS BY THE UNIVERSITY
Recognition of institutions by the University shdubroceed with caution and should be in conformityh the
objectives laid down for the University. The numhmdrthe recognized institutions should not be tamé and too
heteronymous in character as to hinder recipratakaction and benefits that the University Centsesild enjoy in
relation to the recognized institutions.
A balance in this respect may be maintained botteims of the number of the institutions to be geiped and the
academic pursuits of these institutions.
The following norms have been prescribed for re¢@agnof institutions:

() The academic/research programmes of the inistititseeking recognition should be in an area caitvlgawith
the academic and research programmes of the Uiiiwddgpartments, and it should be engaged in high
standard academic pursuits in innovative and iigeiglinary areas. The programmes of the instingishould
be of relevance to similaobjectives already being pursued in the UniverBigpartments so that reciprocal
benefits might accrue and the institution mightlgéted with the academic pursuits of the Universit

(i) The institution should have staff of high aeatic competence or have a system by which peopéenirience
could be associated with its academic programmés. dcademic level of the staff, therefore, showd b
comparable to that of the University.

(i) The institution should have sufficient fundis support its academic activities and well-equippepartments/
library.

(iv) Institutions seeking recognition from relatiydess developed areas/regions of the countryhbuing necessary
potential to come up in some way to the desirecll®f the academic and research programmes of the
University not usually covered by the Universitiasthe region be given adequate consideration withe
framework of the criteria laid down by the Univeéysior according recognition to the institutions.

(v) Institutions seeking recognition should:
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(@)

(b)
(©)

(d)
(e)
(f
(9)

(h)

have been well established and successfullgraedf courses related to English Language/Teacher
Education/Teaching Foreign Languages for at |eastyfears.

have a clean track record of having maintaiteddministrative and academic records for scyutin

be operating on its own premises with adequatiddings to house classrooms, faculty rooms,
administrative offices, library, hostels for merdamomen, and facilities for sports and recreatlancase

the Institute/College does not have a premisessodwn, proof of adequate resources to establisblfa
contained campus should be furnished.

have employed personnel to undertake admititraand academic chores as specified by the EFL
University.

provide similar service conditions to all thengoyees which confer with the service conditiorfs o
employees in EFL University/Central University.

have a mode of appointment of personnel tootericadres as stipulated by the EFL University.

design the courses and course contents wilbgect to scrutiny by the Board of Studies andAbademic
Council of the EFL University. Further, there wile a periodic academic audit conducted by the EFL
University by one of its senior Professors.

adopt examination procedures as stipulated&ydcademic Council of EFL University.

(vi) The rights of certification shall entirely tesith the EFL University.
(vii) The proposal for recognition of an Institwtichould be placed before the Academic Councthéf Academic

Council considers the proposal a viable one, it medgr it to a committee appointed by the Acade@uancil
to go into all related aspects of the proposah@light of the norms laid down by the Universitydeor making
its recommendations to the AC for latter's consitien and decision. Alternatively the AC can apprdle
proposal for affiliation through discussions innteeting.

4.3 VALIDITY OF PANEL OF EXPERTS FOR SELECTION COMM ITTEE FOR APPOINTMENT

OF TEACHERS IN THE UNIVERSITY
Panel of experts approved by the Academic Coureikdpt valid for two Academic years. The Vice-Chalur is
authorised to choose experts out of the approvadlp&eeping in view their availability as well@ther related aspects.
The Vice-Chancellor has the Authority to add oretielthe names of experts in the Panel drawn bpépartments,
in consultation with expert/s in that disciplineeftre the Panel is approved by the Academic Coumcthe form of a
confidential proposal.
(Note: In the case of new departments, the firstePaf Experts shall be drawn by the Vice Chancello consultation
with the experts in the discipline concerned).
The English and Foreign Languages University, Hgbad

Department of

*Proforma:
Year: 2008-2009 and 2009-2010

Panel of Experts

SI.No. | Name and Field of Whether Remarks
Address of specialization connected
Expert/s to EFL-U
(with or not
tel.no./E.Mail
Id)
1 2 3 4 5

Note: In the case of Retired persons, kindly indicas#her residential address.

Signature

Head of the Department

Date:
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4.4PAYMENT OF HONORARIUM FOR ATTENDING MEETINGS AND R EIMBURSMENT OF
TELEPHONE CHARGES OF THE VARIOUS COMMITTEES

The outside members of the Executive Council anthifée Committee may be paid an honorarium (sitte®) of
Rs. 2000/per meeting of these bodies or of their committ@esas per UGC rates for attending meeting by HEeter
Experts), in addition to TA/DA as per rules.

The outside members of the Purchase Committee maaldl an honorarium (sitting fee) of R€00/- per meeting in
addition to TA/DA as per rules.

4.5 REIMBURSEMENT OF TELEPHONE BILLS

Reimbursement of telephone bills not exceeding ®4per month or actual whichever is less to Hmilty members
who are entrusted with the following additionaligasnents

1. Proctor
2. All Deans
3. All Heads of Departments

46 RULES FOR PRESERVATION OF VARIOUS RECORDS CONCERNING ACADEMIC AND
EXAMINATION MATTERS

Name of the Record Period of preservation in the Period of Whether to preserve
Section preservation in the records in a
the record office | computer media/
floppy

A MATTERS CONCERNING ADMISSIONS AND STUDE:

Q) Files containing the approval of2 years 3 years Yes
admission to various courses

(i) Personal files of student
along with their applications
for admission;

n

(aWho are awarded degresd Year after the Convocation in10 years | -
by the University which the degree is awarded [to
the concerned student

(b) Who discontinue 2 Years after with-drawal of 3years | --------
without completing| admission
their studies

(i) Application of rejected 1 year after closure df------ | -

candidates admission
3) Legal cases concerning3 years Permanent | -------
admissions
4) Prosgpectus 6 months after inspection of|tRermanent

balance stock by the Internall(2 copies for each
Audit and after keeping in P
record the following number Ofyear)
copies permanently :

10 copies with DR (Acad)
copies with Labrary

OT

2 copies with CE/Registrar P
copies with the archival cell

(5) Application forms for| 6 months after inspection of thel Set | —-—-—---
admissions (Unused) balance stock by the Internal
Audit and after keeping one sg
of application form in the
Academic Section permanently

Set in the
Archival

(6) Enrolment Register Permanent --- Yes
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@) Counter foils of :
a) Transfer Certificate 3 years after Issue Yes
b) Migration Certificate 3 years after Issue (Only Cert. No. to be
stored in a CD)
(8) Evaluated answer books of {hlro be destroyes after 1 year |of-- ----
candidates for the Entran¢edate of tohe  Entrance
Examinations examination
9 Question papers for the Entranc&o be destroyed after 1 year |of
Examinations the date of the entrance exam.
After keeping permanently :
a) 2 sets of question paper Jn
the Libaray
i) 2 sets with the DR
i) 2 sets with CE
iv) 2 sets in the respectivie
Departments
v) 2 sets in the Archiva
Cell
(20) Attendance records of Students To be preserbyd the
respectiveDepartments/
Academic Section and
destroyed after one year of
completion of the prescribed
period of studies by the
concerned students
(12) Year Book concerning students 1) Permanent two boundPermanent 2 ---
admissions, enrolment, award |of copies to be preservedsets)
scholarship etc by the DR
2) 2 copies in the Lirary
3) 2 copies in the
archival cell
(12) Disciplinary cases 3 years after completionthaf| Parmanent
course by the concerned
student
Name of the Record Period of preservation in the Period of Whether to preserve
Section preservation in the records in a
the record office | computer media/
floppy
B MATTERS CONCERNING EXAMINATIONS:
Q) Examinations application forms  One year aftempletion of| --- ---
the semester examination
(2) Tabulation Register Permanent . Yes
3) Result Files Permanent
4) Result Notification Permanent

(Final Examinations)

*One bound set for each ye
to be kept with DR

*One set concerning th
Department to be maintaing
Permanently by the respecti
Departments

o D

e
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Counterfoils/Computerised
Record of :

i) Marks Sheets

Permanent

i) Provisional Certificate

Permanent

iiiy Consolidated Mark

Sheet

Permanent

(6)

Printed Mark Sheets/Degre
(Unused)

ePermanent

If become old, 1 or
copies to be kept fo
sample
remaining to be
shred for sale.

and the

(7)

Degrees/Medals received ba
undelivered

ckJntil they are delivered

(8)

Cancelled degrees

presence of at least 3 Officerg

1 year after the Convocation
and thereafter to be counted
and destroyed by the CE in the

(9)

General corresponden
regarding marks sheet
provisional certificates, degree
award of degree in absential

cel year after the convocation
S,
S,

(10)

Order of presentation degrees
the Convocation duly signed H
the Vice-Chancellor/Chancellor

&ermanent (with CE)
y

(11)

General Correspnden
regarding manufacture  arn
award of medals

cdPermanent
d

(12)

Answer books of semest

examinations

effo be destroyed after one ye
of the semester exam. Und
direct supervision of the Hea
of the Department Concerned

ar--
er

(13)

Examiner’s reports o]
M.Phil/Ph.D. dissertation/projeq
report/thesis

nPermanent (Only) reports i
tbound volume/s subjectwise

n___

(14)

File  concerning  Universit

emblem, motto, etc.

y Permanent

(15)

File concerning award d

honorary degrees

fPermanent

(16)

Question papers of the semes
examinations

t@ne set of question papers f
each academic year to |
preserved by the
Department/Library

(17)

Printing of question papers f
the entrance examination etc.,

DIAIl records to be destroye
after completion of the
concerned examinations und
the direct supervision of th
Controller of Exams., in thg
presence of at least 3 Officerg

(18)

Thesis/Dissertation copies
Ph.D/M.Phil.

ol copy in the respectiv
Department and 1 copy i

>

Library

Note : Examination records will be preserved in the Seciiself.

2
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Name of the Record Period of preservation in the

Section

Period of
preservation in
the record office

Whether to preserve
the records in a
computer media/

floppy

C MINUTES AND SUPPORTING PAPERS OF ACADEMIC BODIES

Academic Council/Standin
Committee of the AC

1)

gPermanent

Two sets with-——-

copies of notice
of meeting and
Agenda to be
kept in the
custody of the
DR

(2) Board of Research Studies Permanent -As above- | ---
Also, two sets tg
be kept in
custody of the
Head of the
Department
concerned

3) Departmental Committees Permanent Two Copid#s wi
Copies of notice
of Meeting and
Agenda to be
kept in the
custody of the
Head of the
Department
concerned

REGULATIONS

1. Admission to all the Programmes of the Universit

2. Application form - Recognition of Teachers

3. Institution of Medals/Prizes

4, Medals/Prizes to be Instituted by individuaMaie organizations

5. Conduct of the Meeting of the Academic Council

6. Standing Committee of the Academic Council

7. Admission Committee

8. Grievance Committee (Teaching Staff)

9. Grievance Committee (Non-Teaching Staff)

10. Grievance Committee (Students)

11. Procedure for organizing the Convocation

12. Guidelines For drawing up Panel of Experts RdRSelection Committees for the appointment aftiess

13. Conduct of the Meeting of the Court

14. Conduct of the Meeting of the Executive Council

15. Central Purchase Committee

16. Works (Maintenance) Committee

17. Powers of the Vice-Chancellor

18. Finance — Govt. of India Rules

19. Procedure and norms for appointment to thespmidProfessor, Reader and Lecturer

20. Distribution and Management of Funds Generhyeithe University through Non-Formal Channels




